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HOUSE OF THE PEOPLE
Fridey, 5tk _Decemblm 1952,

The Hause met ¢t @ Quarter to Eleven
of the Clock.

{MR., DEPUTY-SPEAKER in the Chalr)
ORAL ANSWERS TO QUESTIONS

Muwtenance or Dispracgo PERSONS

*938. Sardar Hokam Singb: (a) WIll
the Minister of Rebabllitation be pleas-
ed to state what ia the total number of
the displaced persons, unattached wo-
men and children, old and infirm and
their dependants for whose care and
maintenance the Government of India
have assumed reaponsibllity?

{b) What is the number In the
Homes and Infirmaries set up for
them, and the number still recelving
doles outside?

The Depu Mlnllter
tion (e} 3, K Bhousters (o) 75041,

(b) Number I[n permanent llability
camps, Homes and {nArmarles 83,183.

Number still receiving doles outside
11,858,

Sardar Hukam Slngh: Out ef these
aged and Infirm, may I know . how
wrany constitute a permanent liabllity
on the Government?

of Rebabilita-

" Sbri 3, K. Bhousle: I want notice of
thls question.

Serdar Hukam Siogh: What is the
number of unattached wvomen and
children or the dependents of the uved
and Infirm who have beecn trained In
various vocatlons [n the c¢camps?

Sbrl J. K. Bbonale: I wa:! notice of
that question,

Shrl Gidwani: Have Government re-
caived any representations regarding
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grant of doles to orphans, widows and
infirm and old dlsplaced persons?

The Minister of Rebablittion (Shri
A’ P. Jaln); We hove been recelving
applications from time to time and we
aave been dealing with these applica-

ons.

Shri Gldwani: Is it oot a fact that
after a particular date the maintenatce
allowance and doles are not belng
given because applications were not re-
celved within the due date?

Shrl A, P. Jalp: This qucstion does
not relate to maintenance allowance
but it relates only to infirmaries and
homes and those aonlicatlons &re belng
dealt with even now.

Sbrl Gildwanl: It relates to doles?

Shrl A. P. Jaln: No, but nor to main-
tenance allowance.

Mr. Deputv-Rneaksr: For 1 mottach-
ed women and children, old and In-
firm, the Government of Indla have as-
sumed responsibility?

Rhrl A. P, Jaia: There ix a mninten-
ance allowance scheme under which a
person who has lefl properly In West
Paklstan and comes under certain rate-
gorles gets monthly malntenance al-
lowance. There is another scheme un-
der which unattached women. old sad
Infirm, are admitted either to the homes
or they are glven doles If Immedlate
arrangements for them are not there,
This question relates to the la‘ter
scheme.

Sardar Hukom Sinzh: May 1 know
whether any non-officlal organlsatlons
have offered their co-operation In run-
ning these homes?

Shrl J. K, Bhousle: Yes.

Sardar Hukaim Singh:
thoze?

Shrl J. K. Bhonsle: Such as the Kas-
turba Trust, The Save The Children
ommittee. The Arya Pradeshak Pra-
tlnldhl Sapha, the Trust For Sindhi
Women and Children, etc.

Whot ore
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SBardar Hokam Slmgh: May I know
whether any of these have been given
grants or loans to help them? .

Shri J. K, Bhonsle: Yes.

Sardar Hukam Singh: Nay I know
the total number of Brants?

Shrl J, K, Hhomele: Government
bears the entire expenditure on 17
homes run by the Truats.

Shrl T, E. Chaudhuri: May [ know .

the number of infirmaries set up by
the Government State by State?

Shri J. E. Bhonale: [ can glve the
names of States If the hon. Membler
wants.

L]

Mr, DeputySpeaber: It is a simple
question. It-will take a long time lo
read the names. The number of infir-
marles may be given.

Bhrl J. K. Bhonsle: 5.

Shri T, E. Chaudhuri: Can you give
the number of InfAirmarles for West
Bengal?

Shri J. E, Bhousle: About 20 in the
Eastern Zone,

Shri B. 8§, Murthy: Ma, I know
how many private associations have
offered help In the State of Madras
and how many infirmaries have
established there?

Shri J. E. Bhonsle: There is no in-
firmary In Madras.

ADVERTIEEMENTS

*939. Sardar Homam Singh: (a) Will
the Minister of Information and Broad-
castlng be pleased to state whether the
Advertising Consultant’s Branch un-
der the Minlstry takes up the business
of advertisements for private indivi-
duals or Arms as well?

(b) What was the total number of
gen advertisements released by this
ranch during April-September, 19527

The Minlater of Informalion lul
Broadcasting (Dr. Eeskar): (a) N

Sir.
(b) 2.553.

Sardar Hukam Singh: May I know
the number of newspavzrs and per: -
Irals in which these advertisements
were made?

Dr. Eeskar: About 200, Sir.

Sardar Hukam Singh: May I know
what nercentase of the total number
was in the Indian )anguages?

Dr, Keskar: The majority,

75 per
cent. were In Indian languages.
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Sardar Hokam Singh:
foreign languagea?

Dr. Eeskar: No other language ex-
cepting Englisb

Bhri Nemblar: May 1 know, Sir,
whether in these advertisements. pcli-
tical considerations are involved and
whether certain papers controlled by
certaln partles are refused while cer-
tain partles are allowed to put in their
adveriisements?

Any other

Dr. Eeskar: Not at all. The con-
trary ls the case.

Shri K. G. Desbmukh: May I know
the percentage of the amount spent om
the advertisements, those in English
and those in Indian national languages?

Dr. Eeskar: I have not understood.
What {s meant by Indlan natlonal lan-
guages?

Shri K, G.
ages.

Deshmnkh: Indian langu-

Dr. Eeskar: The figure is practically
equal, Sir.

Shrl B. 8, Murthy: May I know bow
the advertisements are distributed be-
tween dailies and weeklies?

Dr. Keskar: It (s not poulble for
me to answer it now,

Sardar Hokam Slogh: Do the Min-
istrles avail of this Branch very fre-
quently?

Dr. Eeakar: The present position Is
that all display advertisements are en-
tirely given by this  Ministry while
classlfled advertisements are directly
given by certaln Ministries.

Shri Damodara Menon: Are there
any conditions which a paper has to
satisfy before it is entitled to get an
advertisement?

Dr. Eeskar: Yea.

Shrl N. Sreekantaa Neir: What fs
the total amount spent for these adver-
tlsermants?

Dr. Eeskar: The total amount spent
nn the display advertisements is about
Rs. 2.95.500/ =

Shri Damedara Menon: The hon.
Minister said thot there are some con-
ditlone which a fmner has 1o satlsfy
before it is entitled to get an adver-
tisement. May I know what are those
conditlons?

Dr. Eeskar: ! would require rntice.
The condltions are purely ecomamlcal
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and quallfications are probably those
that other commercial advertiserments
also ask for.

Sardar Hukam Singh: Is it the ex-
tent of circulation or are there any
f:cto;s that determine the selectlon of
these

Dr. Eeskar; The circulation Is the
main facior

Dr. Lanks Semdaram; Does Govern-
ment maintaln a black list of news-
papers which are not to be Ziven ad-
vertiserrents?

Dr. Eeskar: Government maintains
8 list of newspapers. Whether it is
f!:_iu:k or red, It 1a very difficult for me

say.

ExPoRT of GAS-MARING CoAL TO
. AUSTRALIA

*540. Dr Ram Sabbag Siogh: Will
:he tM‘inlster of Productlon be pleased
o state:

(a) whether it is a fact that India
exports gas-making coal to Australia;

(b) If so, how much ges-making
coal has so far been exported to Aus-
tralla during this financlal year; and

(¢) whether any more gas-making
coal is expected to be exported to Aus-
iralia this year?

The Miolster of Productlon (Shrl K,
C. Reddy): (a) Yes.

mgg‘.‘ 54.280 tons during Aprll-October

() Yes.

Dr. Ram Sobbag Sloth: Does India
export this gas-malking coal to auy
country other than Australia?

Bbri K. C. Reddy: I am sorry, I am
not Iin a position to give the informa-
tion asked by the hon. Member, naw,

Mr. Depoly-Speaker: Why should
not that be included in the question?
Hon. Members want to reserve some-
thing for supplementsries. When ycu
put the question, not only Australls.
_but.other countries slso may be Includ-
ed. It is rather delicale for the Bpeak-
er to ask the Minister to be ready with
every question In the world.  Along
with Australia, any other couniry
might have been included.

Dr. Ram Subbhag Singh: This ques-
tlon arises In this way. Supposé any
thing I exporied to any other country,
:e shall have to compare the prices,

C.

Mr. Depuly-Speaker: Why was it
not Included: whether zas.maklng coal
is exported to Australla and any other
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country? This could easily have bee¢
done. Why should it be put In os
supplevT®ntary?

Shrl T. N. Singb: May I ma<e a sub-
misslon on the point that you bave
raised? It is usually when we get in-
formation about a particuler thing be-
ing done with a particular country that
the thing comes to our notice and we
ask guestions about it. We cannot
definitely say whether other countrlea
are, or are not getting coal. So, It
would have been inadvisable, without
adequate Information in our possession
to ask for Information regarding other
countries about which we do not know.
When the Government replies, It Is &
legitimate offshoot of that question.
Th::re should not have been much difff-
culty......

Mr. Deputy Speaker: Order. order,
Even when sitting at home and tabl-
ing the question, the hon. Member may
give an opportunity to the Government
to consider whether export takes place
%o any other country also. Suddenly
how does It spring in the mind of the
hon. Member that he should put this
guestion? If it is relevant now. It
must have been relevant then. If It
was Irrelevant then, it Is Irrelevent
now. I am not going to admit that
question.

Skri Jalpal Singh: What iz the ouan-
tity of gas making coal expsrted Ly
India to Australia and what is lie ratio
to the total quantity?

Dr. Bam Subbsg Slagh: That s the
%lln hing; that la what we wanted to
ow.

8brl K. C. Reddy: The tctal of all
kinds of coal exported Is as follows:

1949 2,07,817 loos
1950 246,252 "
1951 132418 "
1952 1,85,202 "

Mr. Depaoty-8peaker: The hon. Memr
ber wants the p tion; ¥ Is put i
snother form; he wants the percentsg
o! export to Australle in relation to
the world export.

Hon. M a have 1 stood
nyy statement. What I want is this.
The object of a question ls to alicit In-
formation from the Government, wher-
ever an hon. Member s not alle to
get adequate information from other
sources, which are published docu-
ments. etc. There are a number of
mvatters. It is for that vurpose that
questlons are asked. It is not for the

urpose of cross-examining. ard tak-
ng the Government by surprise. The
hon. Member who tables the gquestlon
could have easily put thls question, and
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included whatever comes In his mind.
Then, the Govemmmt will be prepar-

ed. After these are put,
there will be tupplerr:—entarles which
have to be asked for by other hon.

Members. Therefore, let it not be an
recaslon for putting questions to Gov-
ernment and taking them by surprise.
Real object is to eliclt information
wherever information cannot be col
lected from other published documents
or in the library or elsewhere That
is the object.

Shrl K. C. Reddy: Out of the 1,32.418
tons, gas coal came to about 19,025
tons. ostly, It is gas coal,

Dr. Ram Subhag Singh Would it bo
advisable to ask or morally justified
to ask what prooortion of our rstal
productlon is exporied to Australla and
what proportion Is consumed here?

Mr. Depuiy-Speaker: What 1 want-
ed to say Is that as the hon. Member
who has tabled the question thinks
now on the spur of the moment, he
could have thought of these ?uestious
earlier [ am not saying that for other
Membérs here. because, unless oll these
questions are handed over to tnem,
they may not be able to know what
the questions are. It Is only when
the Information la glven that they can
ask supplemontary quesiiuvns.  They
cannot table additional questions. It
was realiy with respect to the hon.
Member who tabled the question that
1 said, why he should not think of all
the pros and cans and try to elleit in-
termation so that Government may
remp orenared with that. There is no
meaning in asking Covernment to
corne prepared anticipating every puos-
sible question in the world

Shii K. C Reddyv: DParvicularly so
with regard to figures where one has
to be very careful.

=% Raemeeavan Singh: I3 gas
pre?ured out of coal here in this coun-
try? If so, where in what gquaniliy,
for what purpyse

Mr. '\’nutr—Speakcr: it dvucs  not
arlse cut of this question.
Babu Ramnarayan Singh: Why?

8hri K. C. Reddv: I have not got
this Informatlon, Sir.

Mr. Detmiy-Speaiwr:  Does every-
hiug relstin: to gne coal arise out of
is fuestion? WNext question.

TRADE WITH PaAKISTAR

*9{l. Dr, Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try he pleased to state:
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{a) the value of Indian Imports from
Pad!stan since 1st July of this year;
an

(b} the vslue of India's exports to
E&léirstan during the corresponding pe-
rlo

The Minlster of Commerce  (Shrid
Earmarkar): (a) and (b). Druring the
four months from July to ber
1952. our imports from Pakistan were
Rs. 6 crores and 24 lakhs, and our ex-

‘:‘lt’: to Pakistan Rs. 9 crores and 25
akbs.

Dr. Ram Subbag Slogh: May I know
whether the price of wheat which wasa
diverted to Pakistan is also included
in the value of exports given?

Shri Earmarkar: These figures are
for actual exports and Imports. |
should presume that it ls included.

Dr. Kam Subbag Singh: May 1 know
the main items of our export to and
import from Pakistan?

Shrl Karmarkar: For these four
montha?

Dr. Ram Subhag Singh: Yes.

Shri Karmarkar: Particularly for
the four months. I have no informa.
tion But I can say generally ahout
owr exports and imports. It is a long
list. I stand correrted, Ilere are the
co:nmodities. It is a long list,

Mr. DeputySpeaker: Could not this
question have hbeen included in the
question? It must be a long list:
pepper, ginger, everyone o these
things........

Dr. Ram Subhag Siazh: Yow would
it be possible?

Mr. Deputy-Shcaker: Order. order.
If the hon. Member wanted a break
up. they could have submitted v lists
instead of tskin? the time of the House,
reading the 100 items. barring the other
Questions here.

Dr. Ram Subbag Singh: The whole
difficulty is this. There were several
things which were on the list before.
Now-adays most of the things are ¥o-
ing out of trade. Normal trade is de-
creasing gradually. It was not posai-
ble at the time when I asked the ques~
tion to ask ...

Mr‘ De2puty.Speaker: Did the hon
mber discover this thing within 10
days
Dr. Ram Subbag 8insh: Yes There
are several tbings......
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Mr. Pfucy Spocker: Lowouki net al-
low that.

Dr. R-a Zubhay  Singl:  Scverai
things used to be exported. Now thuy
are not exported.

Mr. Deputy-Spiaker: it Is a lame
excuse. When the ocuestion was tabl-
ed, he must know. In between, does
the hon. Member expext the hon. Min-
ister also to have Information of what
happcned within these 10 days?

Dr. R2un Subhag Sinsh: That is the
whole difficulty. Here Is a questiion re-
lating to Imports and exports from lst
July untll today. Everything until to-
day comes In.

Mr, Deputy-Speaker: What I say is,
the value of the Imrports is here, nsked,
Why not the bon. Member ask, what
are the items of Imports along with
that? Why shouid he reserve that for
a supplementary questlon here and
take the hon. Minlster by surprlse?
Even If he should have the informa-
tion, why should he take the time of
the House by going on reading Item
by item?

Dr. Ram Bubhag Siogb: 1 wanted...

Mr. Deputy-Speaker: 1 won't allow
that, This {s most unreasonable.

Dr. Ram Subbag Slafh: I want to
ask another question.

Mr. Dcputy-Speaker: I won't allow
any more question. This seems t0 he
taking more time. There are one hun-
dred questions here. How rcan 1 al-
low a fair opportunity o other Mem-
bers also to come forward with thelr

a:f:i?lons. and  supplementary rues-
8

Shrl Gadgl: May I respecifully suh-
mit, Sir, that up till now. the hon.
Speaker and your good self have been
very llberal enough to allow a falr
measure of relevant  supplementary
questions. I do not know what hep-
pened today. But, 1 respectfully sub-
mit that so far as even this particular
.Question 18 concerned, the policy with
regard to Import and export with res
pect to Pakistan bas changed so often
and so frequently that some latitude
may be glven to some Meurbers who
are anxlous to get Information.

Mr. Depaty-Bpeaker: I wovld have
done the same thing even If the hon.
Member had heen on this side.

Bhri Gadgil: If ever I naopen to be

on the other side, you wlill ind ma to
be more lmﬂnb}e
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M- Twoalz Speaker:  There Is no-
thing that h.jz Lanpomed today, [ re-
m‘mbcr dlslnmt'y that en a previous
Gecusiom aifo 1 said that hon. Members
should not have up the'r sleeves some
ruestions which they could have tabl-
vd ulovg with the original questlon.
I am not saying this for other Mem-
bers who have not tabled the questlon.
If they have any supplementaries ¢ven
on the spur of the moment, let ihem
by all means put them. When the hon,
Member has asked for the value of
the trade, he could have asked [or the
list of articles also, It Is not as If 1
have changed. It Ils on account »f the
change in the question,

Sbri N. Sreekanfan Nalr: If a Mem.
ber has to put questions along with the
original question for all the Informa-
tlon he wants, what is the difference
between a Starred and an Unstarred
question?

Mr. Deputy-Speaker: 1 am not go
ing to argve hypothetically.

Shri Velayudhan: Does it mean that
a Member who bas tabled a questlor
should not ask any supplementaries?

Mr, Deputy-Spesker: He can ask
supplementary questlons arising out of
the answer—certainly. If the answer
happens to be negative, there {s no lug‘-
plementary. Even then, there may
some mp?lemcnta.rles arisilng out of
that. sald, when Members ask
for the value of trade, they could have
asked for the list of articles also, and
then put supplementaries arising out
of the answer., There is no good nsk-
tug me {ur rullags about these matters.
Every hon. Member Is |{n a positlon to
sit in. this Chair and declde for him-
self It Is expected that every Mem-
ber should take speclal care to see that
the time of the House I3 not wasled
by reading the rules, as If he 1a the
Speaker himself. That 18 what 1 ex-
pect of all hon. Members

Sardar Hukam Shngh: May I dnow
whether the speclal discriminntory
levy of Rs, 2/BL per maund on all ex~
ports to India s still being continued
by Paklstan?

The MIinister of Commerce and In-
T chari):

dostry (Shrl .
ItisRs. 2;3!-permaunﬂ on -jute. Thet

Is my information.

Sardor Hokam Singh: Is there any
discriminatory fee also on the exports
that we make to Pakistan?

Shrl T. T. Kiishuemachark: ] do not
think. To the best of my Informmation,
there ls no discriminating fee as such,
but the Import duties which have been
ralsed meTely becsuss wo are mofe of
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less having a monopoly of .gxporting
to Pak'stan, often act In a discrimina-
1ory manner.

Sardar Hukam Slogh: Msay I know
whether a duty of 30 per cent. has just
been fixed on certain articles aiich as
belel leaves which were free of nny
duty previously?

Shri T. T. Krlshnamacharic 1 am
afrald 1 will not be able to glve any
precise details. It is true that there
'has been an Increase In dutles, apd It
also seema to be a fact #iat our lictel
leaves are not  golng there, As the
break-up of these figures will show,
whlle in the month of J uli'. we have
been sending about Rs. 13 lakhs worth
betel leaves, in the rncmth of Aujgust,
it was Rs. 4 lakhs. in the month of
September, It was Rs. 19,000 and In the
month of 6ctober 1t was Rls. 6,000. Ob-
viously, sométhing 1s being done to res-
trict Imgeoﬂs or exports, from this coun
try. of betel leaves

Sarc!wr Hukam Slugh: Government
ias .ot yet enquired as to what that
omething is that they are doing?

Shri T. T. Krishniunachari: Govern-
nent has enquired, but in a mater of
he allowing of bvorts by a _ountry
¢hich is a sovereign country, Govern-
.nent are unable to helv in the matter
except by communications we have
through diplomatic channels.

Shri B, S. Murthy: May I ‘Ynow
whether there are any extra facilities
not avallable to other countries pro-
vided for the imports and exports we
are having with Pakistan?

Shri T. T. Krishnamach:icl: I would

only say this. The dlscriminavion,
s0 lar as we are concerned. is exercls-
ed only In regard to jute where there
Is discriminatory duty. Of course,
there Is also a certain amount of duty
in the matter of license of kwutcha
bales and pucce bales, and India hap-
?ens to Import only kutcha bales, and
herefore, even there, the Increassd
\icence fes for_kutcha bales exports
s a discriminating factor. And 88
hon. Members in this House are aware,
he Government of Indla have cntered
» protest at the meeting of the s!gna-
:orles of the General Agreemeat on
frade and Tariffs which was held re-
cently In Geneva against this discrl-
srinatory practice.

Sbri Gidwanl: Is it a fact that betel
leaves from Pskistan are brought into
India through Indian airways?

Shri Karmarkar: That is a fact, and
on enquiry, I find that last time we im-
?orled Rs ¢ lakhs worth of betel
eaves from Pakistan as against our
exports of Rs. 1 crore to Pakistan,
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Shrl Damodara Menoa:
ernment aware of
tlons Imposed by Pakistan on Imgort
of betel leaves from India?

Shel T. T. Krishnamacharl: 7hese
restrictions are coming one after the
other. I am unable to assign any pul-
ority to them

Dr. Ram Subiiag Singi rose—

Shri T. N. Siagh:
that......

Mr. Deputy-Speaker: I have called
Dr. Ba.rn Subhag Singh.

Dr., Ram Subbag Slngb: What has
been the outcome of Indla’s protest to
the G.A.AT. organisatlon over Pckis-
tan's discriminatory treatment of levy
g Re 2;3/- per maund un jute?

Shel T. T. Krishnamachari: The
Chairman of the meeting of tbe
G.A-A.T. asked both parties, Indla and
Pakistan, to submit their replies. Pak-
Istan wanted time %o submit their re-
ply, and therefore, tha meeting ca:ne
to an end. The matter Is now in the
hands of what is called the Inter-ses
sional Committee which deals with such
complaints.

Dr. Ram Subhag Slmb May I know
whether any negotiation |s being eotir-
ried on between India and Pakistin in
London in regard to resuming nor:nal
trade betwecn the two countries?

Mr, Deputy-Speaker: What | would
say |s that when the value of exports
and Imporis had been gone into. the
polley also could have been asked.
But, 1 have no objection. 1 shall glve
the rest of this time for this questlon.

Shrl Gadell: May I xnow whether
within the framework of the present
policy, the Government have explored
the possibility of taking eflective steps
on their own part with respect to the
trade with Pakistan?

vAre Gov-
any new rzsiric-

Is it not a fact

Sbri T. T. Erishnamaaharl: My hon.
friend who hasa been occupying this
position Before must know inat in
matters dealing with another country
which is sovereign, the steps have got
very limited efTectlveness, To the ex-
tent It can be efTective, we are pursu-
ing every method and trying to nego-
tiate with Pakistan in- this :natter.
But It might also be—I do not mind
saying thisw=that an undue lnterest In
thls matter would perhaps retard the
effectiveness rather than increase [.

Shri Gadgil: It was suggested here
that betel leaves from Paklstan are al-
lowed here. But will not a policy of
stopping import of Pakistan betel
leaves Into India; not oecessarily as a
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long way to

retallatory pollcy, go a
the Pakistan

change the attitude of
peo

8hrl T, T. Erishnamachari: My hon.
frlend bas got to recognlse the geo-
graphy of tbe situation. These rratters
of trade and commerce have got a cer-
tain amount of g litles behind
them. What happens ls, some betel
leaves are produced in an area of
India which can go only to Pakistan,
and can go to nowhere else. In these
circumstances, Government have to
think twice before banning these betel
leaves going into Pakistan becad:ie the
alternative Is our own people are
mulcted. Should we, for the suke of
what Is a nmatter of prestige, mage our
people suffer even though they can
possibly sell thelr betel leavesin a par-
ticular atea? Therefore, the matter is
really belng considered, and I think,
at the moment, we are not freely per-

mitting betel leaves to go Into Pakis
tan from the area which the hon. friend
has in mind.

Shrl Gadgll: May I suggest . ...

Mr. DeputySpeaker: C.der, vrder.
I am afraid we are entering into a
discussion. If the hon, Member wants
to have a discussion, he mray tahle ©
motion for that.

Shri Patasitar: I want lo a5t a Gues-
tion,

Mr. Deputy-Speaker: No,
JUTE

#0942 Pandit Munlahwar Datt Upa-
dhyay: (a) Will the Minister of Com-
merce and Industry be pleased to
state what are the substitutes found
by those who were buying jute from
us In the past and how far have these
substitutes replaced the supply of our
raw j,ule and Jute goods during recent
years?

(b) What was the maximum export
duty Imposed on jute and how bas it
been reduced?

{¢) How far has the reduction In ex~
port duty helped our jute industry?

The Minlster of Commeree and In-
dustry (Shri T. T. Erishnamachavi):
(a) So far as jute goods are concern-
ed, I would lavite the hon. Member's
attention to the wer given by me

on the tﬁth July 1952 tu Sterred gues-
tmn No. 1791 by Shrl A. C. Guha. Ex-
port of raw fute Is not allowed and no
informauion is available about the ex-
t-nt It has been replaced by substitute
1ibres.
(b) The muxtmﬂm export duty on

raw jute has been Ra 113/- per bale
for long jute and Rs. 4/8/- per bale for
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cuttings. These rates are still in force
although no raw jute is now export-
ed. If the hon, Member has jute ma-
nufactures In view, then the maximum
duty for hesslan was Rs. 1,500/ per ton
which came into force on the 20th Nov-
ember 1950. It was subseguently re-
duced to Rs. 750/- per ton on the 18th
February and to Rs. 275/- per ton on
the 7th March 18352, The maximum
duty on sacking was Rs. 350/- per ton
from the 30th March 1851 to the Tth
May 1952, when it was reduced to
Rs. 175/- per ton.

{¢) The main object of export duty
on jute manufactures [s to absorb the
gap between the prices in India and
the prices abroad. It s not therefore
so much the reduction of export duty
as the present lower prices of Indlan
#oods which have helped the Indian
industry by restoring the competitive
strength of its products.
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Pandit Munishwar Datt Upadbyay:
What steps have been taken so far by
Gevernmcent, especlally in America, to
sibw to our customers there that our
products ore the cheapest and the
best? What amount has been spent
aver it, and what agencles have been
employed for the purpose?

Shrl T. T. Krishnamacharl: It is a
matter In which the Government does
not take any steps normally, except-
ing such aid as they render through
diplomatic  channels. I  understand
that the Indlan Jute Manufacturers®
Asgsociation has launched upon a pro-
paganda effort in the United States of
America, and the Government |s watch=
Ing with great interest the result of
those efforts

Pandit Muavlshwar Datt Upadhyray:
is it a fact that our American cus-
tomers have got used to substitutes.
and they are reluctant now to come
hack to our products. especially packe
ing materials.

8hrl T. T. Krishnamacharl: It is un-
sloubtedly a fact that the Amerlcan
users have got accustomed to yaur
substltutes. We hope that their
luctance to revert tn Jute bags is !:m-
Ing slowly broken down.
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Dr. Ram Subbag Singh: CGn a point
ot crder. How (docs this American
propaganda anse vul of this gquestion?

Mar. Gopuey.Speaxer: I wn Zlad the
hon. Mercber has put this question.
Bur I am here also to decide which
guestion is right, and which wrong.

'Pandit Munlkhwar Dati Upadbyay:
May | imow, sirce the raising of the
rote of export of jute that started In
the beginning of the year. whether
that rate has been maintained, and also
the figures lor the recent months?

Shrl T. 7. Krisunamachark [ think
1 have given the figures before, and
I could glve the [gures again, but un-
fortunately, I have not got them here.

Shri B. 5. Murthy: Arising out of
the answer given by the hongMinister,
may [ know wheilier GoVernment
has given any financlal aid for the pro-
paganda on jute bags In the United
States of America?

Mr. Deputy-Speaker: ‘That is what
the hon. Minister has answered Jjust
now,

Shrl B. S, Murthy: That question
was different, It related to the Xind
of;mvnlnnda that Is belng carrled on,
and the hon. Minister referred to the .
propaganda done by the Associatlon.

May 1 know whether the Govern-
ment has glven any financal ald?

Shri T, T. Ershoamicbark:  Yes,
Sir. Government has glven a token
ald ot $25.0010 towards the propaganda
that s being conducted In the Unit
States of America on behalf of jute
products.

Sbri K. K, Basu: May I know whe-
ther the Government will request
these trade organisations to open out
trade relations with non-dollar areas
to tide over the slump In the jute In-
dustry?

Sbrl T. T. Erishnamacharl: 1 can
take that suggestion from the hon.
Member.

Pandit Munlshwar Datt Upadhyay:
May I know whether the increase in
our export In the bea&inning of this
year was In respect of packind mate-
rials or hessian?

Shr! T. T. Krishnamacharl: T would
very wlllingly obliste the hon. Member,
but unfortunately I have not the fle-
ures, because the  question did not
relate to that 1 am oulte willine to
supply the Information to the hon.
Member privately. or if he chooses to
put a question, It will be answered.

Shyt Jhunjbonwala:  What is the
comparative value and quality of
substitute which they are using o
plece of jute?

5 DECEMBER 1852

Oral Answers 1122

Shrl T T. KErishnamacbark If the
A0 sudilbazr naes 1 nino. the substi-
e bewd usue e lhe United States
Ui Alseriia. 1L s lurgely paper bags.

Alie Beiraiy-Shaker:
will be ciizaper.

Shri T. T. Erishbamacbari: Very
slightly cheaper.

Sbrl Jhuujhunwala: I want to know
the vxact perceniage by which it s
cheaper so that we also could see whe-
ther the price oi jute manufactyure in
this couniry can be reduced to that
extent. What eflorts are being rnaoe
by the Government in the matter In
this respect?

Shri T. T. Krishnamaebari: [ had
the Information with me, but I am
afrald I did not bring It here, but I
shall give the inforvnatlon to the hon.
Member if he wants It.

Bbri T, E. Chaudbarl; May I know
whether the demand for hesslan In the
United States is again looking up?

Shrl T. T. Erlahnamacharl: The hes-
slan market is one of those extremely
temperamental markets, and I cannot
paositively say whether It Is looking up
or not, because one week we do
that it is looking up. but In the next
week we find It depressed agaln.

Naturally it

Tea (Exrorrs)

*043, Sbri & C Samanta: Will the
Minister of Commerce and Industry be
pleased to state:

(8} the value ond quantity of tea
exported from India In each of the
years from 1947 to 1951;

(b) the names of countries that are
competing with India in respect of
world tea-supply;

{c) how far the policy of the Gav-
ernment of India to re-export tea to
European Continent through UK. ix
successful es against the free market

olicy ofd other tea-producing coun-
ries; an

(d) the demand for Indlan tea in
the world market in the first quarte:
of 1052-53?

The Minister of Commerce (Shel
Karmarkar): (a) and (b). A state-
ment is lald on the Table of the
Ho '.':.d] [See Appendix V, annexure

(c) There Is no difference now In the
policy of Government of India and
that of other tea-producing countries

aa regards re-exgort of tea to European
countrles mvuf. u
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(d) The total exports of Indlan tea

du-ng the ficst quaiter W52 &3 wan®

571 mlillon lbs.

Shri §, €. Samania; May I know
whether the Seuth Indlan export tea
which can compete with the best type
of Cevlon tea has been ticed ol the
double taxation. as recommended by
the Export Promotlun ovineltlee?

Shrl Earmarkar [ :hould llke to
have notice . :

Shri S, C. Samanta: Muay [ know
whether the Government bas receivéd
any complaints about the Indigenous
chests for tea, whether a picture
appeared- In a _newspaper showlng
Indian tea in Indian chests, and
Pakistan tea In forelgn chests, with
the Indlan chests broken?

Shrl Karmarkar: Both about the
chests and the newspaper, I should like
to have notice.

Mr. Deputy-Speaker: Was not this
quelsltion put on a number of occasions
earlier?

Shrl Earmarkar:
times out of number

Shrl S. C. SBamanta: In answer to
part (¢) of the question, the hon.
Minister stated that there is no
difference now In the policy o0f the
Government of India and that of other
tea producing countries as regards re-
export of tea to European countrles
through the United Kingdom. May 1
mnio?f what was the difference before

5

Shrl Earmarkar: There was no
differcnce earlier. We did not mind
ica belng exported, after Its import
into the United Xingdom. At a
certain stage. It was our alm In the
postwar period tu establish auction
i-enires for Indlan tea In Cslcutta and
Cochin, In the past, re-exports of
Indian tea were not permitted for fear
that foreign buyers might switch over
their operation from Calcutta but free
exports through the United Kingdom
were permitted, However in the
context of a sharp fall in prices and
the need to find Increased outlets for
tea. It was found that re-export from
UK. to rontlnental Europe should
be permitted.

It has been put

8brl S. €. Semanta: May I <now
how we are faring after we have left
the International Tea Marketing Ex-
pansion Board?

Shri Earmarkar: I should llke to
have notice about that.

Shri Sarmah: What ire the other
countries, i any. from which Beltain
imports tea?
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Tii¢e Minis*rr of Commiorve and
Iudasid (Saar € 0 hdshtingelual d:
Ceysuon happens to be our major
competitor: the other countries ore
Pakistan. Indonesla. nnd East Afriea.

S.irl Velasudhan: May I know, Sir...
Shrt Sarmab rosze—

Mr. Deputy-Speaker: The tHon.
Y{ember comes {rom a tea area. I
am sure he knows that Cevion,
Indonesia etc are mroducers of tea.

Shri Sarmah: Mr. Dceputy Speaker,
my next guestion will elucidate what
I am driving at. What Is the
diflerence between the wholesale
price in Britain and the celllng price
that Is fixed by Britain for retail sale
and the average market price in
Britaln last month?

Bbrl T. T. Erisheamachari: I under-
stand that lo respect of a Short Notice
Question that I answered In this Houme

n. Membhers have tabled a demand
for a half-hour dlecussion. [ believe
it has been permitéed by the hon. the
Speaker. I think these Juestions can
be appropriately anked at that time. I
shall have all the figures at dls-
posal and I wilt elve all the Informa-
tion that  possibly can.

Bbri Barmah: Subject to ccrrection,
1 suppose rationing of tea In Britain
bas been lifted since then f.e., when we
had the discusslon last  Therefore. I
just want to know If It Is Eeas;ible tor
the hon. Minister to glve the Infoima-
tion as to what is flerence
betwcen the wholesale prlce in Britaln
and the ceiling price for retail sale in
the open market. It Is important In
this way...

Mr. Depuiy.Speaker: He need not
explain the importance.

Shri T, T. Erishuamacharl: [ shall
Slvcd all that Informatioh at that dis-
cussion.

Shrl Velayudhan: May 1 know, Sir
whether Government have envisaged
any plan for the expansion of our tea
trade with other countries as we have
rome out of the International Tea
Expanslon Board.

Shri T. T. Krishnamachark: Yes, Sir;
it 1s under our consideration,

Shrl E. P. Tripatbi: It was thought
that when reexport from England
would he allowed, the price would rise.
It |s on this ldea that re-export was
permitted. Is it a fact that after the
re-exporis, the prices have fallen?

Shri T. T. Erixhmamachart: That
may be o fact, Bir.
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Bbrt K, P, Tripathi: May I koow,
Sir, whether there is a demand by the
tea industry that further re-exports
should be ailowed also to America. to
which it has not yet been allowed.

Sbrl T. T. Kriashnamacharl: At the
resent moment, I do not think we
any understanding with the
United Kingdom to limit their re -
exports in regard to any country.
}jhkink they are free to do what they
€.

Sbri E, P, Tripathi: In view of the
fact that permission to re-export tea
from the United Kingdom to other
countries has not raised the prices and
also in view of the fact that that per-
mission has afferted the Calcutta tea
market by limiting s export area,
will Government consider...

Mr. DeputySpeaker: Hon. Members
are making suggestions efter sugges-
s. The Government will consider
everything. But this is not the occa-
sion for making suggestions.

RIVER VaALLEY PAoJECTS (INVESTIGA-

TIONS)

*944. Shri T N. Slngh: (a) Will the
Minister of Irrlgatlon and Power be
pleased to make a statement on the in-
vestigations which are being carried
out in various stales under the direc-
tion of the Central Water and Power
Commission in connection with River
Valley and Hydro Electric Projects?

(b) How many of these are nearing
completion. which of these schemes
for which investigations have been
made will be taken in hand in the next
two years and what is the nature of
the financial arrangement between the
States concerned and the Centre, as
also the agency of execution of these
Projects?

The Deputy Minister of Irrigation
and Power (Sbri Hathi): (a) and (b).
A statement s laid on the Table of
the House.

Shri §. N. Das: In view of the im-
portance of this question, it would be
better i the hon. Minister just dis-
closed the names of the projects of
which the Investigations had been
completed or were belng carried ¢m.

Shel Hathl:  Yes, Sir. I will tell
the House.

Mr, Depul.r-Spe-ker 'The stat t
tias been laid sratemen

Shrl Hathl: The hon. Member wants
;0 tI:rm\-' the names of the various pro-
ects.

Deputly-Speaker:

iy Is It a long
statement?
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Shrt Hatbi: It is not long.
read It out.

(a) The following are the projects
in various States on which Investiga-
tions are being carried out by the
C.W.P.C.

(1) Kosi ProJect in Blhar.

(2) Narmada Projects  (Tawa,
Punasa a&nd Broach) (In
Bombay and Madhya Pradesh.

(3) Dihang and Manas Prejects in
Assam.

i can

(4} Mghenadl and Jonk Projects
m Madhya Pradesh.

(3) Ganga Barrage Project in West
Bengal ,

(6) Tikkarpara and Naraj Dams
Projects in Orissa.

(b) Investigations on the Sabarmali
Project in Bombay and Harangi Pro-
Ject in Coorg have been completed and
the Project Reports are under prepa-
ration. The Investigations on the
Kost, Narmada (Tawa, Punasa and
Broach). and Ganga Barrage Projects
are nearing completion. As regards
execution, Ananclial arrangements. and
agency execution, the position is as
follows:—

Kosi Project: The Investigations on
this project were completed in June,
1950 and a Project Report was pre-
pared. As a result of examination of
this Report by an Advisory Committee,
who recommended certain changes,
further investigations were taken up.
The Project has been accepted by
the Pianning Commission for inclusior:
n the Flve Year Plan. The Financial
and technical responsiblifty of the
Central Government, Government of
Blhar and the Government of Nepal.
the programme of construction and
asle{]ng of execution have not yet been
€ X

Ganga Barrage Project: As a result
of Investigations carried out so far, a
Project report has been prepared and
Ils vnder ‘examination. In consultation
with the Government of West Bengal
and the Planmning Commisslon. The
various points ref to will be
examined only after the Project has
been approved by the Planning Com-
mission.

Sabarmati Project, Harangl Project
and Narmada Pro{ecu Further action on
the various points can be taken only
after the Project reports have been
%repared and if. on the basis of the

roject Reports, the Projects are found
to be technicelly and financially fed@sj-
ble. It is not possible to @ve any
definite information at this Juncture.
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Shri T. N. Slugh: In :eply Lo oart
(b) of the question, It has heen stated

here that the financlal and technlcal®

tesponslbllity of the Central Govern-
ment, the Government of Blhar and
the Government of Nepal about the
programme of construction and agency
of execution has not yet been settled.
May I know If It {s not a fact that
there was some arrangement with the

Government of Bihar regarding the
allocation of expenses on this In-
vestigation?

Sbri Hathi: On the juestlon of in-
vestigation there was an arrangement
The guestion Is about the executlon of
the projeci itself  That is yet not
settled.

Shrl T. N. Singh: The Investigation,
as [ am told. Sir, will be charged to
the project ultimately.  Therefore,
we would like to know why the
arrangements arding these expenses
have not been disclosed to us so far,
as they will be charged to the project.

Shrl Hathi: The arrangement for
the investigation was that 50 per cent.
should be borne initially by the
Government of Bihar and 50 per cent.
by the Government of India sLbject to
further adjustment. That was the ori-
ginal arrangement.

Sbrl T. N. 8logb: Whst iz the mean-
ing ‘subject to further adjustment'?

Shrl Hathl: It was to be adjusted
later on.

Shri T. N. Bingh: 13 it not a foct
that the Finance Ministry has ruled
that ‘subject to further adjustment’
only means that all other additional
expenses will be charged to the pro-
vinclal Government?

Shrl liathl: The Pinance Ministry
later on clarlfied that the remoining 50
per cent. will be charged to the Blhar
Government.

Dr. Ram Subbag Singh: What has
been the expenditure so far Incurred
for the Kos! project?

Shrl Hathl: The total expenditure
incurred on Investigation upto August
1952 Is Rs. 76.85.780.

Dr. Ram Subbag Ringh: #las this
been Incurred wholly by the Central
Government or a portion Is borne by
the State Government?

Shri Hatbl: Inftlally by the Cuntral
Government, Sir,

Shri Thanu Pillel; May I know,
Sir. whether any river valley projects
In Madras State have been Included
In this Investigation?

Sbri Hathi: No, Sir.
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Shri C. Bbatt: From the anawer
Even by the Deputy Minlster we

Mr. Deputy-Speaker:  The
Member need not say he knows.
is the questlonf

Shri € Bhatt: [ am now lucky
enough to catch your eye. Sir. I
wont to know that when the proiects
‘ot Narmada are completed, wlll they
be Included In the fizst Five YearPlan
or the second Five Year Plan?

Shrl Hatbl: As 1 said, Sir, the
Investigations on Narmeada are nearlng
completion. Whether it will be Im
cluded in fhe Five Yeer Plan or not,
is not yet settled.

Shri Thanu Piizl: May I know, Sir,
whether there are any rivers In
Madras State for undertaklng these
projects?

Shri Hathl: The rivers can be iook-
ed at on the map.

Mr, Deputy-Speaker: Nelther the
question nor the answer need have
peen put. That Is not the way the
hon. Minister should answer.

Shri Hatbl: Sorry. Sir.

Sbrl 8§, N. Das: In view of the fact
that Kosi project has been inciuded in
the Five Year Plan. may 1 know whe-
ther any time limit has been fixed for
the preparation of the project esti-
mates? N

Sbrl Hatbi: No time limit has heen
fixed,

Sbrl P. T. Chacko: May I know
whether there s any project under in-
vestlgation anywhere in South India?

Shrl Hathi: Sir,

Sbhri Ramaebandra Reddl: I
know, 8ir. why the Krishna River
Valley Development Project has not
been taken up for investigation?

Mr, Deput aker: The report it-
self has not heen published,

Shel T. N. Slagh: Sir, Is It a fact
that on the Investigation of these
varfous projects nearly a crore
rupees have been spgnt, 25 lakhs and
odd on Madhya Pradesh projects, 64
lakhis or so on Kosi lect ete., and
fs It also true that with regard to the
allocation of thls exp ture the
Goveroment have not yet come to any
arrangement and that some States
want to be absolved of any financlal
responsibllity in this matter?

Shri Hath): Regardlng the first
Question as to what is the total
amount of expenditure, I would

hon,
What

1 have glven the
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redds Ir~ notlce. I can only reply to
the ol guestion after [ look into the
puapers

Shrd T, N. Slngli:  On a point of
urdér. Sir. We tind that these irriga-
tlon and planning gQuestions have been
coming offi and on and the hon.
Minister concerned has never been
present In thle House for the last so
many days. So It is very difficult to
get accurate and {ull information,
May we iesuest you, Slr, to at least
dire¢t that the hon. Minister should
find time to be present, because this
relates also to the Planning Commis-
sion eand irrigation and ail sorts of
things?

The Minlster of Commerce and
indusiry (Sbri T, T. Krisbnamachad):
May 1 submit, Sir,...

Sbr! T. N. Singb: ls he the hon.
Minister In charge of Irrigatlon, S8ir?

Mr. Deputy-Speaker: The hon.
Minister ls entitled to epeak on the
floor of the House

Bhri T. T. Krichnamacharl; May I
submit, Sir, my colleague ls now en-
gaged in givlnl the firlsblng touches
to the Plan. He could hardly come
out, Therefore, if some of thie hon.
Members feel that they are m any way
slighted, we would like to apologise
to them. But, certainly we feel that
the Deputy Minister ls quite competent
to answer the questions.

Mr. Deputy-Speaker; 1 understand
such questions are renll:v very import-
ant. A number_ of schemes have been
undertaken. Each of the schemes
costs, even fn the investigation stage,
crores of rupees and, of course, when
th are going tu be executed they
will cost many more crores, These
questions can gect not only one hour
but @ number of hours, Under these
clrcumstances thgdmuut be split up.
Each project sho be taken up and
thrashed threadbare. Now, 1 under-
stand that the Planning Committee
Report will be presented to the House
on the Bth. Three days will be
allowed for Its discussion. Under
these circumnstances. hon, Members will
kindly read the report and then come
forward and discuss them on the floor
nf the House. 1 therefore defer fur-
ther questions to that day. Certalnly.
during the discussion of the Planning
Committee Reoort. the hon Minister
will be here; but I do not assume that
the hon. Deputy Minister does not
xnow a8 much as the hon. Minister.

Shrl T. N, Singh: One procedural
matter. Sir. A statement was sald %o
ave been made in reply to thls ques -
The question was covering all

kindn ot hvuﬂuum aod projects and
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s0 1 thought that the statement would
Coliialal Vil o liuls it s a-rvall
thung and but [for the lnsistence of
some hon. Members It would not have
scen read 1 re:y to the question.

Mr. Deputy-Speaker: The hon. Minis-
ter read out a long statement. 1 did
not look into that statement. If all
thiz information was available he could
have put it in that statement.

Shrl Hathl: What | read was the
same thing, Sir

Mr. Deputy Speaker: !t is av:ilable
to all the Members. What is the
dificulty?

Shei T, N, Singh: Sir, I thought this
information wil! be laid on the Tabile
and would contain various detalls
about varlous projects, Instead of
that a summarised thing giving in
general what {s hnfpmlnx there was
read out. It was laid on the Table
50 that our colleagues here in the
House could not follow what the
answer was.

Mr, Deputy-Spesker: Questions
which involve long answers are neces-
sarlly and naturally not read out in the
Howuse in reply for one gquestion will
take the whole time. Of course. we
will see that ae many details as are
expected to be asked In a question are
provided in the answer and that the
gocumts are available to the Mem-

ers.

Shrl B. Das: Sir, I :neak on the
oint of order raised by Mr. T. N.
ngh. It is expected of mg Minis-

ter who I8 a Member of this onse to
he present at Questlon-hour. If you
look Intn the proceedings of this House.
the Planning and Irrigation Minister is
never pregent in this House. 1Itls an
insult to the House and to the Members
of thie House.

Mr. Deputy.Speaker: i .fo not think
there ls anything in this point of order.
The hon. Minister s sufficiently well
rqn'esentad bJr his D&putgl who ls slt-
ting here In f
question might hnve been rniud when
there was no other Minister deallng
with the matter and asslsting the
principal Minister, When there are
Deputles here it (8 intended thnl they
must assist their principals. As bet-
ween the original Minister and his

thia House ought nof to make
d rence. If. on the other hand,
thP Depnly Minister says that he must
nsk big principal Minister. then this
ran ar{ge. ut he I8 Quite confident
that he can answer all these questions.
We need nl::l.min‘.\n into that matter now.
There i ho t of ordar.
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Macam® Toor FACTORY

*4s, Bhri 8, C. Samanta: (a) Will
the Minister of Produetion be pleased
to refer to the answer to my Starred
Question No. 584 asked on the 8th June.
1852, regarding the establishment of the
Machine Tool Factory at Jalahalli
neor Bengalore and state whether the
remnaining three  hangars have come
and been erected?

(b} Have Government surveyed the
annual requirements of lathes and ma-
chine tools in the country and if so,
what are they?

(c) How far have_the requirements
been met by private concerns?

(d) Wiil these private Machine Tool
Factories be affected when the State-
owned factory begins production In
August 1953, as contemplated?

(e) It so, what protection do Gov-
ernmeint intend to glve to these pri-
vate concerns?

The Minister of Produstion (8brl
K. €. Reddy): (a4 The erection of the
structural parts of the three remaining
hangars 15 compblete, but HfAsorlg.
electrification and partitioning remain
to be done

(b) The estimated demand
machine tools Is worth about Rs.
rrores per annum, It is not practie
ahle to give the split-up of the reduire-
ments each category of machine
tool separately However. the require-
ments of lathés of ail sizes are esti
mated at 1200 nunber per annum.

fe) The private industry have been
In @& position to meet almost all the
regulrements of the country in respect
o! simole, and primary (or general
purpose) types of machine tools only.
Production of larger sizes is inslgnlfi-
~ant.  In the case of lathes, for ex-
ample, production in sizes of 7* and
belov/ is more or less sufficient to meet
the country's needs. Production of
#4” lat''es has enly just co:nmenced.

(d) 1t is the intenfion of Government
that the preductien in the State-
owned factory should be ccmplement-
ary to and not competitive with,
private Industry.

fe) Does not arise_

_&hrt §. C. Semanta: May [ kaow
Sir. whether the further plants and
machineries that wiil be rejuired for
the full fledged production of machine
tonls Iin the factory had heen imported
as was mentioned by the hon. Minister
on the last occasion?

Shri K. C. Reddy: 1 <o nut oulte
follow the gquestion of the hon. Mem -
ber Sir.

for
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Skrl 8, C, Samauta: I.ast time, the
hon. Minister sald that further plant
and machinery are under shipment [
want to Epow whether all thoge have
come?

Bhri E. C. Beddy: Sir. crders for
machinery worthr about a crore of
rupees have been placed and the
machinery has begun to come. Parts
of it have alreadv come and the other
parts are on the way and they are ex-
pected as early as possible.

Shrl 8. C, Samanta: In answer to

part (bl of the question. the hon.
Minister sald.........
Mr. PDeputy-Speaker: The hon.

Member need not repeat what the
Minister said. = He may content him-
self by saying. arising out of the
answer to part {b) of the guestion

Bhrl S. C. Bamanta: May I know
whether any representations from pri-
vate machine tool manufacturers’ as-
sociations, especially Indian Machine
Tool Manufacturers' Asocsiationa. have
vome that they aere being deprived of
their right of manufacturing these
thing’s which they are manufacturing
now?

Suri E. C. Reddy: A representation
has been received from the private in-
dustry and the representation was
voarefully examined and the Gouvern-
ment arc of the opinion that no compe-
titlon is contemplated in the pro-
gramme which the Government have
at present for the manufacture of tools.

Bbri 8. C. Samanta: May I know
Sir, whether the Machine Tools Manu-
facturers’ Assoclation has been con-
sulted or is being consulted now beiore
taking to production in the factory?

Bhri K, C. Reddy: They wero con-
suited twice before—once In 1950 and
again in February this year- An as-
surance has been given that they will
be consulted ot every im ant stage
of the expansion «f this industry.

fhrl 8. C. Ysamanta: May 1 know
whether the training schools propnsed
to b staricd] —as was stated hy the
Genern! Manager luring the hon.
Minister's recent visit there-—are under
construction?

Shrl K. C. Reddy: We are st
awaiting the proposals so far as the
training school is concerned.

Mr. Peputy-Speaker: | think It (s
time the questions come to a close.

"

&tri V. P. Navar: In view of tte
favt that fifteen minutes have been
spent on digressions in regard to pro-
codural matters. may I ask whether (t
will be wnasible far you to extand the
Questlon hour today by another
fitfteen minutes?
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Mr. Deputy-Speaker: There was no
digresslon. Those matters were
entirely relevant to the ngs
in this House and they therefore
naturally formed a part and parcel of
the Question-hour,

Shri V, P. Nayar: We have only
been able to get through with eight
qguestions today.

Mr, Deputy-Speaker: Is it the hon.
Member's point that whatever he
speaks Is not a digression and whatever
comes from the Chair’'s mouth consti-
fﬁtes a digresslon? The Question-hour

over

WRITTEN ANSWERS TO QUESTIONS

Powern PRoODUCTION FROM DaAMODAR
VaLLey anD BuaxRA-NANGAL PRroJeCTS

*946. Shri Krishra Chandra: Will the
Minister of krrigatlon and Power be
pleased to state:

(a) whether the Estimates Com-
mittee in their fifth report for 1951-52
under para. 81 has observed that {n the
case of Damodar Valley Corporation
and Bhekra-Nangal Project, the impor-
tence of irrigation is relegated to a
secondary place and power production
is given priority;

(b) who is responsible
this priority to power
against irrigation;

() how much power has already
become available from thls project and
where and how it has been utilieed; and

(d) whether the principal beneficiary

has been Del and the townships
round about 11?

The Devuty Minister ol Irvization
and Power (Shri Hathi): (a) Yes Sir.

Presumably the hon. Member refers
to para 82 of the Estimates Committee
Repgrt.

(b) to (d). A statement glving the in-
formation Is laid on the 1ahle of the
gouie” [See Appendix V, annexure

[} 2

FINAL OVERALL P1AN OP DAMODAR
Varley ProJeCT

*047. Shri Erishna Chandra: (a) Will
the Minister of Irrigation and Power
be pleased to state whethet the atten-
tion of Government has been drawn
to the observation made bi the Bsh-
mates Commitiee in theis fAfth reego
for 195152 in pera. 54 that no effort
has been made by the Government or
the Damodar Valley Corporation to
make final over-all plans of the work

for giving
production as
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and arrive at the revised estimate of
expenditure In keeping with the revis-
ed plans and the current economie
condltions?

(b) Have any final over-all  esti-
mates been since prepared

(c) If so, do Government propose to
lay a copy thereof on the Table of the
House?

The Deputy Minister of Irrigation
and Power (Shr) Hathi): (a) Yes Sir.

(b) Revised estimates for the project
were prepared in August, 1952,

{c} A copy of the revised estimates
is laid on the Table of the House.
{Copiles placed in the Library. See
No. IV. M.4(9a)].

COMMITTIEL TO EXAMINE THE WORK QF

. . 9

*948. Shri L. N. Mishra: Will the
"finister of Irrigation aad Power be
pleased %o state:

(a) the composition of the com-
mittee appointed to examine the work
done by the Damodar Valley Corpora-
tion; and

(b) the terms of reference and the
approximate time for submission of
report?

The Deoaty Minister of lrrigation
and Power (Shri Hathl): ¢ai and rb)
A copy of Resolution No* DW.lo, dated
20th September. 1952 which gives the
required Informnation lg laid on the
Table of the House, [See Appendix V
annexure No. 42].

REPORT AGAINST OnioN ExPORTER

*949. Shri Namblar: Will the Minia-
ter of Commerce =od Indusiry be
pleased to state:

fa?' whBether there was a report in
1651 against Shrl C. Ramachandran
Pillal, an Onion Exporter of Tuticorin
(Mndras S:ate) by the Dy Chief Con-
troiler of Exports, Madras to the ef-
fect that, he {the e:tpoﬂer) should be
black-listed as he fﬁme against
the Export Trnde Contro egulations
::g it so, what action has been taken;

(b) whether it Is a fact that the
above Shri C  Ramachandran Pillai
was again issued licence for export of
onions in 19527

The Minister of Commerce (Shri
Karmarkar): (a) and (b). No report
has been received against Shri C-
Ramachandran Pillai. It 1s presum-
ed. however. that the hg-l rn T i8
refemng to Shrl G. nml ran
Plllai. It so, a report lgalnsl his
export activities was iecelved some-
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time &g0 and orders have since been
issued debarring him from obtalning
licences in future, Two licences for
the expart of onions were. however,
{gsued to him earl¥ this year when the
allegation against, him was under in-
vegtigation.

Exrorr oF Frauimc Nirs

*950. Eamari Asnle Mascarepe: Will
the Minister of Commerce and Indns-
try be pleased to state:

(a) whether fishi
ed to Ceylon from
Btate;

(b) it a0, under what condltions; and
(c) whether permits to export nets
are given and if so, whether to Tra-
vancoreans or those outside the State?

The Minlater of Commerce and M-
dustry (Shri T, T, Erishnamachari):
(a) to (¢). Exoorts of fishing nets to
Ceylon are allowed. The quantity
allocated for export untll the end of
the year was equivalent to two hundred
thousand Ibs. of yarn. Licences are be-
Ing issued on the first come first served
principle to any one In the States of
Madras and Travancore-Cochln from
the ports of Dhanushkodl. Tuticorin,
Alleppey. Quilon and Cochin. Exports
from other hports are not allowed. No
other conditions have been imposed.

faeaifan safmdi @ fafec

*u? st emwdfe: wr quwin
e T TTEA F FO IR

nets are export-
ravancore-Cochin

(%) o7 a§ § @ 4 fagar-
fqar safeg) & st foag <&@ o
® § &t s el qx;

() 3:9:fer =@ B W
t; aar

(7)o o % TR QT &
aar Froor g !

The Minister of Rebabllitation (Shri
A. P. Jain}: (a) 59 Relief camps. A
statement showing the location of
camps is laid on the Table of the
|See Appendix V, annexure

(b) During the current ﬂnanda] year
an expenditure of about Rs. 91 lakhs
have been incurred upto 30th Septem-

5 DECEMBER 1952

Written Answers 1186

ber, 1952 In respect of these camps as
also certain permanent Liability
Camps in the Eastern aompe.

(c) The reasons are mainly as fol-
lows: —

() Al iomates admitted before
the new fnflux from East
Pakistan have not yet been
rehabilitated; and

(il) Heavy admissions have been

made due to the recent Influx
as a result of the introduction
of Passport System.

9 o ferma & ard frenfie afen

¥oug it R war qaefe
54 g v o §U &3 fe:

(%) awqaw, 2243 & T99 A
A& W@ 9 qaf wfwm= ¥ fead
faearfya =u°@ a1d &;

(@) vr& gty & fo war 9r
5@ w3 § AT wALer el a9
T § foX ¥ gy & ; Gar

(7} s w g7 feerfa
=) ® fFaaT 9T s@T 9 ?

The Minister of Behabtlitation (Shri
A. tg] Jaln): (a) 31 lakba approxi-
mately.

(b) Varlous tvpes of rehabllltation
loans are granted for house-building.
agriculture, business, trade and pro-

n, Built houses, homestead and
ricultural lands are also provided,
Displaced Persons have been rehabi-
litated all over the States of West
Bengal, Assam. Manipur. Trlpura,
B.Ihih Orlsss, U.P. and Andamans.

(c) Rs 3564.22 lakhs upto 3lst March.
1852.

InTERNATIONAL TEA MaRRET
ExpangsioN BOaRrD

4933. 8hri A. C. Guba: (a) Will the
Minister of Commerce Iadustry
be pleased to state whether the inter-
national Tea Market Expansion Board
is a limited company incorporated
under the Companies Art of the UK.?

{b) if so, who are its sharebolders?

(¢} How have its shares been
dlvided?
(d) How is it being managed?
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The Minisier of Commerce (Sh
Earmarkar): (a) Yes, The Interna-
tlona! Tea Market Expansion Board
Is Incorporated under the U. Come-
panies Act aa a company limited by

uarantee but not having a capital

fvided into chares.

(b) and (¢). Do mnot arise.

_ td} The administration of the Board
is carried on by the Executive Vice-
Cheirman. who is a pald employee of
the Board. under the ®uidsnce of an
elected Chairmen of the Board. The
Board Itself functions under the
directions of the Central Tea Boards
of the member countries, which are
the Board’s Governing Bodles.

Prooucts oF SMaLy ScaLi INDUSTRILS

*954. Shri Balakrishnan: Will the
Minister of Commerce and Industry Le
pleased to state.

(a) whether Indian goods which ave
manufactyred in small scale Industrlea
are exported lo foreign countriea;

(b) whether the standard of gooda

manufactured in small scale Induatries

~in India is the same as those of simi-
lar foreign goods;

(c) whether Government have taken
stePs to standardize the quality of such
goods manufactured in India, and

{d} if so, what steps were taken s
far?

The Mibister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) Although generally spealtlng,
the quallty of small-scale goods manu-
factured in Indla is not of a high
standard: in some cases like the sports
goods industry and the carpet indus-
try, out products can compare fivour-

ably with those of forelgn countries.

(c) Yes, Sir.

(d) The Government of Indla have
passed the Indian Standards Institu-
tlon (Ceriification Mark) Act No.
XXXVI of 19852, author'sin® the
Indian Staenderds Institution to for
mulate standard specifications of goods
manufactured. The Institution have
set up over 20 sectional committees
which are at present engaged in ae
velopment of standards for articles of
imvortance to cottage snd small scale
Industrles; 24 Indlan standards for
such articles have aiready been pub-
lished and over 100 are under zonsl
deration.

Cosomiraty Prosecrs i ULP,

*965. Shrl Krishna Chandra: (a) Will
the Minwater of Planning be pleased to
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atate tha number and particulars of
the Community Projects in U.P?

(b) What is the amount that is pro-
posed to be spent on.each of these
Projects?

(c) Are any estimates prepared for
these Projects and if so, will a rcopy
thereof be laid on the Table of the
House?

The Deputy Minister of Irrigation
and Power (Shrl Hathl): The infor-
mation will be found in paragraph 2
of the Operational Agreement No. 8§
regarding Community Development
Programme, copies of which were
laid on the Table of the House in
answer to starred question No. 461
dated 4th June. 1952 in the llouse of
the People,

(b) The information will be found
on pages 32 to 34 of the_ pamphlet
“Community Projects—a Draft Out-
line", coples of which have been cir-
culated to the Members of the House.

(c) The budget proposals which
have been recelved from Uttar Pra-
desh Government regarding these pro-
tects are incomplete and the matter
is under communication with that
Government.

IMPERIAL PREFERENCE

*956. Shrl Naaadas: Will the Miuis-
ter of Commerce and [Hadusiry be
pleased to state:

ta) whether the Government of lhe
U.5.A. asked India to give up the pre-
ferentlal treatment that is oelng nc-
corded to imports from the UK

rb) if so. what is the attitude taken
by the Indian Government; and

tc) whether the guestion of Imperlal
Preterence was discussed in the course
of discusslons leading {o the GATT
(Genera!l Agreement on Tariffs and
Trade)?

The Minister of Commerce (Shrl
Karmarkar): (a) No, Sir.

(b) Does not arise.

(c) One of the aims of GATT is
“the substantial reduction of tarifis
and other barriera to “trade and the
elimination of discriminatory treaf-
ment in international commerce".
Some discussion of a general nature
on_the preferential tarlff treatment
cnjoved by U K. and her Colonies
under the Inde-UK  Trade Agree-
ment. 1934, took place during the ne-
gotlatlons leadlng to the Agreement
referred to.
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*957. Shri Nanadas: Will the Mink-

ter of Prefustiva be pleased ‘to state

(a) whether negotlationa bave been
completed with the Caltex Ltd, for
setting up an oll Tofinery in Indla;

(b) if s0, what are the tmrmma of the
agroament reached; qnd

(c} It not, what la the main hitch
in the arrangement firml(scd?

The Whnmister of Productlon (Bhn K,
C, Heddy): (a) No, Sir. ‘they are ex-
pected to be started shortly.

{b) Does not arlae.

(c) There has been no bitch, The
negotiatlons are e to com-
mence early next year,

QUARTERE PoR Starr or Dewul Srarte
Eizcrvicory Boarp

958, Sbri Bedba Boman:
the Minister of
be pleassd to state whetber It 12 a fact
that the budget estimates of the Delbl
.State Electrleity Board for 1952-53 pro-
videa a sum of Rs. 10,00,600 for 'lbe
purchase of Jand and bullding of staf
qguarters for Distribution Branch Stall
but that no arrangement has been made
a8 yet to purchase the land?

(b) If so, what are the reasons {
the delay and who is responsible dor 1t?

( !}nWI il

The Deputy Minister of Irrigation
and :mv&( kel Hathi): ‘('n) Yes, Sir.

(b) The Board have approached the
Government of Indla for a loan of
Rs. 55 lakhs for the consiruction of
El‘mm. The matter is under coasidera-

on,

INTERNATIONAL IRRICATION anND POWER
ScCHEMES

*950, Shri Tetkiknr: Will the Minls-
ter of rrigetico and Power be pleased
to atate:

{a) whether there are any treaties or
agreements with other countrlas in
connection wilh International Ir:igetion
and power schemes; and

(b) If_so., the schemes under conal-
deration?

The Depnty Ministrr of Drrigation
aul Power (Shil Hatbl): {a) There
are no treaties between Indig snd any
ottrer rountry 1n connection with in-
ternat!<nal lrrl ation and wer
schemes. howevtr. an Inter-
Dominion Am between India
and Paklsmn dated i!h May, 1948,
resnrdlnl ly, for the tme
belng, to some akistan caonls of
waters from rtivers in India. There

304 P.SD.
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{8 also a provisional arrangement bet-
ween Punjab (I) and Punjab (P)

regdlnt the supply of power %o the
It from the Niandl Hydro-Electric
Bcheme,

(b) Does not arise.

Crigar Havlo Rrcuivoic Sxr8

*580, Shri P. ‘Ramasw,
Mnister of Iformatian
ing be pleased to state:

{a) whether Government have ony
scheme for makiog avaiiable tc the

averdge man radio recelving setz at a
cheap price;

(b) .f the anawer to part (a) above
be in the s@imative, what progross bas
been made in the matter and whben
the chesp sets may be expecied; and

(c) whether Government bave ex-
plored the possfbllities of mhoduolnc
the “Wired Broadcasting Scheme” In
amall towne in return for license fee,
and whether tbls Scheme has lreadf
been Introduced in any States
8o, in wblcb?

The Abnister of and
(Dr, Emakar): (a) and
{b). Government have no atparate
scheme for making cbeap raldo sets
avalnble All India Radlo has how-

e avallable testlng fadilities
md iven techuiical advice to radio
manufacturers with a view to en-
courage tbhe production of cheap sets.

(c) The question of wired broad
msulglwau examined aome time ago
but was not consldered
faasible.

: Will the
Broadcast-

TExTILE RESBERVED roR Hanp Loom
ProDpUCTION

*08L. Shrl 8. V. Memaswamy: (a)
M’ Mmi::a “re.ter tbe “l“!
e to %n rep
to park (hfl c)
nueation No. mu dated me loth J‘ul:v
1852 regarding mill and bandloom cloth
state wbat are tbe items of textiles
slrendy reserved for production exclu-
sively by the handlooms?

(b) What action bas been taken on
such representations?

The Minlsur ot Commerce aad In-
duwsiyy (Sbrl T Eriahmamachari):
(a) A list of fabrlou reserved for the
ban uom lnduatry 1- luced on the
Tab ee Appendix
V. mnexnre No. 41

{b) This ls exp]nined in the Preas
Note dated 25tb November, 1852, a
ecopy of which iz laid on the Table of
the House. [See Appendix V, an-
gexure No, 43]).
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Oriva TeacHere N HIRAXUD AND
BURLA SCHOOLA

*g82. Shri B. N. 8. Deo: Will the
Minister of Irrigation and Pawer be
pleased to state:

(a) whether Government Are aware
that on account of the want of suffi-
clent number of Oriyva Seachers at
Hirakud and Burla High Schoola, the
Oriya Officers and employecs posted
there find It difficult to have their
children taught properly;

(b) whether it Is a fact that there
la no provision for teaching the students
of all classes of the High Schools in
Orlya medium; and

(c) the name of the University to
which tbese schools are affillated?

The Depaty Minlsler of Irrigation
and Power (8Shri Hathl): (a) No, Sir.

(b) There is provision for teaching
the students of all classes of the High
School in Orlya medium.

(c) Utkal University.

Buiipmics 1IN HimAxup ANp BURLA

*933, Shrl Sarangedhar Das: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the percentage of bulidings in
Hirakud and Burla whbilch were found
leaking this year during the rainy
eeason and the total cost of such
bulldings;

(b) the action taken agalnst the con-
troctors concerned; and

(c) the ateps taken by Government
to construct better bulldings in future?

The Depoty Mislsder of T
and Power (Shrl Hathi): (a)—

Hlrakud

14 per cent. Rs. B8,000/-
Burla

8 per cent. Rs. 841,000/~

(b) Wherever the leakage was due
to the fault of contractors, it la belng
rectified at their cost.

(c) In the more important bulld-
ings recently constructed tbe roofs
have been covered by brickballast
and lime concrete instead of earth.
No other steps are considered neces-
sary.

AMpavar: Cosontry PRolEcT
CENIRE

“%64. S8hri E G, Deshmukh: (a) will
the Minlater of Plaaning be pleased %o
state the number of Government Offi-
cers who are working in the Com-
munity Project ares at Amravat!
Centre in Madhya Pradesh, for the
development of the proposed area?l

(b) What are the deslgnations of the

5 DECEMBER 1952

Written Andwers 1142
aald nPcen with their raspective

num

(c) What la the progress of work
made at this centre uplill now!?

The Depoty Minlster of
and Power (Shri Hathl): (a) 50,

(b) A statement Is laced on the
Table of the Houge, L[See Appendix
V, annexure No. 4B,

(c) Survey of the project area has
been completed and budget estimates
have been prepared and submitted to
the Government of Indla. In addl-
tion to this, some work bsa been
done by way of distribution of ferti-
lisers, inoculation of cattle agalnst cln-
derpest, constructlon of soakage pits,
improvement of wells and of means
of communication and openlng of two
key village centres,

Tea Patces

*965. Shrl K. P. Tripathl: (a) Will
the Minister of Commetes and Indastry
be pleased to state what are the inter-
nal prices of tea in wholesale and
retall markets io India?

{b) How do they compare with tQrcse
prevailing before the present fall in
prices?

(c) Has there been an Increase in
the profit margin of the tea traders and
if 50, what?

(d) Is internal tea selling at below
cost price?

(e) Are Government considering the
fixation of higher wholesale price for
Internal tea, view of thehlgh retall
prices to give relief to tea-growera?

{f) What other steps have been
taken in this regard?

The Misisirr of Commerce (Shril
Earmarkar): (a) The average whole-
sale and retall prices per Ib. of tea
at present are:

Wholesale Retail

Rs, a.p. Rs. a.p.

Darjeeling 1 2 o 2 00
®

212 0

Asssm 010 © 1 B o
to

2 00

Doounrs o I3 Il 1 4 0
to

110 o

(b) The corresponding ﬂm-rﬂ for
Januvary 1952 are:

Wholesgle Retal

T e p. Rem, p. Erap

Duaijeellng 2 3 2 8 orto3 I o
Asam . 1 3 0 2 4 Otoz o
Dooers . : 1 3 112 0to2 0 O
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(c) Information §s under collection.
Some reductions have been made in
the retall prices of packeted teas of the
lower grades. Full information In
tt}‘lis regard s, however, under collec-

on.

(d) According to the Report of the
Officlal Team deputed to inquire into
the tea industry, the level Auction
prices bas not been sufficlent to meet
the production costs of many average-
medium estates and smaller gardens.

(e) and (f). No, Sir. But, the
question of Rlving rellef to the tea
growers in all possible directions s
now engaging the attention of the
Government of Indla.

Macume Toors Factory

*967. Shrl Thimmalah: Wil the
h{!rtalster of Produetion be pleased to
state :

(a) whether there is any Managing
Committee or Board for the Machine
Tools Bactory % be started at
Bangalore ; and

(b) if s0, the functions of the Cotor
mittee or Roard?

The Minister of Prodoefion (8br!
E. C. Reddy): (a) No.

(b) Does not arise.
CoAL Deposits IN MaoMYA PRaDESH

*589, Sardar A. 8. Salral: Wil the
Minister of Produetfon be pleased to
state in how many parta Madhya
Pradesh easily workable coal d
have been found?

The Mialster of Prodgction (8bri
K. C. 8eddy): Thick and fairly easily
workable seams are found In the
Korba Coalfield. in  Bllaspur District
and in the Old Korea State, now
merged with Madhya Pradeab.

Brn: Jore (Export)

Wu?’thmrdmuuhm {a)
e
Iedusiry be pleased to state whather

Govwnment have made any Inguirles
about the feaslbllity of exporting Bimll
ute to other countries, ss the Calcutta
ute millers are not purchasing this
varlety?

(b) Ia it a fact that before the export i

jute from thla couniry was banned.
there was & large market for the
commodity abroad?

(c) Have Government veceived any
representations from the jute.growera
of Srlkaltulam and Viakliapatoam
Districts in this connection?

(d) Have the Madns Government
made any sug. the Centre in
reapect of marketing ﬂml jute and it
80, what are they?
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(e) Isa & a fact that large scale
snugglng of jute from East Bepga! Is
hitting the ju wers of Indla hard?

(t} Are there any proposala for
Improving the Quality of jute grown in
Indla, edpecially in the above two
districts?

The Minister of Commerce and fo-
dustry (Sbri T. T. Krishnamacharl):
(a) No, According to Information
available with Government, aubstan-
tlal quentities of Blmll jute were
purchased by Mills in the past and
the purchase of the current year's
crop would also shortly commence.

(b) Yes. ,But it cannot be sald that
the market avallable was a large one.

(c), (d) and (f). The kon. Member's
nttentlan il invited to the answer
Riven 3rd December 1052 by
the M!nbter of l'uod and Agrlcunuu
to parts (a), (b) and (c) of Stsrred
guestl.on No. 908 by Shrl Rejagopala

80.

(e) Government have no apecdfic
information on this point

Power ror Jore MILL8 PROM DAMODAR
Variry

*§70. 8brd N. B. Chowdhury: Wil
the Minister of Irrigation and Power be
pleased to state:

(a) whether Government hwe conal-
dered the pﬂllblllbohu ing power
to tbe jute rmfills round Cltcum
trom the Disiodar Vallu Power
Stations ;

(b) If so, when the supply is llkely
to be atarted; and

(c) what would be lhe maximum
ouantlty envi supolled
dpvi:rlns the period o{ tlw Five Year

an?

The Depuiy Min Irrigetion
and Power (Sbrl Ml) (a) Yes, Sir.

The matter s under the considera+
tion of the Government of West Ben-
gal and the D. V. C,

(b) end (c). The information has
been called for from the D.V.C. and
will be laid on the Table of the House
8s 800N as ved.

ACREEMENT ¥OR SETTING UP O
RreiNzRIES

346. Shri Napadas: (a)
Minister of Prodortion be pleased to
lay on the Table of the House a cooy
nf the agreements entered into with the
Burmah Rhell Comvany and Stsnclard
Vacuum Oil Company for the setting
up of ol! refinerfes in Indla?

Wil the
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(b) Were negotiatione carried on with
firins for the ranufacture of
synihellc petrol?

(c) If the anawer to part (b) above
be in the afirmative, what Govern-
ment to give up the plans far synthetie
peiral manufacture and accept the
forelgn firms’' offer for setting up

oll refinerles?
The Minister of Prodoetion (Shri
K. C, Reddy): (a) Certain beada of

agreement have been reached between
the oll companies mentioned and the
Government of India by the exchan
of letters. Discuasloos are proce
Ing with a third oll comipsny, the
Caltex Limited, for the establishment
of a third refinery. It wrould, there-
fore, be undesirable at this stage to
glve an¥ detalls on the heads of agtas-
ment reached. The attention of the
hon. Member js., bowever,

the Press Notes {ssued on 30th Hmr-
ember 1951 and 15th December 1951

(b) No. Bir.

(c) The guestion of manufacture of
synthetic petrol was not considared
in the context of these discussions,
The proposal for the manufacture of
synthetic petrol la stili under the con-
slderatloo of Government,

ExPorT OF COAL TO JAPAN

347, Shed N. P, Siada: (a) Will the
Minister of m he leaaed to
stale how many tooe of coal e been

::gg’rted to lem ln 1850, 1951 and

(b} What varletlea of coal were
gp‘?md and what was the price per
n

(c) Is there any t “betwaco
the Government of lndtl md that of
Japan in respect of the supply of coal?

The M of Prefuctiee (Bhd
E C. Reddy: (a)—
Tear Tons
1950 ... 5 90,881
1951 ... 543,219

1952 (upto September} 580,830

(b) Both coking aod non-coking
coals comprising selected grades A

and B were exported. The base ex.
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port prices F.O.B. Calcutta have been
as faRows:
I-10-51 I-I- 52 -
o From
31-12-51 3:-3 32 1-4-1953

R, a p Ra, -.pRs.n_.p.
eloctedA 35+10-0 34-10-035-100
Coun'{gelmtdﬂmolon 13-100 34-100

Non- fSelected A 3r=-130 32.130 33:8-0
Coking} Selected B 30-13-0 31-13-0 329-0

The approxhnate average price for
export to Japan prior to 28th Febru-
ary 1951 was Ra. 30/7/- per tan
F.0.B. Calcutta. During the period
from 26th February 19851 to 30th Sep-
tember 1851, the average F.O.B. Cal-
cutta price for Japan was Rs. 41/7/-
per too,

(¢) There is no formal coatract.
Proovctios 18 Gmmis CoLLIERIES

m. Shrl N, P, Sinke: (a) Will the

of Produetlon be pleased to
state the total guantity of all varieties
of coal produced b¥ the Indlan Govern~
ment g‘l.’iwnr Collieries, Gliridlh
(Bihar) during each of the years 1048,
1949, 1950 and 19517

(b) Are the Collierles runniog at a
11;?5 and if 80, to what extent annual-

(o) Is the loss due to a fall in output
and It so, ernraent propose to
davelop mines In Jat Khutl Hilla with
a view to increaslng the output?

(‘ﬂ Are there otber workahle resezves
in. these Colteries capable of ;"eldin
coal with leas than 30 per cent. of a
content?

(a) What steps sre conbemplabed by
Covernmast to eflect ecvnomaiss In

cxXpevses in order to level down the
:nmnl ?

of Croducgios  (Shr)
K n ﬁdﬁr (a)—
194748 ..., 488000 tonm
104849 ...... 4:45.083 tome
1068=50 ... 3,73960 taons
1850.51  ...... 3.26,097 toos
1851-52 ... 3,009,004 tous
(b) Yes, the lossesa were us fol-
lowa:
104849 ... Bes. 2028950
19 7 Ra. 40,907,668
185051 ... Bs. 47,74.183
1851-52 ¥ Rﬁ 48,78,933
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(c) The loes is due to fall in output,
higher tub rates. low output per man
sbift, suiplus labour and difficult min=-
fng conditions. Arrangements have
already been made to start coal pro-
duction from the namkhl coal Bba-
dua seam of Jat Ehuti Hil]

(d) Yes; Upper Eurbarbaree seam
with a reverve of about 2 milllon tone
of cokdng coal, selected A Grade.

(e) The follbw[nl steps have been
ar are belng taken to reduce the los-
-

(1) Recrultment of 1nbmn' end sl!oﬂ
hes been practicelly
the last 3 or ¢ years.
i It Iz proposed to discharge sur-
s pgogr and st awhl%;‘cnlu
weaent more than 3
hkhs snoually.

(ili)‘ Consumption of colllery stores

[] h&hg strictly contralled @nd
s restricted.

(iv) ARl other working expenses are
being strictly controlied.

(v) Increased output from Bhadua
Sel. B—non-coking coal i8 PTo-

Mica ExrorTe To CZECHOSLOVAKIA
ano U.8.8.R.

349, Bhrl N. P. Siaba: (a) Will the
Minlster of Gotmmeros zpd ndustry be
pleased to state the !utnl quantity of
mica exported to Caechoslovaekia and

Rusela in the calender years
1949, 1950 and 195t?

(b) Hag Brazil Mica been imported
into India during the above thrée yeara
and, if so. bow much in each of the
sald years?

of Commerce (Shel
}: (a) Exports to Czechos

alovakie:
Year Toas
1940 ]
1950 14
1951 113

There were no exparts % Soviet
Ruasala during these years,

(b) No. 8ir

RBCOMMENDATIONS Or COTTAGE INMDUS-
TRIESE BOARD

350, Shri dmtMah Gowda: Will the
Minister of Commerce and Industry be
pleased to ftwle the recommenidations
nf the Pourtd Mbeting of the Cottage
Industries Board held on 17t4 March.
1952 and the #tecs taken to implerent
the same?
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The Ulatster of Commerce (Shr
Karmarkar): A statement {s laid on
the Table of the Houle [See Appen-
dix V, annexure No. 47.]

CENTRAL SI‘I:u BoaRrp

351, Shri Madlah Gowda Will the
Minister of Commeree and lm!mtry e
pleased to la¥ on the Tahle of the Housae
the programme of work of the Central
Sflk Board for the year 1052-53 and
also I% budget?

The Minister of Commarce and In-
dustzy (8hri T. T. Erishnamachari):
The Central Biik Board was last re-
coastituted on the 9th April 1952. This
Board held its first meeting at New
Dtlhl on the 22nd September, 1952,
Since then two meetings of the Tecbhnl-
cal Development Committee and one
meeting the Standing Committee of
the Board have been held wherain im-
urlnnt dedslons tha dev

t of the sericultwe industry
ken‘ Grants-in-ald amounting
ta Ra 1,60,390/- against various seri-
cultural development schemes of the
State Governments were sanctioned. A
further grant-in-ald of Rs. 1.00.000/-
for the establlsbment of Sericuitural
Btations in Mysore, Madras,
West Bengal and Assam was also sanc-
tioned. Besides watcbing the various
development schemes for which grants
are given to the various State Govern-
ments, the Board bas under considera-
tion a programme of work during 1952-
53. A etatement "A” le placed on the
Table of the House giving detalls of
this programme

During the flnanclal Jrell‘ 19.;2-53.
the Central Silk Board has been given
a grant of Rs. 4,50,000 by the Central
Government and the Board propose to
spend Rs. 4,71.809/- (Including carry
over of Rs. 21.609/- from last year)
in the manner indicated in atatement
‘D’ placed on the Table of the House,
[ ®or statemerits ‘A" and ‘B’ See Appen-
dix V. annexure No 48]

Mscapamy anp Toots  hvpPorTED
rroM U K,

352, Pandif Maonlahwer Datt Upa-
diyay: (a) Wil the Minister of
Commercs and (adusiry be pleased to
state what i{s the amount and valustion
of machinery and tools imported from

the UK. in the year 19527

(b) What kind of machines have
bem: fmported and how many of then
!Imdvl!rrtuhed their deatimations in
ndla

(c) How man¥ of such ma~hines are
for startlagy pew factorles aod how
many are for replacumenn?
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(d) What are the cumber and
valuation of vehlcles Imported from
gg&?x. in 1951 and 1952 and for what

a

The Minlster™f Commerce (Shrl
€armarkar): (a) and (b). A state-
ment {8 lald on the Table of the Huuse.
[See Appendix V, annexure No. 489)

(c) Government have no Informa-
tion.

(d) Presuming that the reference is
to motor vehicles, a statement is laid
on the Table of the House. [See Ap-
pendix V, annexure No. 50.]

Pry-w00p POR Tra-CHEETS

353, Shrl Bell Ram Das: (l) Wil
the MMinlster of Commeres and In-
dustry he pleased 1o stlte what
quantity of ply-wood was imported
into India in the years 1950, 1951 and
1952 up-So-data for tea-chests?

(b) What percentage of the im-
ported ply-wood was used In Assam
for tea-chests?

(c) Is it under the contemplation
of Government to stert a ply-wood
factory in Assam?

The Mintasar of Oommerce and In-
Eh)'t" (Shel T. T. Erbhmamachari):
a8)—

Year Quantity Value
(No. of sets) (Rs)

1848-50 Not recorded 1.30,19.830
185051 Not recorded 50,84.050
1951-52 2,582,062 1.42,80.470

i‘iw.;lrrtlnonths

pr
August, 1952 431,017 27.80.312

(b) Government have no tnforme-
on.

(c) No, Sir.

AMIRICAN ENGINEIR ENGAGED OR
BAARRA-NANGAL PROJECT

354. Sbri K. Scbcahmamyam: (a)
Will the Minister of Irrigation amd
bhe pleased to state whether

it 1a a fact that the American en-
gineering expert, engaged on the
Bbakra-Nangal Project, has resigned?

(b) If the answer to pert (a)'
above he in the affirmative, what are
the reasons for tbe same?

(c) Have Government pald any
compenszation to him in lieu ot the
uncompleted term of the contract?

(d) I8 it proposed to replace him
by another forelgn expert?

(e) Is the wrk on the ject ad—
versely effected by :a&n
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The Deputy Minister of Irrifation
sad Power (Shrl Hathl): (a) No, Sir.

(b) to (e). Do not arise.

ANTI-MALARIAL MEASUREE 1IN HImaxop
(EXPENSDE)

355, Sbrl P, Subba M will t.he
Minister of ILrrigaticn and Power b
pleased to state whether It is a fll:t
that ithe per capita eXpenditure on
anti-malarial measures I{n Hirakud
and Burla is Re. 4/- per annum?

The Deputly Minister of Grinatian
and Power (Sbrl Hathi): Expenditure
on antl-malarlal measures depends
more on the area of pools and stagnant
water treated tban on population.
poPulation basis, the expenditure on
the Hirakud Dam Project works out to
about Rs. 3/-/- per head per annum.

ANTI-MALARIAL MEASURES IN HIaxup

35. Shrl P. Sobhha Eso: Wil the
Minlster of Errigation and Power be
pleased to state:

(a) what antl-malarial measures
are being taken by the Anti-
malarial Ofcer in the Hlrakud Pro-

areas; and

(b) the total amount &DENt Psr
annum by the anti-malarial office on
account of (i) pay of stafl; Til) medl-
cines, and (ill) other anti-malarial
measures?

The Deputy Minisier of Irrigalon
and Power (Sbrl Hatbl): (a) (i) Anti-
malarial measures in the form
of survey and antl-larval and anti-
adult control by means of spraylng
DDT eand oiling the various water col-
lections in Hirakud, Burla, Chlpla and
Baragarh colonles of the Hirakud Dam
Prolect are being conducted by the
Antl.malaria Officer.

(i1} Prophylactlc measures. distribu-
tion of Paiudrine ls adopted in small
isolated and distant places where the
antl-adult and anti-larval measures are
not undertaken.

(b) During 1951-52.—
(i) Pay of stafl: Rs. 20,885,

(i) Medicines: Rs 28,218,

(il1) Other antl-malarial meaaures
sucrh as work-charged establishment:
Rs. 32,308

Qumr Norices ON VILLAGES v HIRaxup
PROJECT ARERA

357. Sbrl B. N. 8, Deo: Will the
Minlster of ®rigalios and Power ha
pleased to state:

(a) whether
February, 1952, notices were

it 1s a fact that In
1ssued
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to thirty-eigbt villagea In the Hirae-
kud Project area to quit thelr lands
&nd bouses hefore the next ralny
season; and

(b) whether It [s a fact that In the
case of most villages In respect of
which such notices were issued, no
compensation bad b<¢en asseased ond
fixed?

The Depoty Minister of Irrigation
aod Power (Shri Hothl): (a) &nd (b)
Precise Information Hhas been asked
for from the Orrlsa Government and
;rlill be placed on the Table of the

vge.

AGAR-AGAR FACTORIZS

358, §hrl Ssngunns: Will the Minls-
ter of Commerce nnd Industry be
pleased to state: -

(a) whether there are Agur-agar
factories in Indla;

(b) if so. their number;

(c) whether any plant was ever
Inatalled at Rayagada (Orlssa)
manufacture Agar-afar; and

(d) if so, what bappened %o that
plant?

The Minlster of Commerce sod Io-
dustry (Shri T, T. Krighnamuchari):
(a) to (d). There is only one factory
in Indla, nemely, M/s. Jeypore Sugar
Co. at Rayagada in Orissa, producing
Agar-agar. The factory ia closed at
presedt for want of power and expects
to resume production this month,
Annuae Bupoer ror A Conauminy

PROJECT

39 Sbri K. C. Bodhla: WIill the
Minister of Planniag be pleased to
state the annual budget of one Com-
munity Project area under () a vil-
lage unit, (i) a mand{ unit, and (1)
a development block?

The Deputy Minister of Lrrigadon
and Power (8hri Hathi): (l) Rs, 5,833/~
(Average).

(i1) Rs. 75,789/~ (Average).
(i) Rs. 722,300/~ (Average).

ExPORT aND IMPORT or FrLMs

366, Shri N. B, Chowdlwasty: Wil
tbe Minlster of Commerce snd Io-
dustry be pleased to state:

(a) the countries to which Indian
films bave been exported durlng the

tiod from January 1950 to Octo-
er, 1952 and their number; and

(b) the countries from which fllms
have been imported into Indin?

The Minister of Commerce (Shri
Earmarksr): (a) Information requlred
la not avallable as elmtocup
are not separately apecified In the
forelgn export trade returns of India.
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(b) Im are malnly from the
United Kin dam. Belgium, Canada and
the United stllea of America.

MATCE FACTORIEE N HYDERABAD

361. Shrt H G. Valsheav: (a) Will
the Minister of Commeece zad In-

dusiry be pleased to state bow many
match factories there are In Hydera-
bad State?

(b) At what places are tbey
situated and whether all of them
ore working?

{;) What ia their productive up;-

The Mintster of Cammeres
Industry (Shei T, T. Krllhuuae]nrl):
(a) Twelve, so far aa our Information
goes.

(b) A statement is laild on the Table
of the House. [See Appendix V, an-
nexure No. 51.]

(c) About 8,000 cases of 50 gross
boxes of 80 sticks each per annum,

AMERICAR EIPIRTS ©IMPLOYED ON
Biaxnra Dam

362 Bhrl Pumnoose: (a) WIill the
Minister of Irrigatioa sad Power be
pleased to state what is the total
number of American po far
employed on Bbakra Dam separately
for construction and dealgna and
bow mal¥ more are uired to be
employed every year till completion?

(b) what ls the total number of
American cxgertn required till com-
pletion of Bbakra Dam?

(c) What la the mnximum thd
minimun  pay the
American lncurnbento. both inclunﬂve
‘and excluslve of Indian Income Tax?

(d) What la the total annual expen-
diture on the pay and allowances of
these experts, meparately, Inclusive
and exclusive of Indlan Income Tax?

(e) What ls the budgeted expendl-
ture on their travel from U.8.A. to
India lnd back Including their fami-
lies and petsonal effects?

“ (f) What le and will be the ex-
penditure on their other facilltias on
the project auch as rent frée mccom-
modation, and conveyance, etc.?

(§) What additional facllltles
other than tbose provided In the
agreement bave been given to them
and at what cost to Government?

(b) What was the number %e
American Experts oclginelly antlr:
pated to be emploved originally and
the number now onticipated?
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The Depaty Minisler of Isriguilon
and Power (Shri Hathl): (a) to (h).
A list of the American &0 far,
engaged in connection with the cons-
truction of the Bhakra-Nangal Project
glving their designation periods of con-
tract and other terms of employment
is lald on the Table of the House [See
Appendix V, annexure No. 52.)

Information on the other points Is
being collected from the Government
of Punjab and will be iald on the Ta-
ble of the House as soon as possible.

SiLx-woRM SeEps (IMPORT)

363. ‘SBhrt Madiah Gowdn. Will the
Minister of Commeree and IndoQry
be pleased to atate:

(a) the quantity of silk-worm seeds
imported from foreign countries
during the yeara 1950-61 and 1851-52
and the cost thereof; and

(b) whether any arrangement s
made by the Central Silk Board to
urchase the same In a lump and to
SImibute it to various States?

The Miclster of Commerce aod In-
Erihmam acharl):

dustry (Shrl T, T. ):
;n) 1950.51 - 13,520 ozs plus
130 layings (one laylng is the group
of eggs laid by one glle-moth).
185152 —_ 40 ozs.
Information arding cost of the

sllk-worm seeds fa not available.
(b) No, Sir.

Di1spLACED PERSONS TRAINED IN ARTS
AND CRAPTS

364. Bhri N, L., Josbi: (a) Will the
Minlster of RKehablitation be pleased
to state how many displaced persons
were trained In ditferent arts and
crafta in the year 1952 at different
training centres started by Govero-
mant in the country?

(h) How many of them recelived
Wans from Government to ?puraue the
crafta they were tralned in

(¢) What It the amount of loan
n‘nn}ed for the above purpose In this
year

The Deputy Misister of Behablilta-
ton (Sbrl J, K, Bhoasle): (a) F
res for the year 1852 are not readlly
avmilable but the total number of dis-
glﬂaced g;aom trained upto the end of

ptember, 1952 was over 82000,

(b) and (c).
pot availahle.

The information s
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Insezcrion or Trxtoz Mo:is

865, Shel N, L. Joahi: (n) Wil the
Miulamr Commerce Indnstry

pl:nud to state w::rt‘hetr nth;_ k‘:;-
pection tours were undertaken e
officers of the Union ent in
the Industries Department in the year
1052 for purpoaes of Indpeeting the
management and working of the texn
{lle milla in the

(b) If so. who were the officers who
undertook such toura and which were
the places they visited?

(¢) Do Government pro to
place relevant portlons o efr re-
ports on the Table of the Himsa?

The Miniter of Commerce and In-
dositry (8hri T, T. Edehsamacheri):
(a) to (c). There are regional
cers who are vested with j‘udad.lmlon
over particular areas and regularly
tour in that area. The Textle Com-
missloner and his Deputy also under-
take Inspection tours. A report of the
tour programmes of the sevaral officers
has been called for and would be plac-
ed on the Table of the House In due
course

Corres

886, Bhri Madisd @ewda: Will the
Minlster of Oommreres mnd [ednstry
be pleased to state:

(a) the quantity of coffee that is
generally required for Internsl con-
sum ption;

(b) 'lhe uantity of coffee that is pro-
duced § 1-62 -in 'Indla and the es-
‘tlmated quantity that may be pro-
duced In 1952-59;

(¢) the quantity -ewported ennually
for the last five years; and

(d) the price of Plantation a and
Arabica cherry, per owt, In pool auc-
tion, fram the ‘month of March, 1982,

now, each month?

The Mhter of Commerve (Shri
Garmarher): (a) About 18.800 tons
during recant years,

(b) 1951-52 20,864 tons.

1952.58 21,000 tons

(estimated)

(c) 104748 3 tons
184849 . T o«
1948-50 3804 ..
1950-51 300 .
1051-82 2200 ..
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(d)— CMBANKMENT FOR Janfuma
Month Plio A Ardi 366. Dr. Eam Subhag Singh: (a) Wil
Oherry fi the Minister of Errigation and wer
—_— be pleased to state whether the
Rs Re proposal for coastructing a 10 mlle
. : embankment to prevent the Jamuna
March 198/7/0 185/7/- trom flooding Ihi's low-Iying areas
April 207/7/0 182/9]- has been sanctioned by the &wm—
May $88/11/0 210/13/- me(l:) olrf l:‘:i .:hen is the construction
Juae 952/0/0 22278/~ work lll'.'el:.rI %o start?
July 260/6/0 226/3/- (c) What would be the estirnated
August 200/12/0 236/14/- expenditure?
Septomber  310/14/0 208/10,- The Deputy Minister of Irrigation
Gotober 204/8/0 2503/~ aad Power (Sbrl Hathi): (a) No, Sir.
Navember 257/1/40 335/8/- (b) The construction work can start
only after the scheme ja sanctioned. It
is not possible to indicase any definite
Woor (ExrPoRT) date at this stage.

37, Dr. Bam Bubkag Slagh; (a) Will
the Minister of Cammerce and Indus-
try be pleased to state whether the
total quantity of woo! e l\td in the
)!enr 1051-52 shows any age com=

pared to the export ﬂmte Sor 1050-51
tnd If 80, by what quantity?

(h) What have been the reasons for

it any, in wool export?

The Minlster of Commerce sad In-
Auatry (Bbri T, T. Erishnamacharl):
'(;I Yea. The decrease is by 7,076,44!

».

(b) The mein reasons for the de
crease In exports during 1851-52 are
the general trade slump which effected
the wocllen texlile Industry abroad .
and the fall in demand from abroad.,

(c) Rs, 13,14,000.

InmpoRT or FoRrEGN FoMs
369, Sbrl N, B,

3 Chowdhury: (a)
Will the Minister of lll'onnm and
Broadcéatiag be pleased to state how
many foreign Ahns have been Im-
ported into Indla during the year
1951-52?

{b) What Iz the number of USA.
Hms imported during 1951-527

(¢) What 15 the number of USSR
fms irnported during the aame
period?

The Miniser of Commerce (B8hrl
Garmarimr): (a) to {c). A statement
l1a laid on the Table of the House. [See
Appendix V, annexure No. 53.]
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HOUSE OF THE PEOPLE
Friday, 5th December, 1952

The House met at a Quarter to Eleven
of the Clock.

{MR. DEpPUTY-SPeaKER in the Chairl

QUESTIONS AND ANSWERS
(See Part I)

11-45 AM.
LEAVE OF ABSENCE

Mr. Depaty-Speaker: I have to in-
form hon. Members that | hhve receiv-
ed the fo'lowing letter from Shri
Kanayalal Nanathai Desai:

“A3 I am not well I have not
been able to aitend up to new this
session of Parliamen: and it seems
I will not be able at all to attend
this Session. Hq:nce under article
101 of the Constitution [ Leg to
apply for leave from atltending
this session. I have to request
you kindly to get it sanctioned.”

Is it the pleasure of the llcuse that
leave be granted to Shri Kanayalal
Nanabhai Desai to be absent from all
the meetings during this session?

Leave was granted.

Mr. Deputy-Speaker: I have to in-
form hon. Members that another hon.
Member has asked for leave of abs-
ence. I have received a ~ommunica-
tion from Shri A, K. Gopalan saying
tbat he is laid up and indisposed and
that he may be granted leave of abs-
ence for this session.
sure of the House
leave?

Is it the plea-
to grant him the

Leave was granted.

Shri G. H. Deshpande (Nasik-Cen-
tral): Where is the hon. Member Shri
A. !?E Gopalan now? In India or out-
e

394 PSD

1644

Mr. Deputy-Soevaker: The hon. Mem~
ber is too late. The leave has been
granted. He must have put his ques-
tion earlier.

Shri G. H, Deshpande: But at least
this information can be given.

Mr. Deputy-Speaker: Not now,

Shri Gidwani (Thana) rose—

Mr. Deputy-Speaker: Js there any
short notice question today? Has the
hon. Member received intimation that
it is for today?

Shri Gidwani: I have got it in my
hands. It does not say anything about
the date. I have only received the pink
coloured copy of it.

Mr. Deputy-Speaker: FHas it been
admitted? I shall look into it. After
it is admitted. it will come up per-
haps the next day. I have not got it.
I shall look into it.

An Hon, Member: I do not thick it
is put down for reply ‘oda:. Suine
more particulars are perhaps wanted
from the hon. Member.

Mr. Deputy-Speaker: The hon. Mem-
ber should not take up the timne of the
House in this way.

MESSAGES FROM THE COUNCIL
OF STATES

Mr. Deputy-Speaker: The Seccretary
will now read messages from the
Council of States.

Secretary: Sir. I have to report the
following two meszages received from
the Secretary of the Council of States:

(1) “In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Coun-
cil of States, I am directed to
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[Seoetary)
" inform. the House of &c Pee-
ple that the Council of

at its sitting held on \ln Brd
December. 1952, qpreed with-
vut any ameodment to the
Farward Contracts (Regula-
tion) BIill, 1932, <which was
passed by the (louse of the
People at its sittiug held on
the 24th November, 1952."

(2) "In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the (Coun-
¢il of States. | am directed to
inform the House of the Peo-
ple that the Council of States,
at its sitting held on the Jrd
December. 1952. ngreed with-
nut any amendment to the
Indian Power Alcohol (Am-
endment) Bill. 1952. which
was Passed by the Hcuse of
th: People at its sitting held
on the 23th November., 1952."

PAPERS LAID ON THE TABLE

NOTIFICATIONS ISSUED UNDER REQuUIsI-
TIONING AND ACQUISITION OF IMMOVABLE
PROPERTY ACT, 1952

The Minister of Works. Honsing and
Supply (Sardar Swaran Singh): 1 beg
to lay on the Table a copy :f each of
the following notifirations under sub-
section (2) of Section i7 of the Re-
quisitioning and Acguaisttion of Im-
movable Property Act. 1952:

(i) Notification No. 95/15-WII 52,
dated the 25th November. 1952; and

tii} Notification N»>. 3»,86-WII1/52,
dated the 26th November. 1952.
[Placed in L‘brar}.. See No. P-84/52.}

INDUSTRIAL FINANCE CORPORA-
TION (AMENDMENT) BILL-~-coneld.

Mr. Deputy-Speaker: 'The House
wi!l now proceed with the further con-
sideration of the Bill further to amend
the Industrial Finance Corporation
Act. 1948.

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): It seems the hon.

Minister Shri Tyagi has not yet laid ,

on the Table the letter he had receiv-
ed from Lala Sbri Ram.

Mr. Depaty-Spesker: He suid he
will do so.

Ghri 8. 8. More (Sholapur): Per-
haps he wants to use it for tbe pur-
pose ‘of the third reading.
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The Mipister of Bevenue
penditure (Shri- Tyagi): [t is a long
letter If it is the intention of the
hon. Members to make it a part of
the proceedings, then I feer it w-ifl be
more a-sart of advertisement of those
firms than otherwise. I wanted. n
fact. to avoid both the advertisement
of the firms as well as their cncism
and therefore I read the most rele-
vant portions. But the letter is hese
and [ thought that instead of making
it a part of the proceedings which-
even hon. Members want to see it will
come to me and see it.

and Ex-

Shri S. S. More: I had been twice
to the Parliament Secretariat office
and that letter was not inuade avall-
able to me.

~ Mr, Deputy-Speaker: Unless there
is any portion in it which is 3s» con-
fidential. the hon. Minister 1ay kind-
ly lay it on the Table. It would not
be printed in the procecdings. but it
will be kept in the Library.

Shri Tyagl: Very well, Sir. [ here-
by lay it on the Table. {Placed in
Library. See No. P-86/52.}

Clanse 21 —(Amendment of sgection
32 etc.)

Mr. Deputy-Speaker: TThe linuse has
passed clauses 2 to 20. I fnd that there
arc no amendmenis to clause 21. The
question is:

“That clause 21 stand part of
the Bill”

The motion was adopted.

Clause 21 was iadded to the Bill.

Clanse 22 —(Insertion of new sec-
tion 32A. etc))

Mr. Deputy-Spcaker: The amend-
ment. of Shri Sivamurthi Swami wants
to omit clause 22. It is out of order.
Anybody else wants to move his am-
endment?

Pandit Munishwar Datt Tpadhyay:
(Pratapgarh Distt—East): I want to
move mine. I beg to move:

In page 7, lines 47 to 49, for “stand-
ing in the reserve fund established
under sub-section (1) of section 32 and
the special reserve fund” substitute
*so credited”.

of PFinance

! Deputly Minister
(Bllﬂ M. C. Shah): We accept it.

Mr. Deputy-Speaker: Does it make
any diflerence in substance, or la it
merely a Question of language?
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Pandit Munishwar Datt Upadbysy:
It dyes make a substantial difference,

Mr. Depaty-Speaker: The hon.
Minister accepts it.

Pandit Munishwar Datt Upadhyay:
Still. I would iike to make a few sub-
missions.

The object of this amendment is to
build up a special reservesfund. The
Industrial Finance Corporation has
been created with the wbject of help-
ing industries generally wnd oig, basic
industries in particulzr. We have in-
cluded shipping also as one uf the in-
dustries to which help should be given
by this Corporation. This industry re-
Quires a very large capital 2nd so far,
for want of capital it has been the
close preserve of forcigners. If at all,
therefore, we mean to help such big in-
dustries. it is necessary to have a spe-
cial reserve fund. In this Bill, provi-
sion has been made for a reserve fund
but my point is that there should be
a special reserve fund. The provision
already in the Bill is not «uilicient. and
we must separate this speciual reserve
fund from the ordinary re¢serve fund.
I want this additional reserve fi.nd to
be crealted. so that in time ¢{ need it
migh: prove useful. We hove now reis-
ed the 'imit of the loans to individual
concerns from Hs. a0 lukis to R one
crure. In view of the inclusion of big
indus!ries to which loans may be &d-
vanced.,  the raising of ihis limit s

erfestly justitied. But aleng with it it

s vury essertial that we chould create
a special rescerve fund,  But I do not
agree with the amount that Ihis been
fixed. That amount is too small &ind a
higher amount should haeve buen fix-
ed. But there {5 one redeeming feature
and tiat is that we have now got the
borrovwing power—we can borrow
against securitics. Up till now we
could not borrow against sceurities;
we had ‘o sell the securities, At times
this ¢ould not be done. Now we can
borrow up to a limit of Ks. 2% crores
against bonds and debentures. which
is five time:: the paid up capital. There
is all the more reason why the armount
of the Special Reserve Fund should be
increased.

We have all along been vory anxious
1o Nnance our industries. But during
the debates in our excitement over the
demand of list of loanees. we ignored
a most important aspect of the Bill,
and there was not murh discussion
over it. When the names of certain
firms to which loans were granted
were given. there was r.o criticism on
the merit of the loans. But there was
a good geal of excitement over it and
conseqQuently we ignored certain im-
portant provisions of the measure.

ment) Bill

Among them the bullding up of a Spe-
cial Reserve Fund is a great necessity
for th,e Corporation.

The other point 1 wish to mrake fa
that we cannot build up the
Reserfe Fund easily unless we divert
the guaranteed dividend of lhe
serve Bank and also of the Govern-
ment shares to it. Unless we do it we
cannot speedily create the Special Re-
serve Fund. That is why I have sug-
gested that the guaranteed dividend
and also of the Government invest=
ment in the Corporation should be
directed to the making up of the Spe-
cial Reserve Fund. By psssing the
proviso to clause 13 yesterday we have
undertaken the responsibility of unli-
mited guarantee for loans. ln ¢ur an=-
xiety to havz: funds for helping tnese
industries we have undertaken a heavy
responsibility. Otherwise there cannot
be any jusification for it.

Mr. Depuiy-Speaker:
moved: i

Amendment

In pagea 7. lines 47 to 49, fur “stand-
ing in the reserve fund established un-
der sub-section (1) of section 32 and
the special reserve fund” substitute
“so credited”.

Shri Kasliwal (Kotah-Jbalawar):
Clause 22 proposes 10 ¢reate a new
section, 32-A regarding a Special Re-
serve Fund The hon. Minister has not
told the House anything about the ne-
cessity of th.e Special Reserve Fund, as
far as I could gather,

Secondly., up till now Government
have paid about Rs. 26 lakhs for the
guarantee of interest to the sharehol-
ders. Government have also received
certain money as their share of cro-
fits or interest., All this is going to
be placed in a Special Reserve Fund
with the result that Governiment will
be paying all the time and will not be
receiving any money. I would like to
know the neccssity for the c¢rcation of
a Special Reserve Fund and why all
this money will not go to the general
revenues of the. Central j;overnment.

12 Noox . i

Shri M. C. Shah: I have aiready
stated the absolute necessity of a Spe-
cial Reserve Fund in the course of my
speech., Government had given Rs. five
crores for the Reserve Fund to the
Reserve Bank. Now we are going to
have bigger funds at our disposal. It
is always better for the “orporation
to have its financial ©nosition streng-
thened by a Speclal Reserve Fund. It
has also been provided that the Spe-
cial Reserve Fund will not be touch-
ed by any shareholder. Nobody will
have any right in it excegt the Govera-
ment and the Reserve Bank of India
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Ghri K. K. Baso (Diamend Harbour):
On a point of clarification. WIil the
Special Reserve Fund be tuken into
eccount in calculating the borrowing
Eﬂwer of the Corporation. Will these

. lakhs be counted towartds the
borrowing power of the Corporation?

Shri M. C. Shah: It does ndd to the
credit of the Corporation.

Mr. Deputy-Speaker: The question

In page 7, lines 47 to 49. far “'stand-
ing in the reserve fund established un-
der sub-section (1) of section 32 and
the special reserve fund” substitute
“so0 credited”.

The motion was adopted.
k".‘l‘. Deputy-Speaker: The question

*That clause 22. as amended,
stand part of the Bill."”

Th> motion was adopted.

IClause 22, as amended. was ided to
the Bill.

Clause 23 was added to the Bill

Clhanse 24— (Amendment of section
34 etc.)

Shri M. C. Shah: 1 beg to rove:

In page B. line 35. after “sectinn 5
;nsert “or sub-section (2) of section
1"

Dr. M. M. Das (Burdwan—Reserv-
ed—-Sch. Castes): I beg to move:

In page 8. line 38, omit “under sub-
section (6)".

L ]

According to the original Act. the
accounts of the Corporation were au-
dited by two private audit firms ap-
pointed by the Central (icvernment
and the Auditor-General of :india had
mothing to do with the audit of the ac-
counts of this Corporation. This matter
came before the Public Accounts Com-
mittee on more than one vecasion and
the Committee came to a unarimous
decision about this matter. Its decision
was that in corporations like this
where huge sums of public meney are
invested, the Auditor-General of India
should be associated with the arcounts
and  audit, The Auditor-General
bhimself approved this decision of the
Public Accounts Committee. The Gov-
ernment was informed about this de-
cision of the Public Accounts Commit-
tee. Now in this amending Bill, to
comply with the decision of the Public
Acrcounts Committee, the Auditor-
General has been associated with the
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aiudit of the accounts of the Corpors-
tion.

But the manner in which the Au-
ditor-General has been associated is
not very satisfactory. Provision has
been made in the amending Biil for
the appointment of two uuditors, one
to be elected by the shareholders of
this Corporation other than the Re-
serve Bank and the Central Govern-
ment. and the other auditor to be a
pointed by the Central Government
t-o]nsultation with the Auditor-Gene-
ral.

Now. the whole financial responsibl-
lity of this Corporation lies upon the
shoulders of the Central Government.
No doubt there are shareh>slders such
as the scheduled banks. the insurance
companies. the investment trusts, and
the State co-operative banks: but they
are shareholders without any risk.
Every pie that has been contributed
by these shareholders is guaranteed
by the Central Government. Not only
the repayment of the principal has
been guaranteed. but its interest and
in some cases the incidental charges
also have been guaranteed.

Considering this cent. per cont. finan-
cial responsibilit» of the Central Gov-
ernment. I submit it would have bteen
more desirable to have the accounts of
this Corpor:tion audited by the Au-
ditor-General of Inclia.  This wis ne=
cessary not enly to inspirc nublic con-
fidence but alsp to avoid unrecessary
criticism. But. technically speaking,
as this Carporation has ot some non-
officinl sharehold~rs. tli~ whole res-
pons:bility ~f 2udit could not Le given
in the hands of the Auditnr-General.

Even then the provisions in respect
of audit that have been made in this
Bill are dcfectivve. Parlismentary con-
trol over the expenditure of Covern-
ment is not complete unless and until

* the audit report is placed before the

Houses of Parliament and an cpportu-
nity is given to Parliament for exami-
nation of those reports and their fur-
ther recommendation. So far as the
present provisions in this Bill about
audit are concerned. no cpportunity is
given to Parliament for examination
and report by their committee except -
in some special circumstancas. My
amendment proposes that every audit
report of the accounts of this Corpora-
tion should be laid before both Houses
of Parliament for their examination
and recommendation.

Shri M. C. Shah: I accept that
amendment.
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Shri N. Somana (Coorg): I thcught
Mr. Guha's amendment was also going
to be accepted by Government. Mr.
Guha wanted to move the cieleticn of
the reference tu sub-section (6) so
that all the audit reports, that is even
the reports under other sectinns, may
be submitted tv Government.

Dr. M. M. Das: My :mendment is
the same thing.

Mr. Deputy-Speaker: I have not got
any amendment in the name of
Mr. Guha. ror is he here. fherefore
I will ounly put those amendments
which have been mcoved.

The sue:tion is:

In page 8. line 35, after “section 5”
ms"ert “or sub-section () of cection
21",

The motion was adopted.

i Mr. Deputy-Speaker: 'The question
s:

In page 8. line :}8, omit "under sub-
section (G)".

Th¢ motion was adopted.

Mr. Deputy-Speaker: I am afraid
the Chair is put in an embarrassing
position. At least the hon. Members
who move the amendments must say
‘Aye” of course the uthers who sup-
port it must also say ‘Aye’. Whether
it comes from the Government or the
other side, if sufficient goices are not
there I will immediately rule it out. I
cannot merely take things for granted.

The question is:

“That clause 24, as amended,
stand part of the Bill.”

The motion was adopted.

»Clause 24, as amended, was added to
the Bill.

Clause 25.— (Amendment of sectiion
35 ete)

Shri T. K. Chandhuri (Berhampore):
I beg to move:

In page 8, line 44, after “substituted”
insert “and the following shall be ad-
ded at the end:

‘together with the names uf the
concerns to which thie Corporation
has granted loans and of the con-
cerns whose loans have been gua-
ranteed by the Corporation or in
whose favour it has entered into
under-writing agreements as well
as the names of members of the
Board of Directors of all such
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concerns including the Directors
nominated by the Corporation if
any, and the amount of loan gran-
ted to each one of these concerns,
the amount of loans guaranteed
and the extent of under-writing
agreements 1 any with such con-
cerns."”

Mr. Deputy-Speaker: Is it in order?

Shri T. K. Chaudhuri: That is for
you to judge, Sir.

Mr. Deputy-Speaker; Let s see the
original wording. What dces the
Minister say? 1Is it not beyond the
scope of the Bill?

Shri Tyagi: I think it is out of ore
der, Sir.

Mr. DeputySpeaker: Then w
should the hon. Minister wait till
suggest? I shall see whether I can
make this relevant as far as possible.
Section 35 of the Act deals with re-
turns. In this clause they say that
in subsection (3). for the word “two™
the word ‘“three” shall be substituted;
that is three monihs instead of two

months.

Shri S. S. Mor«: No, Sir, This re-
lates to part (i) of clause 25.

Shri K. K. Basu: It relates to sub-
section (2) of section 35 of the parent
Act where Government propose some
further amendment.

Shri M. C. Shah: Instead of ‘“‘classi~
fication” we have said “statement
showing the classification”. It is rathegy:
more clarifying, That is all.

Shri K, K, Basu: But you have to
define what is classification,

Shri M. C. Shah: A statement show-
ing the classification.

Mr. Depnty-Speaker: 1 am afraid
this is out of order. Absolutely no
amendment has been moved except

the statement of classification. It is
only a grammatical one. There is Do
substance. Hon. Membars will kindly
bear this in mind. It is not merely =
rule. It is a rule of procedure which
is consistent with the progress of all
such amending Bills. The amending
Bill lays importance on a particular
portion. In that particular nortion mat-
ters of substance or a matter of form
are sought to be interfered with. Even
though a particular section s untouch-
ed indirectly it has got :ronsequences
elsewhere on account of which tha
other amendments are necessitated
They will arise even though the Gow
ernment or the sponsor of the . Bl
might bave overlooked it. Thia. ig a
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[Mr. Deputy-Speaker]

matter of form. Therelore there is
I(ln intention to amend sub-section
2).

Bhri K. K. Basu: The classification
is there. We want to deline what
should be included in the classifica-
tion. We feel it is not given to the

ublic, The Government us a share-

older of the particular concern is,
under the ordinary law. entitled to
know the details.

Mr, Deputy-Speaker: 1 agree., There
is no doubt about that. The intention
of the hon. Member is very rlear.
That is not my point. All that 1 am
submitting is that so far as the classi-
fication in gencral is conrerncd. what
exactly is put into. what urc the items
thst have been brought in, all the ad-
ditional infermation has to be given.
It does not form part f ‘he nriginal
Bill. Nor is5 it intended 0o say “if thev
gave on'y one category «f namnes of
persons. you can add”. It merclv says.
a statement nof the c'assification”.
Nothing norc than that. If the word
*classificatior:”

8bri M. C. Shah: This w:as, Sir, in
the Select Committee Report on the
State Finance Corporation. The)y have
®rcorporated this clause there. So
we have taken that Select Com-
mittee’s suggestion. We have agreed

Shrl S. S. More: 1 want to know
whether they have any objection. any
inherent objection to seeking tha'
sort of information. They can very
well accept. As a matter of fact Mr.
Shah and Mr Tyagi have been very
canciiri in admitting the ‘hecretical
super.ntendence of this House in all

matters. What is theoretically
admitted is not practical. They can
acceot it, Sir. It is much in the in-
terests of the Government and the
public.

Bhrl Tysgi: It is not relevant.

How can [ introduce it in the Bill

Mr. Deputy Spraker: I am sorrv
this is beyond the scone of the Bill.
Any other suggestions?

Sbri M. C. Shah: Inctesd of two
months. we say three months.

8Shri K. K. Basu: Can e discuss
this amendment?

Mr. Depugy.Sveaker: i
clauge may be discussed. this

Sri 7. K. Chaodbarl: The orial-
nsl] Act orovides that there sheuld he
a classifcation m the farm renuired
by the Reserve Bank and the
ment but we do not find in the report

>
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that has been handed over to us any
consistent or systematic form of clas-
sification. I have here in my hands
the tirst and the [5urth reports. in
the first report we find two clossifica-
tions. province-wise and amount-wise.
1n the fourth report therc is one clas-
sification of 1cans ond advantes sance
tioned industty-wise and State-wice.
So, we would like to know from the
hon. Ministers what is the exart form
of classification. This is very impor-
tant because thuse classifications are
to be put in the report which will be
presented 1o the Paritament. The in-
formatio:1 that we o¢btain from these
classifications should be as complete
as possible but so far these annual re-
ports <!> not s»em to have foliowed
any cousistent line of action in  this
matter a:nl i want 10 know from  tie
hon. Ministers what has  Levn  the
exact form in which they have asked
the Corporation

Shri Tyagi: All sorts of informa-
tion. practically every information is
asked for from the Corporaton
Every information is supplied to the
Govertement  The fact that | was not
able tn ;» bkefore the House one in-
formation dees noi mean hat the Gov-
ernment has not got tha! mformation
in their nosgession The wery  fact
that ac~ording to the prescribed state-
ment they arc required to submit in-
formation within a period shows that
whatever thg Government or the Re-
serve Bank prescribes. that very in-
formation will have to be prov.ded.
Therefor:e the marifin is ¢ioeeh, Anvs
tvo> of information can b> oreserit-
ed avl whatover the Government or
the Reserve Bank asks for js avail-
able. There need not be anv fear of
their keeping anything from the Gov-
ermment or the Reserve Bank.

Shri T. K. Chandhurl: That is not
my point. Here. the original Act
provides that the Central Govern-
ment or the Reserve Bank may re-
quire a classlfication of its loans and
investments and of loans guaranteed
by it and under-writing agreements
entered into by it. This is in sub-sec-
tion (2) of secton 35 of the onrielns!
Act. T want to know what is the exact
form of rlassification that the Govern-
ment or the Reserve Bank has reouir-
e ths Industrial Finance Corooration
to submit to them because I find from
the next sub-section that these state-
ments have to be laid before the
Parliament. Here it is not a questiom
of Government keeping back anything.
Government 18 redquired under the
statute tn olace the<o statements be-
fore the Houses of Parliament. In the



1885 Industrial Finance

reports we do not find that any consis-
tent line has been followed by the
Government or by the Reserve Bank
80 far.

Shri M. C. Shah: My colleague has
already replied and I may just say
there are regulations to be framed un-
der the Industrial Finance Corpora-
tion Act and certain regulations have
already been framed. In those regu-
lations there is Schedule D which
showsg all that information about clas-
aification::. It is a big one. The hon.
Member may just look into that. At
the same time we have stated that.
it necussary. all these suggestions will
be considered and if any addition or
alteration is to be made, it will be
made.

Mr. Deputy-Speaker: [s there any
provision for getting the names of the
Sgrporations t: whom loans are grant-

>

Shri M. C. Shah: That cannot be
in the Reaulation. It comes within
the owers of the Government. There
iv a prescribted form in the Regula-
tions.

Mr. Deputv-Speaker:
cribed form?

Shri M € ©hah: The form is there
in the Regulations. o

In the pres-

Mr. Deputy-Speaker: Does the
form ¢on'ain any provision for any
classificati-n  or sub-heading where
the nanis of the Corporations to
wbom loans are granted, are noted?

Shri M. C. Shah: That is not there,
because it is published.

Mr. Deputy-Speaker: It is to be
furnished to the Government?

Shri M. C. Shah: Yes, Sir.

Mr. Deputy-Speaker: It is not to
be placed on the Table of the House?

Shri M. C. Shah: No.

Mr. Deputy-Speaker: All that the
bon. Member wants is that in this
regard Government should get in-
formation regarding the loans instead
of having to ask the Corporation from
time to time ad hoc to give such in-
formation. and that it must be in the
prescribed form. and that regularly
and as a matter of course, the names
©f these persons who have
must come to the Government,

Shri M. C. Shah: We do get that.

Mr. Deputy-Spesker: But, it is not
in the prescribed form.
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Shri M. C. 8hah:
the prescribed form.

Shri 8. S. More: Why not?

Mr. Depaly-Speaker: After all, the
form is prescribed by the Central
Government and the Reserve Bank.
Whatever is there, is there. We get
alll the information. We get the names
also.

Shri Jhunjhuawaia ¢Bhagalpur Cen-
tral): If we require any particular
information. for a particular purpose,
can {urther headings requiring fur-
ther information be added?

Shri Tyagi: It is a question as to
whether Government has it or not.
I thought the proper question germane
for the discussion just now was whe-
ther the Act gives power to the Go-
vernment or not. The Act does give
the powers. Solong as the Act gives
the power, Parliament may be satisfi=
ed. It is a suestion of what informa-
tion Government may choose to have.
We may ask for any other informa-
tion. At any time. we can change
the schedule. After all. the House
has given power to the Government,
to frame Regulations. The wauestion
is swhather {‘his pouwer chould wvest
with the Government or not.

It cannot be in

Shri 8. 8. More: We do accept that
the nnawer of control by seeking in-
¥ormation should vest with the Gow
ernment. Qur anxiety is whether the
Government is exercising that power,
by kecping all the material at the dis-
posal of Parliament. to exerlise the
r.ecessary vigilance. That is the point.
Therefore. the Government has not
discharged its resoonsibility to the
present House. That is our conten-
tion.

Shri Tyagi: It is really surprising.
I do not know what is there that the
House does not really possess. I have
told you so many times that every
loan that is granted is granted after
informally the Minister is consulted.
We are always in poscession of full
facts. Why should we add it in* the
prescribed form. when we already
have that information, as regards the
names of the loanees. [ havesaidthe
tesponsibility is mine that I am not
placing it on the Table .0of the House.
I have taken that responsibility on
myself repeatedly, Sir. It is not as
if I am ignorant of what is happen-
ng.

Mr. Deputy.Speaker: The amend-
ment onlv seeks I imoose an obliga~
tion that the names of those persons
should also bpe inciuded. But, there
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is no cbiigation under the original
Act for the names to be submitted to
the House. It is only a question of
furnishing to the Gouvernment, Tbe
hon. Minister has said that all the in-
formation is available: with the Gov-
ermment. and not that” they are not
available with the Gouvernment.
Therefore. it is another thing to say
tha: the House must have the right
to ask the Government.

Paadit Thakar Das Bhargava (Gur-
gaon): With your permission, Sir,
may 1 submit, it s quite true. as you
bave been pleased to observe. so far
as the origimmal Act is concerned. this
amendment is beyond the scope of
the Act. At the same time, the rules
of procedure are onily meant for one
purpose. that.is, to achieve the ob-
ject in view. So far as the previous
names of loanees are concerned. Gov-
ernment have taken the position that
us the hon. Finance Minister is not
here, they arec not in a position to
give the names. I can  appreciate
that. So far as the future policy is
concerned. Government have not said
that in the future they will not pub-
lish the names. If the Government
accepts that and the House wants it,
the rules of procedure ran be waived.
What is the difficulty? The House
wants it. Hon. Minister has no objec-
tion. Why do not they agree to this
amendment being accepted even if
it is beyond the scope? There is no
rule that even if the House agrees
and the hon. Ministers agree, the
scope or the province cannot be widen-
ed The hon. Mr. Tyagl has been
quite anxious and the hon. Mr. Shah
has been quite anxious to give this
information to the House. Only the
hon. Finance Minister's absence has
%taootd in the way. We all appreciate

at.

8hri Tyazk: Not only that. This
has to be examined. It is not that
1 have agreed with all your views.
I onlx said that the Finance Minister
will examine jt when he comes back.

Pendit Thaknr Das Bhargava: Now
it is eoming to that.

Mr. Depuaty-Speaker: We are on
clause 25. That relates to section 35.
Section 35 relates to Returns to the
Central Government. Sub-section
(2) says that the Corporation shall
furnish to the Central Government
sueh and such returns. Sub-section
3) latys down that the Corporation

urnish to the Central Govemn-
mmt and the Central Government
should place the statement on the
Table of the Central Legislature.
That do®s not include the amend-
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ment even if It should be admitted
waiving all technical objections. For,
that amnedment only says that the
Corporation shall furnish these parti-
culars; it is not as if sub-section (3)
is amended so that these particulars
must be plived on the Table of the
House. There is mo  such amend-
ment. This amendment does not go
to that extent at all. We are not on
the point whether there should be a
statutory «bligation on the Governe
ment to furnish that information to
the House or not. We are in an
earliecr stage, whether it must not be
obligatory on the Corporation to fur-
nish these particulars to the Govern-
ment. As a matter of fact, the hon.
Minister says that Government has
got all that information. Therefore,
this would only be trying to do a
thing that is already being dobne,
Further, it is a matter of policy. It ia
not the subject matter of any amend-
ment now, After the hon. Finance
Minister comes. in view of the Prime
Minister's statement, what is to be
done, is a dilferent matter. 1 need
not go intoe that matter now. Even
assuming that this amendment may
be allowed. this is a matter which s
already being done under the rules
prescribed. It is the Central Gow-
ernment that is prescribing the rules.
They are getting all this information.
Under these circumstances. what is
intended by this amendment, whether
this amendment is allowed or not, is
already being carried out. The other
matter can be taken up at another
opportune moment after the hon.
Finance Minister comes back. It is
not appropriate to the {uzsue before
the House at present, Now, 1 will
put clause 25 to the House.

The question is:

“That clause 25 stand part of
the Bill"

The motion was adopted.
Clause 25 was added to the Bill
Clauses 26 to 31

Mr. Deputy-Speaker: There are no
amendments to any other clause., I
will put all the other clauses together.

The qQuestion is:

“That clauses 26 to 31 stand
part of the Bill"”
The motion was adopted.
Clauses 26 to 31 were added to the Bfll.

. Clause 1 was added to the BilL

The Title and the Enacting Foromla
were added to the Bill
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Bhri M. C. Shah: 1 beg to move:

“Tha! the Bill. as amended, be
passed.”

Mr. Deputy-Speaker: Motion mov-
ed:

“That the B.ll, as amended, be
passcd.”

Shri L. N. Mishra (Darbhanga eum
Bhagalpur); >ir, we are for a wel-
fare Stuie., For a wellarc Stae we
need an inviease in our unational
wealth and recularity in iiow of our
national insome, according to the re-
nowned Proicssor Pigov.  For an in-
crease n national income. il is neces-
sary tha! our wconomic life should be
industrialis :d. Fortunately., with the
raw materials that we have. Inhdia has
a great .industrial future. For indus-
trialisation. planning is neccssary and
for planned industrialisation. we should
have a systematic and orderly supply
01 «apital. This Indusutial Finance
Corporativn is a step in that direction,
I think that in its short span of life.
it has been able to play a formidable
part in providing a stimulating force
te a numbir of inrlustries in  our
-country that had either a stunted
growth or could not see the light of
day for want of cantal. Thercfore,
I think that this Industrial Finance
Corporation has fillled a big gap In
our econoniic life and it has been able
to provide strength and capital to a
number of inclustries which enould nnt
save seen the light of day withoud its
co-operaiion. It is tvo eariy to give
a verdict over that, because. even in
advanced countries it has not had its
full trial as yet. It is a new experi-
ment in our economic life. I am sure
in no time it will be able to become
‘a great force in mobilising the capital
of our country.

The Industrial Finance Corporation
was organized primarily to provide
long-term loans to industries on a
limited scale. and capital to those in-
-dustries whose growth was retarded
for want of capital Its main fune-
tion, in my mind. has been to sup-
plement the capital market, rather
than to replace it. Its subsequent role
has proved that it was necessary, and
its utility can never be denied. The
belp that it has rendered to a number
of industries whose progress was held
up owing to want of capital is well
known to those who are interested in
its working and development. In the
case of specially those industries
which were designed to manufacture
machinery, an almost blood-trans-
fusion was made by this Industrial
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Finance Corporation and almost dy-
ing patients were helped to survive
by its aid.

Criticism has been made against it
on ihe ground that a number of in-
dustries could not get aid fro.n it. I
am not in a position to refute those
charses. But I may say one word.
These dauys when it is not possible for
even the commercial banks to meet all
the demands of the industries and
trade. how can it be possible for the
liidustrial Finance Corporation to ex-
tend figancial assisiance to all induse
tries? This argument does not hold
good when we rind that out of Rs, 14
crores granted by the Corporation,
only Rs. 7:25 crores could be utilised
by the industries up to June. 1952.

Again, criticism has been made that
the rate of interest being raised from
five and a haif ‘o six per cent with
a rebate of half pcr cent. ‘is too high.
In this connection I may say that the
Industrial Finance Corporation too
has to behave cemmercially for the
purpose of its resources. It floats
loans in the market and gets capital
by borrowing. The charges of borrow=
ing came to four and a half per cent.
in the market, and so it is not possible
for the Corporation to lower the rate
of interest on its loans to industrial
concerns, Even then, the present rate
charged by it compares quite favour-
ably with the rates in the market.

Coming to the services thatit has
rendered to our economic and com-
mercial lfe. I may say that immense
assistance was given by the Corpora-
tion in the course of the last one year,
when with inflation well under con-
trol the sellers market was being
turned into a buyers’ market, we
know how many industries were al-
most on the verge of collapse; and
this Corporation came forward, ad-
vanced money to these industries to
survive, and further deterioration of
the situation was checked. You know,
Sir, theoretically financing of indua-
tries and industrial flnance are two
different things. Financing of indus-
tries is done by the commercial banks
or similar other agencies, while
dustrial financing is done by bodies
like the Industrial Finance Corpora=
tion. But in our country this Indus-
trial Finance Corporation has made no
such distinction. It has helped many
of those industries whose progress was
retarded for want of working capital,
and we know how especially after
the Korean War when prices shot
it was not possible for industries
develop and meet its daily needs im
absence of more capital. Thia Indus-
trial Finance Corporation came fos-
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ward and aided. And it was because
of this that out of Rs. 15 crores, Hs
six crores were granted to the new
types of industries, Rs. five crores
were granted to those industrial con-
oerns which needed expension and
modernisation.

Before 1 conclude. I would like to
make one or two suggestions regard-
ing this Corporation. I suggest that
tbe Industrial Finance Corporation
should advance money to private
limited companies also. This provi-
sion will be in the direction of heip-
ing those small-scale industries which
occupy a very important position in
our Five-Year' Plan. Therefore. I
think that private limited companies
should be allowed to get benefit from
the Industrial Finance Corporation.

Secondly. it should also subscribe to
the Share c2pital of companies as is
done by the Industrial and Commer-
cal Corporation of England. And
recently, Pakistan. too. has taken a
step in that direction by establish-
ing the Pakistan Industrial Devélop-
ment Corporation which steks to pro-
mote industrics like jute. ship-hiild-
ing, chemicals and heavy incustries
1 think if this Corporation desides 1o
subscribe io the share capital of rom-
panies, many of the companies will
have very fine days.

The Industria! Finance Corporation
should have a well-organised econo-
mic research department. Up to this
any. its working and functioning have
not been on well-planned iines. There-
fore. it is necessary that it should have
an economic research department.

Lastly. 1 welcome any step for fits
woationalisation. 1 know it has done
remarkable things, but any step for
its nationalisation will be really a
great step. and that will be a thing
to be commended upon.

Shri M. 8. Gurapadaswamy (My-
moTe): May 1 say a few words?

Mr. Deputy-Spesker: Of course,
any hon. Member can sneak. but the
hon, Member has already spent so
much time over this matter. Those
who have "spoken oueht to give an nn-
partunity to other Members who have
not. spoken at all.

S M. §. Gumpzdaswamy: 1 will
be very brief In my remarks.

Shri K K Basn: Let newcomers
be given the first chance.
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Babo Ramaarayaa Singh (Hazari-
bagh West): Al'so those who have
spoken only once.

Shri Morarka (Ganganagar-Jhun-
jhunu): Sir. before we finally part
with this Bill, I want to make a few
observations, not by way of criticism,
but by way of suggestions.

We have seen from the debate ia
this House that this House is wvery
much concerned with the activities of
this Corporation. This concern is not
merely academic. This House is con-
cerned mainly because huge public
finance is involved in thiz Corporation.
‘Today, the amount involved is more
than Rs. ten crores. In due course,
it may be even Rs. 100 crores. or per-
haps even more. Therefore. it is
quite n%tura! that this House should
feel conrerned about the activities
and welfare of this Corporation. For
this reason. this House is very anxious
to have some sort of Parliamentary
control over iis activities. One way
in which this control ¢an be ¢xeris-
ed is by discussine the annual raport
which is place boefore this Hoose,
Here 1 must sav that the tipe of re-
port that is placed before uvs is [yite
uninformative arnci insuflicient (G-
ernment (an very well ore-~rbh> far
the Cornoration to submit thie =e-Ort
in more detailed form. and then at
least for one day in every Yeir we
should have the opportunity to «lis-
cuss the activities of this Corooration.
thereby censure the unhealthy activi-
ties and other features of this body.

Another point is that since a lot of
dissatisfaction has been expressed by
this House about the loans being
granted to some of the directors of the
Corporation or concerns in which they
are directly or indirectly interested.
whether the directors are Industrialists
or not. it does not matter—as a matter
of principle, it should be laid down by
Government that no director who is
directly or indirectly interested in any
concern should be able to take loaa
far *is concern from this Corporation.
If this Corporation wants to give a
losn. or if anv such concern wants to
take a losn. then. at least the interest-
e director of the corporation should
firet <tand asitle by resigning his post.
You know, Sir. vcrr we"! ‘“-at ~ven
under Section 86(d) of the Indian Com-
panies Act, any director of a public
limited comwmany cannot take any
losn from that company itsell even
!f he is the virtusl owner of the Com-
pan¥. Here in this corporation the
entire amount that is involved is of
the public. It is very essential that
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we must very strictly adhere to these
principles. It may be that these loanee
concerns are very sound concerns. but
even then why give e loan at all to
a concern in which a directgr of this
Corporation is directly or indirectly
intcrested? If he has interest in a
concern and that concern wants a
loan, let him resign from that and
then submit an application for the
loan, standing on the same footing
as any other person. This is the most
reasonable reoucst that can be made,
and I think the Government, as a
matter of policy should dictate that in
future no loans should be given by
this Corporation to any concern in
which any director of this Corporation
is directly or indirectly or even re-
motely interested.

The second point is that the rcport
which has been supplied to us does
not make any mention at all of the
defzults which have been committeri
by the 13 concerns referred to Ly the
hon. Minister. I am very surpriscd
why the auditors of this Corporation
have neelectrd to make any comments
aon them. From the letter of the
Chairman r:ad cut by the hon MNinis-
ter. we cam~ to wnow tha' 13 concerns
have committed clefaults. We also want
to know zome2thing as to how much
maney iz involved in these thirteen
concerns, what is the nature of cefault
they have committed. what steps has
the Government taken to recover the
amounts. We do not know even
whether the management of any of
these concerns has been taken over
by the Government. If it has not been
taken over by Government. then we
would like to know ‘whether any ex-
tension of time has been given, and if
50, what time has been given etc. All
these things should be incorporated
in this report. It should be laid down
by regulations that the auditors should
make a detailed report about the
various defaults by various parties. the
total amounts involved for each de-
fault., the steps taken or pro-
posed to be taken by Government
for the recovery of the amounts etc
s0 that a fuller report may come be-
fore the Housée,

We find that the economic efficiency
of this Corooratlon has been very low.
Sir, as much as ten crores of ruoees are
put at the disposal of the Cornora-
tion. but only Rs. seven crores have
been mvailed of by the loanees. anrl
the Corporation has encountered a
'ne: We have compared this corpora-
tiors with the ordinary bank but can
you give any instance of any Bank
which would suffer such heavy losses
merely on the ground of the loanees
not taiii:xg advantage of the loans
aanciinned. We cd¢ not-know fram
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this report whether the loanees did
not take advantage of the loans. be-
cause of the Government machinery
involving delgys in executing necessary
and proper documents etc. It is very
essential that the Government shnuld
take :steys to see that in future no-
such ieiliciency is pleaded. and soon
after a loan is sanctioned, it should
be availed of by the party con-
cerned. in the meantime the Govern-
ment must take care to see that the
fugds of this Corporation are invested
in some of the Government securi-
ties or other liquid assets which can
be easilvy liguidated. so that the-
amounts sanctioned may be made
available to the parties concerned when
required. There should be no more
excuses in future for the Corporation.
to say that because the loanees did
not take advantage of some of. the’
sanctioned amounts. the Corporation
has suffered a loss. It is a very lame-
excuse especially these days when
the money market is so tight that one
can easily invest huge amounis in the
industrial concerns. at very economic
rates of intarest. When that is the posi-
tion. we cannat understand whv this
Corporation with a hure rcavital of Rs.
ten crores and mcre should siffer anv
losces nn groun<is of ‘nefliriencv. and
stil! ack for more money {romy Govern-
ment to Pav the Puaranteed interest
to the shareholders.

I hooe the Government would take
these suggestions seriously and do
something in the matter.

Shri Sarangadhar Das rose—

Mr. Deputy-Speaker: The hon.
Member has already spoken.

Shri Sarangadhar Das: [ want to-
say a few words. Sir.

Mr. Deputy-Speaker: The scope of-
the third reading is very limited. I
would invite the attention of hon.
Members to Rule 114 of the Rules of”
Procedure. which reads as follows:

“The discussion on a motion
that the Bill be p=ssed shall be
confined to the submission of ar-
Zuments either in support of the
Bill or for the reiection of the-
Bill. In making his speech a
member sh.all not refer to the de-
tails of the Bill further than is
necessary for the ourovose of his
arguments which shall be of a
general character"

I think enough has been said al--
ready about these details.

Shrl RfRarangadhar Das: You will
kindly allow me to speak. Sir, [ amr
anxlous to speak, particularly for the
reason that the hon. Minister has not
reolied to certain gquestions that I
had put to him, satisfactorlly, and®
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when I stood up, you. Sir. bad told
‘me that I should not intervene. when
the Minister is speaking.

Mr. Deputy-Speaker: 1 think the
hon. Member had an opportunity to
speak on this Bill

Shrl K. K. Basu: Before the Minis-
ter.

Shrl Sarangadhar Das: My point is
that the hon. Minister has not replied
to the points that I had raiscd. When
he was speaking. I wanted to imter-
vene and ask him why he had not
replied to these points, but you stop-

ped me from doing so. That is why
I want to speak agan.
Shri M. C. Shah: I have already

‘replied to t:e points raised by my
"hon. friend Mr. Sarangadhar Das.

Mr. Deputy-Speaker: Hon. Mem-
bers, in spite of all that the Govern-
may say, may stil. no: be satisfied.
“What then is the procedure to adopt?
Are the same questions to be allowed
to be repeated again? The hon. Minis-
ter says that he has answered all the
points already and that he has nothing
more to say. Are we to go on with
the same things again? 1 would re-
quest each and every hon. Member
to place himself in the position of the
Chair_and think for a moment what
he will do. There is a question put.
.and the hon. Minister says: “This is
all that I can say”. Am I to saueeze
the ear of the hon. Minister? What is
it that can be done? There is ob-
viously no purpose served by going
-over the same ground again. 1 only
want to regulate the debate so that
suggestions may be made. and ques-
tions may be put. If the replies are
given. very weil, they may be accep-
ted or rejected. If they are not re-
plied. then there are other methods.
Under these circumstances. to say 'I
~ghall make another speech again'.
is not proper. When the hon. Minis-
ter replies. he replies to whichever
" points be can; with respect to the other
points, he may not reply, and possi-
bly he cannot. In these circumstances,
I am not prepared to allow any ques-
tions to be repeated merely because
they have not been answered.

Shri Garangadhar Das: When an hon.
Member is speaking, the Minister can
intervene in one thing or another.

"That is allowed, but when a Minis-
ter speaks. the Chair does not allow
us to intevene, if we try to.........

Mr. Deputy-Spesker; Far from it. I
have been allowing all hon, Members
to intervene and have their doubts
cleared.

~ Shrl Sarangadhar Dax I have a fur-
‘ther point to make, in this wregard
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That is why please allow me to speak,
and I would not take much time.

I want to say one thing about the
granting of loans to particular firnna,
the Beggal Potteries for instance,
Tne Bcngal Potteries was started
sotre 35 or 40 years ago. and has
gonc through many hands. and now
}t klrs- v.orking with a capita' of Rs. 25
akhs.........

Mr. Deputy-Speaker: This is irrele-
vant. Sutlicient time has been allow-
ed already to go into the details of

the administrations of the Corpora-
tion. Wc are now in an Amending
Bill. Any reference to the general

manner in which this Corporation is
working is not in order. Sufficient
scupe has been given for the purpose
of enabling hon. Members to refer to
this by way of illustration, to eluci-
date their arguments as to whether
such powers ought to be given or not.
But that is only by way of illustra-
tion. It is not as if we are going into
the administration of each one of
thosc institutions to which a lo:n has
been given. Under these circumstan-
ces. I cannot allow any further refe.
rence to any of the loans given, be-

cause sufficient has been said about
this matter already.
Shrl Sarangadhar Das: I submit

that probably I am not able to put my
point in the propor way. The wrinci-
pal thing, I want to point out, is that
the intention of every one and the
Government as well is not to allow
big people to eat up small people. by
giving these loans. There are about
half a dozen small potteries in Ben-
gal which are being killed now. ) |
want to ask: Is that the intention of
the Government?

Mr. Deputy-Speaker: It is not so.
What I must say is that the hon.
Member has not understood me. My
point is that it will not be necessary

.to go into all these details to try to

evolve the manner in which the dis-
tribution should be made for the bene-
fit of small and medium size indus-
tries. etc. It may all be very good
to say that there should be a proper
distribution as between the wvarious
industries. But it is for a Committee
to be appointed to make investigations
and impress upon the Government
I.]l:?t they should do such and such a
ng,

So far as this Bill is concerned, one
or two instances will be relevant by
way of fllustration to show how the
Corporation has been mismanaged, or
to argue whether such powers as are
at present glven to the Corporation
should be given or whether such
powers sbould be taken away, or
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maintained. We are not going into
each one of them for the purpose of

out how best the rules and
regulations may be framed for the
purpose of enabling the Corporation
to distribute the loans in a proper
way. That is a different matter al-
together. Hon. Members will cons-
tantly bear in mind what exactly is
the scope of this Bill. Here and
there some references were allowed,
but to go into each one of them is not
proper.

Shri T. K. Chaudburi: After the
letter of Shri Sri Ram was placed on
the Table. certain discrepancies about
the administration of the Corpora-
tion as revealed in the fourth report,
haye come to our notice. Can we
raise that point? It is a general thing.

Mr. Deputy-Speaker: It is a general
thing............

Shri Sarangadbar Das: My object
was only to place this point so that the
_(.t?overnment will take care to remedy
it,

Mr. Dep:ty-Speaker: Alt thot is said
by any hon. Member is most well-
intentioned. The difficulty is this.
We are not now Iln a discussion on
the adminisiration of the Corporation.
We are now on a Bill to the extent,
of course. of empowering the Corpora-
tion er taing away sone  puwers
from the Curporation. All  that may
be relevant by way of illustration,
But we cannot go into the administra-
tion report of the Corporation. A
provision may be made that the ad-
ministrition rcport of the Corporation
should be examined here by this
House or by a Committee of this
House. We have not got those powers
under this Act. I am exceedingly
sorry, notwithstanding all my svm-
pathies, that I cannot allow a digres-
sion of this sort so far as this matter
is concerned. If any letters have
been placed to the extent of extracts,
further discussion about that matter
—what the letter contains etc.—will
not be re.evant.

The Minister of Parilamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

"*That the question be now put.”

. Mr. Deputy-Speaker;: He was on his
egs.

Shri Sarangadbar Das: | have not
concluded, Sir. ¥You did not allow me
%0 speak.
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Mr. Deputy-Speaker: But it is open -
to me to say whether anything is al--
lowed or not a )

Sbri Sarangadhur Das;: I bow to-
that, but at the same time 1 have had
occasion to listen to other speeches
on Bills where general matters are
brought in so that the Goverument’s.
attention is drawn to that aspect of-
the matter. .

Mr. Deputy-Spéaker: I have also -
allowed all that at an earlier stage.
There is no need to repeat all that.
Is it the contentlon of the hon. Mem- -
ber that every loan that is given.
should be taken into consideration
here and discussed at length? It is.
an administration report. The direc- -
tors are sitting there. What can be-
done by way of illustration bas been .
done. If any further complaints are
made, I am exceedingly sorry 1 can--
not allow discussion on them.

The question is:
"That the question be now put.”
The motion was adopted.

Shri M. C. Shabh: Sir. I have alread
replied in detail and I do not think .
any further remairks are necessary.

. Mr. Deputy-Speaker: The question.
is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

Mr. Depu!xSpeaker: The House-
will now stand adjourned tiil 2-30 p.M.

The House then adjourned for Lunch
tiil Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[Mr. DeEpuTY-SPEAKER in the Chair}
DELIMITATION COMMISSION BILL.

PRESENTATION OF REPORT OF SELECT
COMMITTEE

The Miniister of Law and Minority
Affairs (Shri Biswas): I beg to present .
the Report of the Select Commi‘itee
on the Bill to provide for the read-
justment of the representation of ter-
ritorial constituerncies in the House
of the People and in the State Legis-.
lative Assemblies and for matters..
connected therewith.




¥88)  Influr from Pokistan 5 DECEMBER 1952 (Control) Repealting Biil 169

fIN!‘LUX FROM PAKISTAN (CON-

TROL) REPEALING BIIdLl—Contd,

Mr. Deputy-Speaker: Now. further
-consideration of the Influx from
Pakistan (Control) Repealing Bill
wi.l be resumed.

Shri N. C. Chatterjee (Hooghly)
Sir. this piece of iegisiation will be a
melancholy epitaph on the ignoble
Delhi pact concluded between the
Prime Ministers of India and Pakis-
tan. Though Pakistan had been sys-
tematicaily flouting that pact and
making its principles nugatory. our
Government has been labouring under
the delusion that that is a wonderful
pact and trying to implement it. Real-
ly there has been one-sided imple-
mention of the Delhi Pact and that
has resulted in considerable misery
and hardship to the poor refugees who
came from East Bengal. whether to
West Bengal or to India. Today Pa-
kistan has the audacity to promul-
gate the passport system simply be-
cvause our Government has pursued
its weak policy of appeasement of
Pakistan. What better can we ex-
pert of this Government which has
the hardihood of vilifying and slan-
dering the Hindu Mahasabha day in
an:d day out but at the same time.
cowtows to the Muslim League and
Pakisian a!hough they embody the
most ferocious anti-Hindu and anti-
JIndian communalism. It is nothing
but self-deception or self-delusion to
think that in spite of the introduction
of passoort and visa system there will
really be no hardship io the Hindus
of East Bengal whe want to come
out. In fact. Sir. there has been con-
siderable hardship. 1 do not know
how far the hon. Ministers are aware
of it. Tne latest report is that in
Kazimgan)} which is the Indian part of
Sylhet. a part of Assam which is in
India. 534 passports have becn issued
but the Pakistan Government has not
i';llowﬂd any visa. The result has

een

The Mmister of Law and Minority
Affairs (Shri Biswas): On a point of
order. Sir. This Bill has nothing to
do with Eas* Bengal. This Bill is
being presented here on!y for the pur-
pose of repealing the Influx from
Pakisian (Control} Act. 1949. Moveé-
ments between West Pakistan and
India were so long being controlled
by a permit system. With the intro-
duction of the passport system. the
permit system has ceased to be in
force., It is only for that purpose
that this Bill is being enacted. It is
in order to repeal the law under
which the permit system was opera-
ting. It has nothing to do with the
-eastern zone at all.

Shri N, C. Chatterjee; Sir, the hon,
Law Minister will appreciate this
much that this will be a parliamen-
tary ratification of the pcsition that
the passport system has come and is
going to stay. We are strongly op-
posed to it. We are saying that the
passport system ought to be repealed.
Another Minister of the Cabinet.
who knows something about this,
hon. Dr. Katju has gone to Calcutta
and has been to Agartala and he has
delivered a speech appealing to the
common man in both India and Pa-
kistan. both East Bengal and West
Bengal and Tripura to do their best
to have this passport system nulli-
fied. I am pressing upon the Minis-
ters that they should also do their
best to sec that this passport system
is nullified and abrogated in the in-
tercsts of the common man. and in
the interests of the .....

Mr. Dcputy-Spcaker: 1Is the pass-
port system prevalent only in East
Pakistan. hetween East Pakistan and
India or between West Pakistan and
India also?

Shri N. C. Chaiter]ee Sir, this pro-
blem becomes..

Mr. Deputy-Speaker: A point of
order was raised. I want. as a mat-
ter of fact. W Know  whether this
passport system is prevalent in the
e?stern side or on the western side
also.

Shri Biswas: On both sides.

Mr. Deputy-Spedker: Is it a fact
that the Influx from Pakistan (Con-
trol) Act. 1949. affecis only Westorn
Pakistan?

Shri Biswas: It affects only West
Pakistan.

Mr. Deput y-Speaker: There is a re-
ference to the permit system here
in clause 3. The passport system is
both for Western and Eastern Pakistan
superseding the present system?

Shri Biswas: The passport system
supersedes the permit systern so far
as Western Pakistiin is concerned but
it will goply to both Pakistans.

Pandit Thakur Das Bhargava (Gur-
gaon): The freedom of movement en-
visaged in the Nehru-Liaguat Pact
has been nullified hy this passport
system, which supersedes it.

Mr. Deputy-Speaker: I cannot say
that this kind of reference by the hon.
Memberv to supression by the pass-
port system and this ratlfication is
not relevant, but that is not the main
purpose of the Bill., So far as East
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Pakistan is concerned, it does not
aflect and thersfore, in so far as it
is relevant to East Pakistan the ob-
servations may be conflned {0 them.

Sardar Hukam Singh (Kapurthaia-
Bhatinda): Sir, when it is a ques-
tion of India and Pakistan we cannot
separate one part from the other
Part.

Mr. Deputy-Speaker: That is why
I am allowing it.

Shri N. C. Chatterjee: I may say,
that in spite of the Ministerial dec-
larations on the floor of this House,
the introduction of the passport
system_ has, in fact. resulted in great
hardship to the Hindus who want to
go to East Bengal and also to the
common man in both countries and,
therefore it is desirable that this
Government should do their best to
have this passport system nullified
and abrogated at the earliest possible
moment. This Bill seems to accept
the position that the passport system
has come into force and the permit
system of the old days has gone. and
therefore the position should be re-
gularised on the basis of recognition
of the passport system. Whgt I want
to mention is that although people
have been getting passports from our
Government thev cannot enter East
Bengal. because they cannot get visas.
Trere is a report in the Ananda
Barar Potrika that 435 men  have
got passports from India. but they
cammi‘enter East Bengal because
vieas are no! being granted to them.
Now, a responsible Minister of this
Geverument bas gone to  Agartala
and he bas heard thte people thcre.
He has recognised the disabilities
which have been imposed on tl:em.
He bhas to'd the peon'e that they
should agii2ie, so as to put Lros:ure
upon the two Governments tor the
puirpose of seceing thut this passport
svstem is immediately nullifled or
radically revised. 1 do not know why
the common man shou!d put piessure
vpun otr Government. We are here
as reprcsentatives of the people and
irresbective of party aflliations, we
are pressing our Government to take
steps. Why shouid the common man
exert himself? We are the represen-
tatives of the pecple duly elected to
this House. he House of the Pcople
derarvls that our Government should
not acduiesce in or accept whatever
Pakistan says. Pakistan should be
told that she has deliberately viola-
ted the fundamental principle of the
Delhi Pact and that she is doing
something which is most improper.
She is really introducing some Kind

of economic sanction against us. Hex
attitude makes impossible all com-
mercial intercourse between the two
countries, and the people on both
sides of the frontier are sufering. Is
that right and proper? Is it in the
intesests of the refugees who want
to gn to the other side or want to
rome out and migrate to India?

The other day a man was bounded
out of the office of the Deputy High
Commissioner of Pakistan in Calcutta.
He has not yet got a visa, although
ne has been trying his best to obtain
one. He was told that they were
ceeing thar ‘undesirables’ did not get
into East Bengal. Now. who are un-
cesirables? They are the poor Hindus
who have still got property in East
Bengal. Yet it is they who are treat-
ed as undesirables and they are
neing kept out. Their family mem-
bers are still there in East Bengal I
want {0 say that God had made Ben-
gal one and through the wisdom of
no one can the two artificial Bengals
be permanently severed from each
other. They are integrally connected
and are inter-related. It is therefcre
necessary that something should be
done to have this passoort system
nullified. If - our Government is
strong. it should say that it is not
going to tolerate this kind of viola-
tion or repudiation of the Delhi Pact.
It should well the Pakistan Govern-
menrt that it must fmplement that
P:cl: otherwise. we will not continue
our one-sided imrlementation ¢f the
Pact. If that is done. Pakistan can
be hrought to her senses. It iz no
gnod  ~itner for (he Prime Minister
or any other Minister standing up
here and trying to appease Pakistan.
In order to vacify Pakistan, the Prime
Minister said the other day that “the
condition of minorities in India is not
wholy satisfactory”. This is how our
Government still tries to appease
Pakistan. This hopeless and sense-
less policy of appeasement will not
work. I have got in front of ine tne
paper Daiwn, Editorially it has compli-
mented the Prime Minister of India
on his confession that “the condition
of minorities in India is not wholly
satisfactory.” And yet it adds:
“Though this admission shows a greater
sense of realism in the Indian Primue
Minister. his observations still reinain
an under-estimate of a situation which
is very grave' You cannot appease
these people by making these stute-
ments. They do not observe the Pact
but their actions are a distortion of
the Pact. The great Muslim League
paper, the Pakistani paper, the organ
of Pakistan which Pandit Nehru ia
anxious to appease and is so proud of
appeasing, has added that Pandit
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Nelrru's admisgions are nevertheless

cant In that *“they overthrow

pet thesis—advanced yemr in and
yoar out—that the Muslim minonty
is a bhappy and contended basker in
the sunshine of Bharati democracy
and' secularism.” Ko good wil be
done to this country by appeasing
these people. The people who are
still in East Bengal are very unliuppy.
While trotting out these things which
are not true and which have been re-
pudiated so far as West Bengal is
concerned, our Government still says
that the condition of the minorities
here is unsatisfactory. I say that our
Government has done its best (¢ im-
plement the Delhi Pact even at the
cost of throwing out the refugees who
have come from East Bengal and
who bad been actually settled on land
which had been left vacant by people
who had gone over to Pakistan, In
spite of this. our Government spokes~
men are pampering and pandering to
Pakistan ty saying that the ccndé
tion of minorities in India is r.ot
satisfactory and that our hands ure
not clean. Thiz kind of slateinent
sbould be repudiated. It degrades
India in the estimation of the world.
1 am very sorry that the Prime Minis-
ter has made this statement. He id
it possibly with a view to plzcate
Pakistan. but you cannot piacate
Palastan by this kind of pernicious
attitude. This is a very icplorauvle
attitude and it should be given .p.
That is all | have to say.

Shrimati Sacheta Kripalani (New
Delhi): I 20 not want 10 taxe much
time of the House over this small
Bill. As ¥You have pointed out, this
Bill has a iimited scope. It is really
a conseguenrtia! measure, Our G A~
ernment have acceded to Pakistan's
demand for the introcduction of the
Passport System and we have by an
Ordinance a'ready introduced this
system. This Bill merely seeks to
regularise the step taken by Govern-
ment. Therefore. we have mot much
to say on the Bill itself. But we want
to criticise the policy underlying this

As my ton. friend Mr. N, C. Chat-
terjse pointed out just now, the in-
troduction of this passport system is
injuring the interests of people both
fn Pakistan and India. What has
been the result of the introduction of
this system? In this country e
were to:d that iwo and a half lakhs
of people have come from East Ben-
gal. A few days ago, another state-
meat appeared in the Statesman and
it I may speak on the basis of the
figures that were published therein
--=0f course. if they are incorrect, I

may be corrected—the position is

that after the introduction of this.
passport system one and a Quar-
ter lakhs of refugees have come:
into Assam: Seventy flve thousand
have come into Trlpura and two and
a half lakhs have come into West.
Bengal. This means that nearly five
lakhs of people have come into India
due to the introduction of the pass-
port system.

The Minister of Rehablitation (Shri
A. P. Jain): Two lakhs and eighty
thousand have come and your fgure:
about Assam is incorrect.

Shrimati Sucheta Kripalank 1 am
only referring to the report that ap-
peared in the Statesman and if those:
figures are incorrect, then the Re-
habilitation Minister may Jorrect
them. Anyway. even if the number
is round about three lakhs, it is not
a small number. It is s huge num-
ber. We oppose this Biil because we
consider this to be a flagrant vioia-
tion of the Nehru-Liaquat Pact. In
that Pact. it was specifically laid
down that there should be freedom
of travel between East and West Ben-
gal. Why was that done? Bccause,
at that time the Government took a
realistic view. Government reaiised
that by introciucimeg a  rigid buarrier
between East and West Bengal they
would be harming the inicresis of
the ¢common peop)e in botih East aud
West Bengal. This partition 1s arti-
ficial, Calcuita was the c¢avital of
Bengal. People fromm ail over Bengal
used to come there and wnik there
and earn their living. People from
both sides of Bangal. iires _ctive of
the :ones. came there and -woried
there. Thercfore, Bengalees had
work ar:d interests spr2ad  out hoth
in East and West Benoailh By ‘rntio-
ducing all on a sudden a rigid barr.er
betv:een the two sides of Bergal. a
great hardship wouid have been crused
to the people. Therefore, realising
the difficulties of the situation, the
eastern zone of Pakistan. namely,
East Bengal. was placed on a different
footing from the western zone. We
ourselves did not introduce the
Evacuee Property Act in respect of
the eastern zone, as we did in resoect
of the western zone. We did so. be-
cause of the peculiar situation ob-
taining in the eastern zone. I may
illustrate the ©point by giving an
example, although I am sure it is wvell
known. When I went to Tripura. 1
learnt that there were certain parts
in Tripura where the communication
was so difficult that people bclouging
to these parts, if they wanted to ®o
to another part of Tripura, had to go-
there via Pakistan. In such a situa-
tion, it is necessary that there should
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be freedom of movement.
this was laid down  clearly ir :he
Nehru-Liaquat Pact. Now when -his
passport system has come into force
people who were living on the other
side have had to come over—poor
peasants and ordinary people—it has
crcated tremendous difficulties for
them. In case the representatives of
our Government think that I am
speaking only for the Hindus, I would
like to point out that this great aifti-
cully is heing experienced hy Mus-
lims also. In Calcutta it is well
known that a large bulk of such oco-
p'e live who have constantly to cross
the border. They have got their
homes in East Bengal. They work
here. and their families are there,
They want to go from one side to an-
other every now and then. In the
same manner. there are small traders
and businessmen who have dealings
on both sides of the border. Consi-
dering all these difficulties. at the
time of the Pact we did not want 4any
rigid barrier tn be introduced. The
agitation against the passport system
is ot confined in India alone. That
eop'e in Pakistan also are againat
t has been well demonstrated. If I
am to depend upon newspaper Tre-
ports. demonsirations were held in
Sylhet bv Mus=lim women and de-
monstrations have been held by Mus-
lims in other paris of Pakistan. Ia
India too Muslims have protested
against the introduction of the passport
system. Therefore. I do not understand
how we agreed to the insistence—the
unreasonable insistence--of the Pakis-
tan Government. Our Government
thought it to be an unwise decision.
Sn, first of all. they pleaded against
it. and then they tried to persuade
Pakist:n. But when they id not
succeed. as usual. they again conce-
ded Pakistan's unreasonable demaud
and agreed to accept the passport
system. The result is that untold
hardship has been inflicted on the
common people. A few days ago when
I had an opportunity to talk with our
hon. Prime Minister he told me that
he appreciated the difficulty. In
order to mitlgate the hardship of
East Bengal Rindus. he said our Gov-
ernment was going to be rather libe-
ral regarding giving migration faci-
lities to people coming from East Ben-
gal to est Bengal. They could
come he said with migration certifi-
cates. I would like to ask you what
is the great difference between a
migration certificate and a passport.
Even;to obtain a migration certificate
eople from the wvillages in [East
Bengsl have to go to Dacca. For that
also there is an elaborate procedure
like supplyving three coples of pass-
port size photograph. etc. Only yes-

3%4 PSD

Therefore

terd.:v Dr. Monl:oriee was showing me
a number of wires that he has re-
ccived frorm people in East Bengal.
One 'man has wired that he had gone
to tive High Commissioner’s officg for
the thirty-nin'h time and yet did not
surceed in obfaining the necessary
papers allowing him to migrate.
Crowds have gathered in front of tie
High Commissioner’s office in Dacca.
Days and davs they soend there with-
out gctting the necessary facilitie:s to
come over to India.

The same difficulties are being
faced by the Muslims here. which is
very obvious from a letter that has
been published in the Hindustan
Standard of yesterday by one Abdul
Majid. It is somewhat long. So I
do not wish to read the whole of it.
But I would like to read a few lines
just to give the House an idea of how
this passpart system is creating haras-
sment to our peopie. This is what he
says:

“Pakistanis who are living in
West Bengal carrying on varivus
vocations are estimated to be
several lakhs. The arrangeme:*
that has been made for the issue
of passport from the Office of
the Deputy High Commissioner.
Pakistan. Calcutta. is absolutely
inadequate. The Pakistan Gov-
ernment introduced the passport
systemm on the 17th October last.
but till now only a few thousand
passports have been  issued
against lakhs to be issued. Hund-
reds of people go every day to
present apolications for passports.
but the office accepts only 50
applications daily. People are
suffering untold hardships. Four-
teenth of January. 1953. the deau
line after which no Pakistani
will be allowed to live in India
is fast approaching. If matters
go on in this way we think only
ten per cent of the Pakistanis liv-
ing in West Bengal will get their
passport. We cannot imagine
what will be the fate of those
huge numbers of Pakistanis who

will not get their passports in
time. * ® * & & % »

I would just like to read the last
few lines to show what Muslims in
India feel about the introductiun of
the passport system. Here he says:

“We must remember that it is
the Pakistan Government who are
the sponsors of this systern. The
Indin Government again and
agsin argued for the non-intro-
duciion of the passport system.*
bt the Pal-istan Government in-
sisted and then India agreed. In
short. Pakistan Government must
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make* immediate arrangement.,
so that Pakistanis living in India
can get their passports within a
short time.”

So the passport system has created
untold hardships to the Hindus in
Pakistan and Muslims in India.
Therefore. for whose benefit have we
done this>—I would like to know.
Our Prime Minister always reniin.ds
us that we should always think of
the human aspert=—we must use Llhe
healing touch. I want to know what
human aspect is there in this move”
This is absolutely contrary to ail! heal-
'ing touch. to all human consicera-
tions. We have put untold hardships
on the poor suffering people who have
no facilitiess. And what will be the
result as far as East Bengal is ron-
cerned” The result will be that in
the face of all these diffiqulties. only
the richer people will be able. after
some time to come to India. The

+ aeoole will remain there We
do want that Hindus should remain
there. Now they will remain there,
but without any leadership. The
leadership will gradually come away.
with the result that they will be in
a worse plight. Our object. no doubt.
it to try to keep them there, there-
fore we shou!d do everything that we

can to induce the Pakistan Gov-
ernment to protect them and kecp
them there. By in‘roducing the pass-

port system we have merely created
a sitnation ty which after much
difficulty the rick -1l came away and
the poor will remain there without
\eadership to be harassed more and
more by the Pakistan Government.
Therefore. 1 would appeal to the Gov-
ermmment to reconsider their decision
regarding the introduction of the
passport system: I would appeal to
the Hou-e not to support this Bill,
but to press their demand for the with-
drawal of the passport system. It
has been amply preved by demons-
trations held all over India that the
people of the country are not behina
the Government in the policy that

Govesnment is following in this
matter.
’ Shri Feroze Gandhi (Pratapgarh

Distt—West cum Rae Bareli Distt.—
East): On a point of information. I
would like the hon. Minister to clari-
fy a point which Shrlmati Sucheta
Kripalani has raised. As far as |
know if Pakistani citizens who are
resliding in this country—whether in
service or doing business—want to 2o
Back to Pakistan, no passport is ne-
cessary. They are subjects of Pakis-
tan and can return to Pakistan.
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Shri Biswas: They are required ta
take out repatriation certificates ur
n: zratlon certificates.

Shrit Feroze Gandhi: There is a lot
of confusion in the public mind about
this matter. As far as I know. in
the case of citizens of Pakistan who
want to return to their country, no
passport is necessary. just as in the
case of any Indian. who may be any-

where. can enter }a without an
Indian passport. </
Mr. Deputy-Speaker: The hon.

Minister.
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Shri A. P. Jain: As the hon. Member
wht just prereded me said. the scope
of this Bill is a limited one. Through-
eut the debale that has been going on
in this House more: emphasis has been
Ja'd on the incidental things and very
little has been said about the Bill it-
seif, In fact, there has been a lot of
confusion and quite a bit of misrepre-
sentatien about the provisions of this
small Bill.

Sardar Hukam Singh: Others have
not been allowed an opportunity to
speak so far. There is no confusion.

ne cr two Members have spoken and
they have expressed their views,

Shri A. P. Jain: If the Membcers who
have spoken have gone off the mark,
I can certainly say that thcre has been
confusion. I do not say that the hon.
Member who bijtted in shares that
confusion It will be seen when he
speaks whether he shares that confu-
slon or not,

Sardar Hukam Singh: [ will not be
tempted by if.

Shri A. P. Jain: So far as th's Bill
is concerned. its object is to repeal
the Influx from Pakistan (Control)
Act. Now that Act was applicable
only to travel between West Pakistan
and India. That Act was not appli-
cable to travels between East Bengal
and West Bengal. People could cume
and go from East Bengal to West
Bengal freely. Therefore. all the argu-
ments that have been advanccd by
my friends with regard to what is
happening in East Bengal are totally
irrelevant to the purpose of this Bill
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So far as the Wost is concerned. it
is true that the ralfic in the West has
been re far controlled by the permit
system. This onse hay alrcady de-
hated for one whole day the East
‘Bengal situation. This House is fully
aware that the passport system has
been adopted. [t is also aware that
we on this side. that is. the (‘overn-
ment of India. d'd not want fo impose
the passport system. We were strong-
1y of the opinion that the traffic het-
ween East Bengal and West Bengal
should remsiny free as before.

Shrimati Sucheta Kripalani: Why
«id you give in then?

Shri A. P. Jaim: Every country is at
liberty to make its own laws and to
take the consequent administrative
action to implement it Pakistan
without any reference to us decided
to impose a passport system not only
for the West Pakistan., hut a'so for
East Pakistan. What were the alter-
natives before us? We told Pakistan
that we d'd not like it: we tried to
rersuade them not *o impose the pass-
port system. But they would not
agree. The only alternative left to us
was that while Pakistan imposed the
passport system we may not deit. Is
there a Member in the House who
would say ‘let Pakistan have passport,
we shall not have "> Again, Pakis-
tan was imposing both passport and
visa, and whatever steps we may have
taken would have been totally ineflec-
t've. Therefore. the next best course
left to us was to persuade Pakistam to
liberalise the passport system as much
‘as possible. As a result of negotia-
tion: we succeeded to a very large ex-
tent. because we could persuade them
t2 tave three types of passports: a
Pasi:port available for the whole of
Tndia: a passport available for the
Eastern Region; and a border passport,

3 M.

Shrimati Sucheta Kripalani has re-
ferred to the inconven'ence which is
heing caused to certain type of persnns
who carry on trade in fish. vegetables
etc. on the border. As far as that
vlass is concerned the passports ere
issued by the district magistrates and
the movement there. at least in theory,
has beer agreed tc be a rather free
movement. If there have been any
difficulties. at le¢ast we. on our side,
have not created them.

Several questions have heen raised
and 't was said that such and such
person has been twice, thrice. four
times or thirty times (Shrimati
Suchetn Kripalani: Thirtynine times.)
or thirtynine t'mes or even ninetynine
time.'} (Dr. N. B. Khare: 99'9 recur-
Ting.) to the Pakistan Commissioner
and he has not been able to get a pass-

port. We regret it. But nonetheless
we cannot control it. because all entry
into Pakistan is controlled by Pakis-
tan and not by us. Therefore, while
a certa'’n amount of reference to the
passport system may beé relevant to
the discussion here, yet to base the
whole argument on what is happening
with regard to the passport system is.
I submit with all respect, not relevant
to the discussion of this Bill. Thir
Bill has resulted from the ‘mposition
of the passport system: it has not zaus-
ed the imposition of the passport sys-
tem.

Assuming that we do not repeal this
Influx from Pakistan (Control) Act.
what will be the position? In fact
my friend Shrimati Sucheta Kr'palani
went to the length of saying that we
must drop this Bill. Now, the result
would be that anybody coming to
India will have to obtain not only a
passport but he will have to obtain a
permit also......

Shrimst] Socheta Kripalani: If | may
interrupt the hon. Mirister. I did not
say 'Drop this Bill'. I said this is a
consequential Bill as a resvlt of our
agreeing to the passpert system. and
we are opposed to the basic policy
wh'ch has led to the introduction of
the passport system, and we stand here
to criticise the basic Policy which has
given rise to this Bill.

Shri A. P. Jain: She will do well to
read her speech because she definitely
said that we should drop th's Bill. By
dropping this Bill are we providing
any greater convenience to persons who
go from one country to the other. from
here to Pakistan or from Pakistan to
India? 1In fact we will be adding one
more hurdle. Therefore. whatever
mav be one's own views about the
passport system. this Bill for the re-
peal of the Influx from Pakistan
{(Control) Act has become a neces-
sity. even with a view to [facili-
tate the trave! between the two coun-
tries. T have said that the Govern-
ment of India did not like the passport
system. We resisted it. But it was
beyond nur control. because it was for
Pakistan to make any laws or to take
any administrative or executive act'on
with regard to Pakistan. And we were
left with no alternative except to im-
pose the passport system when they
would not agree to givineg up their de-
termination to introduce the passport
system in Pakistan.

In fact. it has become a fashion In
this House that whenever anything
connected with Pakistan comes In, the
whole history is rcpeated from the
time of partition up to this day.
Things relevant and irrelevant are said
by persons from whom one expects
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much bet'~rr., The whoie of the Nchru-
Liaquat Pact is discussed. although su
far as this Bill is concerned 1t
has nothing to do with it. (Dr. N. B.
Khare: Sins committed cannot be for-
gotteny. S» [ submit that the scope
of the Bl s very limited. It is a Bilt
which has become inevitable on ac-
coun! of certain actions that have al-
ready been taken. and unlcss we re-
peal the Influx from Pakistare (Con-
troli Act we will be adding to the diffi-
culties in the travel between the two
countries rather than helping free
travel.

Sardar Hukam Siagh: | had no m'nd
to participate in the dehate in the first
instance, hut I found that I had some
urge to intervene and place my sub-
missons also.

It has been just now said that when-
ever anvthing betwoeen Pakwstan and
India comes up Membcers stand up and
begin 10 mention th'ngs that are re-
levant og firrelevant. We are sorry
that this subject is really such a
serious one, and we regret also the
attitude of the Ministers who are so
sensitive. Whenever this discussion is
taken up they feel somewhat restless.
Dr. N. B. Khare: Guilty conscience).
t is not our fault 1t is very unfor-
tunate. I can say that because it is
only persons who have been displaced
that can appreciate what sufferings
they have undergone and what are be-
ing experienced by those that are
coming just now from East Bengal It
is very difficult for others to know the
depth of their feelings. I do not say
they have no sympathy with us. but
“f on some. occasions we refer to this
subject again and again they should
nolfteel so sensitive as they have done
so far.

It has been admitted that the In-
troduction of this passport system was
be¥ond their control. We do not doubt
the intentions of the Government. Al-
ways they come up and say that it was
not their intention. They say: we d°d
not want it. Pakistan forced it unon
us, and we had np other option. Quite
80. We have not complained abhout
their intentions, They are very good-
intentioned people, so far as the
Min'sters are concerned. But what
we bewail of is their helplessness. their
impotence. We do not say that they
do not have good intentions. Certain-
ly. we praise them for that. But ul-
timately we hear: we are helpless.
what can we do. that is a sovereign
power. we cannot take up any fight
with them. That is the attitude that
is being complained of.

Shri Feroze Gandhi: What is your
suggestion for that?

Sardar Hukam Siagh: If you come
up to me I wil! give you. Then it has
been said that this only rclates te
West Pak'stan. It has been admiti.s
that this is the direct result of the i-
troduction of the passport .:ysto'n,
When this Bill is the direct resuit of
the introduction of the passport svs-
tem. how are we irrelevant when we
discuss the passpert system? A per-
fectly legittmate 7Jueston  arise..
namely, why this passport system was
introduced, what etlect it has got.

I admit that both these questions
are separate so far as the East and the
West are concerned. I am reminded
of what happened when sur peepl:
were driven out from Western Pakii-
tan and certain Jegikiativee measurvs
and regulations were being d scussed
here. Our Bengal friends certainly
had very great sympathy with us. We
were warning them tha! the same fate
was coming for them but they did not
care then. They sympathised with u-
but asked us to leave them alone. I
should not say I am glad. 1 pity their
conditions. [ think that the t me ha:
come for them to stand up and tawx:-
up our cause as well,

So far as this Bill is concerned ani
so far as West Pakix:ian is concernca.
I think it is a necessit\. | have no
objection to the Bill but all thes-
things—when 't is going to replace the-
permit system by the passport systera.
the way in which that passpnrt -vs-
tem is bcing worked. the hardship it
causes te our citizens, should be dis-
cussed in this louse. One example
I might rite. The immediate cflect of
this passport system was that 100 Sikhs
applied to visit Nankana Saheb, the
birth plare of their founder. and at
the eleventh hour they were refused
permission. They could not go. I do
not know whether the Members of the
Government sitting on that side can
gauZe the resentment of the Sikhs at
that time. Even now we find that
Pakistanis have been given every faci-
ity to visit all their religious places
We welcome them. We support that.
We do not say it should be refused.
Is the Government so helpless? Is
their help.lessness expressed here in
this House sufficient to soothe us that
they cannot do anyth'ng and we should
continue to suffer? Is it only the pla-
cating of Pakistan that would satisfv
us? Is it only the Mahatma spirit—I
do not mean Mahatma Gandhi's—anly
the sanctuary spirit? That might be
very good so far as these expressions
are concermed. But when a Govern-
ment has to deal with a Government.
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it should have certain principles on
‘which they should act and so far, our
{Government has failed to achieve any-
thing in this respect. The passpert
system. we did not want it. They in-
troduced it. We were helpless. We had
to take ‘t. In every case it was like

this. Whenever an opportunitv arose, .

this has been our attitudc & .¢ .. fear
that if we go on likce #lii:. 1 <7 '] say
‘we are doomed.

Shrimati Renu Chakravarily (Basir-
hat): We have heard the heon. Minister
for Rehabiiitation’s legalistic argu-
ments but we feel that although he

says that this ‘s only reforring to West |

Pakistan, actually the entile aucsian
of passports has to be covered because
without that this Bill would not have
been necessary. It seeks a formal
sanction for the introcuction of the
tassport system. It is true that many
people feel that this is a fait accompli
wh'ch we have got to accept and we
«annot do anything more about it.
But during the East Bengal debate
which took place on the 15th Novem-
ber. 1952, Mr. Nehru said that he was
suite prepared to rcopen the whole
question anci we were heartened by it
for the very simple reascn that the
ordinary people are underegoing tre-
mendous suflerings which you have
heard repeated over and over again.
‘Coming from East Bengal. naturally
‘we feel that th's passport s¥stem can-
not regulate and stop traffic between
the two countries especially since there
is no border region and there is no
natural boundary. You have a house
on this side of the border and prob-
.ably the outer house on the other side
of the border. You have your rela-
tions on the other side of the border.
They have to cross a field and then
you come across to Hindustan. You
have the natural economic ties which
have been repeated over and over
2ga’'n. We have heard how mills and
industries are closing down in Pakis-
tan because the labourers cannot go
from India. We have heard how our
growers of oranges are facing a crisis
because oranges cannot go over to
Pakistan. So. we are bound by a
thousand links and it is necessary to
re-open the question again and there-
fore,.I th'nk it is quite right that we
again voice our feelings about pass-
port and demand that the cduestion
must be reopened and that no such
measure as the one that has been
brought forward here is necessary.

It is also necessary to reiterate again
the volume of opinion which is grow-
mg not only on our side of the border
but also in Pakistan. We have heard
that already in the Pakistan Parlia-
ment the question has been raised not

only by the Hindu minority represen-
tatives but also by people like Mian
Iftikaruddin. On the 25th November,
during a debate on the passport sys-
tem. ne [made a protest againcl the
introduction of the passport system.
Not only he was loud in lus de-
swnciat.on of the Pakistan Govern-
ment’s inability to protect the minori-
ties but also he showed how they had
been treated and how the Pakistan had
not Jived up to its responsibilities and
it was only right not only that they
should protect the minorities but also
that this pernicious system of passpert
should be withdrawn.

We know Mr. Suhrawaddy’s arch-
communalism in the past days. But
whatever he was above all he was a
realist. On the 2Ist of November at
Dacca he openly and strongiy criticis-
ed the Kashmir issue and the passport
policy of his Government. He said:

“I request the Pakistan Govern-
ment to examine this serious
situation that has arisen as a result
of the passport and if they find
that it is not in the interests of
Pakistan they must abjure it”.

Besides. we find the movement among
individuals is growing. The Pakistarr
Youth League had declared 21st Nov-
ember as “PakistanHindustan Friend-
ship Day” and we find also that the
Pakistan Peace Congress has declared
that the rising tide of the democratie
movement should take upon itself the
task of ensuring the security of the
minorities. I will quote another news-
paper from Pakistan “Nao-Belal”. It
writes under the headline “Defeat Im-
perialist Conspiracy”™ and says:

“J.et us stand by squareiy against
any rommunal instigations. Let
us build up a huge movement be-
hind the demand «f Pakistan-
Hindustan friendship so that the
diabolical conspiracy being hatched
hy the imperialist agents in both
the countries mav he defrated. so
that the reaction:ries of both coun-
tries may not use the religious
csentiments- of the minorikes of
the two countries to advance their
own ends and bring further dete-
rioration in the relations between
Pakistan and India.”

On the same day at Karachi 10,000
men and women gathered to demand
that Pakistan should come out of Com-
monwealth and for the revocatien ot
all repressive laws. At Dacca. on the
Pak'stan day—2Ist November—under
the ausﬁ;ices of the East Bengal Stu-
dents’ Union a big meeting was held
and they demanded withdrawa! of the
passport system There are some
people in Pakistan who like some other
Eeople here. do not like this friendship

etween Pakistan and Ind‘a. TheY
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laugb at it On 26th of November,
Janab Mahmud Ali. the convener of
tbe Democrabc League reported how
the people of Pakistan sincerely hoped
for the withdrawal of the passport
eystem. In their opinion it has created
more harm than good. Therefore
aince the volume of opinion both thers
and here is growing against the pass-
port s¥stem. since the economies of the
two countries are being shattered by
this passport system, since we see that
people stand i interminab’~ ucues,
and are subjected to such harassmuont
and hardship. since the people who ure
already poverty-stricken are again
asked to pay money and hope to face
a thousand difticulties. we shouid re-
move these difficulties. and we should
do away with the passport :vstew: s
us try again so that we ran put o5 ocned
to the unbearabie siuflering: ol the

ople. Therefore. I would say. let

8 try arain =o that we do not need
to bring in this Bi'l. so That we wou'd
be able 0 help our peop’e.

Dr. N. B. Khare (Gwalior): [ rad
not the stighitest intention to opeu miv
iips on this Bill. But, the speech of
the hon. Rehabilitation Minister......

Same Hon. Members:

Rashtra-
bbasha. piease.

Dr. N. B. Khare: It is my sweet will.
{Inkerruptions.)

Mr. Deputy-Speaker: Order oricr.

Dr, N, B, Khare: . the speech of
the hon. Rehabilitation Minister has
provoked me to make a short speech,

He was in great pains to show to us
step by step how the Pakistan Gov-
ernment compelled the Government of
India to agree to the passport system
in spite of the Nehru-Liagquat Pact
He gave us every single detail of how
the Government approached the Gov-
emment of Pakistan, how they refus-
ed and s0 on and s0 forth. Every lit-
tle detail he 2ave us. At that time he
looked pathetic.

But. [ must say that this measure, as
the one passed previously abnut
evacuece property, and even the Nehru-
Liagquat Pact, shows the utmost solici-
tude for the welfare of Pakistan, and
tn fact, they are against the mteresta
of India. I am constralned to say that

Treasury Benches are occupied by
' the eneniea of India and lovers of Pak-
istan. 1 cannot refrain from passing
that remark. It may be rather
roted or smnebody may not like t.

®¥xnunged as ordered by the Cbair.
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But, that is my ilomermost feeling and
I cannot help expressing it.

time the Ministers become very sensi-
tive over this matter, because as I snid
in an interruption it is only a Ruilty
conscience and nothing else.  They
complain that every tirme this matter
was discussed, they referred to nast
history. How c¢an the sins of history
be forgotten”? Sins pursue people frome
generation to generatlon, It is impus-
sible to forget them. [ know the rea-
sons for their solicitude for the wal-
fare of Pakistan. Because, forlunately
or unforiunately. I was in a position
from where I could observe very mi-
vwutely the political activities of the
Congress, the Muslim League and the
British Government. From there, |
know as a matter of personal Ymow-
ledge.—nobody can separate it from me
—what mano«uvres were made. and
what games were played Fremth.tit
~ppears tome that this Coner:c: had
developed clandestine rclations with
British imperialism and the offspring is
Pakistan. It is natural. therefore, that
the Congress Government should show
enormous love for its offspring, Pakis-
tan. [ do not blame them, because it
is the rignt of every mother. every wo-
:nan. 1 am not surprised.

But. to me. it is just a tragedy of
history that spch measures are brought
before this l'rouse by a person who
bears the honoured name of our hal-
lowed hero. the great Shivaji Bhonsle.
For this I am very sorry and [ feel
mortified that a person of such a name
should bring this Bill. After all, we
cannot help it. It is going to be pass-
ed. Bat. I may tell you. Sir, and tell
evervbody that in politics and history,
nothing is final; there are no settled
facts. There was the great Sengal
rartitinn which was regarded -« a set-
tled fact by the British, It was annul-
led. There is another partition also,
unwanted by anybody. I may tell you.
Sir. that history will repeat itself. In
spite of all these wretched measures of
influx and deflux, I may tell you that
history will repeat itself and ¥ am sure,
ultimately, these two Bengals. which
are divided, are bound to come toge-
ther and there will be a united Bengal.
in spite of all that my friends opposite
mav do with their great love tpwards
Pakistan. [ have nothing more to say.

Shri Barmsa (North Bengal—Re-
served—S8ch. Castes): I have nothing to

say about the merits of the passport
aystem......

Mr. Deputy-Speaker: Why 0 hon.
Members start by saying that they
have nothing to say and then so on
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speaking? If they have amything to
say. they may contribute; otherwise
they need not.

Shri Barman: 1 said, Sir, that 1 harl
nothing to say on the: merits or Jemerits
of the passport system, which has been
sufliciently discussed severai times on
the floor of this House. Of course. |
also join with the previous speakers in
their wish that the sooner this passport
system goes—it could only go with the
conseat of both the parties—the bet'er
it is for bcth Bengals, both for Hindus
and Musiims.

I stand here to encroach upon ‘he
time of the House to ask the hon. Min-
ister, specially the hon. Minister for
Minority uaflairs whether he has for-
gotlen in the hurry. in the turmoil of
the introduction of this passport sys-
tem. the fate of the few thousands of
Indian nationals who are entrapped to-
da¥ in Pakisian, | am just menticning
the circumstances. In the former State
of Couch-Behar. there were chitmahal
lands which were entirely in the dis-
trict of Rungpur which is now in East-
crn Pakistan. Similarly. Rangpur dis-
trict had some chitrnahals which were
vihin the former Cozich-Behar Stone.
After the introduction of the passport
eystem. both the Iwdian nationals in
Ramzpur. that is Eastern Pakistan and
Pakistan nationals inside India in the
district of Cooch-Behar are now suffer-
ing miserably. They cannot get out
because it is a small piece of land and
all round there is foreign  territory.
Without passport thev cannot get out.
It is not possitie for them to apply for
passport hecause there is no photo-
grapher there Nor can they come to
the main district and apply to the dis-
trict magistrate. Before the introduc-
tion of the passport system. 1 was ap-
proached by those ?eople and here 1
tabled a auestion. think it will come
towards the end of December. In the
meantime. I had written a letter to the
district magistrate of Cooch-Behar
whether he knew anything ahout the
condition of these people. They can-
not go out for marketing; they cannot
sell their agricultural produce. They
are surrounded by Pakistan. If any
kind of offence is committed there.
there is no police help. Consider the
fate of these people. ‘The reply of the

" district magistrate is:

“The difficulties of the Peobdle re-
siding in chitmahals have already
been brought to the notice of the
State Government and Government
orders are being awaited.”

T understand from the newspaper of
my district—I am reading from Uttara
Banga-
“Nothing hds been done as yet
and the people there are suffering
to the extreme.” ¥ 2

Similar must be the case of Pakis-
tanis who are entrapped in the district
of Cooch-Behar. I do not know whe-
ther by this time the Government of
India have sent any instructions to the
State Government. 1 have tabled a
question, And : w.uld like to know
on behalfl of the unfortunate people as
to what is their position, and whether
(Government is going to do anything
to relieve their conditions. That is all.

Dr. 8. P. Mookerjee (Calcutta South-
Eust): The previous speakers have al-
ready spoken about the difficulties
which have bheen created out of the
introduction of the passport system
My hon friend Mrs. Chakravartty urg-
ed upon the Government of India to
taks all possible steps to have the
passport system abandoned. But it is
well known that our Government did
not want the introduction of the pass-
port systerrr, and if there is any pos-
sibility of the Government of Pakis-
tan reconsidering the matter, I am
sure. there will be no hesitation on the
part of the Government of India......

Shri A. P. Jaim: That is correct,

Dr. S. P. Mookerjee: . to respond
10 such a decision and have the pass-
port system completely withdrawm.

But here. the matter goes a little
deeper than that. My complaint
against the Government is that in all
these importan{ matters, somehow we
have allowed the initiative to pass
from out of our hands Prkistan
creates a situation anc! we are help-
less to check it. And then we come
forward and suggest some pal'iatives
which do not go to remedy the situa-
tiom at all.

Now, here some of us, had suggested
the imposition of economic sanctions.
Well, obviously, the Prime Minister
was very sarcastic about it and said
that it would not produce any results,
‘yut  actually. ecrnomic¢c  sanctions—
tnndeclared rconomic xanctions—have
already becn resorted to by Pakistan.
and all sorts of discriminatory action
is being taken by East Pakistan. and
we are completely helpless in the
matter. 1 will give you one or two
illustrations just row

One matter which nas been brought
to my notice is with regard to the pre-
carious position with which the people
in Assemr—in some parts of Assam—
end in Tripura are faced for want of
supply of rice, Many of these le
used o #et their rice from within the
Pakistan zone, Now, Pakistan is not
allowing such rice to come to our %er-
ritory. Similarly, there were Qquite-2
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good number of Musiims who used to
get rice from within the lands situat-
ed in the indian border. And the re-
port wilich came to me yesterday from
talcutta was that our Government, ex-
crasiB its usual generusity., has per-
lased an lakh inunds ol Piny Lo
be taken away from within the Indian
territory to  Pakistan on the ground
ha: surh paady was boaag gloowa by
Paki:tani citizens who had land with-
in t.¢ !ndian border. Now, our peo-
ple are x=tarving. They cannot get
thear suppiy. amd we want to be so just
and generous that we are allowing rice
to be taken out of our ferritory to
Pakistan. If we realiv wanted to be
very fair, we might have even offered
to sel. this nice. and not alloew ' 0 Guean-
tity to go out of our comtrol because
actually the people who are directly
and inmmediately suffering are our own
men. This is one glaring example of
misplaced generosity of the healing
touch in which our Government have
become proficient which really is creat-
ing a disastrous position so far as these
sufferers are concerned.

So far as this passport system s
comicerned. as 1 have said previously.
th's has been done deliberately with
certain motives by the Pakistan Gov-
errmment.  Undoubtediy, a large num-
ber of Muslims also are suffering, and
my hon. friend Mrs. Kripalani has read
out a 'etter which has been written by
a Pakistani Muslim who is now in Cal-
cutta and who is finding it difficult to
get the passport for going hack to East
Bengal. But there is ample evidence
tefore us to show that a discriminatory
policy is being pursued by Pakistan in
granting visa and repatriation certifi-
cates. The qQuestion which is now in-
variably put to these people who are in
West Bengal or in Assam and who
-vr,uld V'ke to go to East Bengal. is
this: “What evidence is there to show
that you are a bona fide Pakistani citi-
zen and vou want to go kack to East
Beneal for hona fide purposes?’ Many
of them have been asked to produce
rertificates and documents counter-
signed hy Pakistani officers. Natural-
lv. it is imoos<ible for them to do so
because thev are now in India. Trom
manvy of them money has been de-
manded. and all forts of pressure are
being directly and indirectly, day in
and dav out, put upon them. Omly in
yesterday's Jugantar, a leading Ben-
gali dally newspaper published from
Calcutta. you will see photographs
have bheen printed—the enormous
erawds which have now e¢athered in
front of the offtce of the Deputvy High
Commiesinner of Pakistan in Calcutta.
and the wav ™ which peovle are being
subjeeted to all sorts of harassment and

humiliation. It is stated in that arti-

cle which is written by an eye.witness
that:

*“It takes nearly about 72 hours
o reinh  the counter  which is
avout 100 yards away from the
rmuun Bate and in which there is a
yueue ot about 150 men or wo-
men.»

72 hours to reach the counter. and
then oualy the application received.
After the application is received, the
applicant is asked to come a fortnight
later. And when he comes there a
fortn‘ght later, he is again asked to
comre a few days later. And there, ex-
amples hiave been given, names have
been cited. how people who had sub-
mitted their origmal application on
16ith. 18th and 20th October last have
not yet got their visas. Mind you, Sir,
they got the passport from our Govern-
ment's office within 24 hours, but
then. they have to get the visa and the
repatriation certificates, and all these
harassments are being forced upon
these individuals. Some of the ques-
tions which have heen put to some peo-
ple who khew sorme officers in the office
of the Deputy High Commissioner have
also been published in newspapers.
They are being openly told that they
are people who are not trusted by Pak-
istan and they are not wanted to go
back. (An Hon. Member: Undesir-
ables?)

I received yesterday a letter from
one Shri Kumud Nath Sarkar which is
copy of a letter which has been sent
to the Prime Minister with another
copy which has been sent to mv friend
“fr. Biswas Thic gentlaoman wno for
30 vears a member of the Congress,
and he decided to stay in East Bengal
after partition. e was apoo™ited a
mr-mher—he belsnged tn the Victrint
of Pabna—of the District Minority
Board. His eppointment was gazetted
by the East Pakistan Government it-
self. He was given about three
months’ time to serve as such a mem-
ber. During this period he acted in-
dependently. He brought to the notice
of the authoritles in TPast Pakistan
cases of violution of the Delhi Pact,
and how the wmminority was being op-
pressed. The result. was that in 1948
he was arrested suddenly. He came to
C*aleutta in connection with his daugh-
ter’'s marriage. He went back after a
few weeks, and the day after his arri-
val. he was served with an order and
arrestedd in Pahna,—a member of the
Pistrict Minority Roard arrastad wnn-
der the Eaat Bengal Public Safety Or-
dinamce. He was dragged from his
hnuse to the Police Station. The next
day he was transferred to the Rajshail
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Central Jail with handcuff and rope
©on, though he was an old man of 64
.years. Six repeated orders of deten-
tion were served on him. He was kept
in detention for 32 months—21 smonths
in the Rajshahi Central Jail and eleven
months in Pabna District Jail—without
any trial or legal order as such. There
were two applications of habeas cor-
pus before the East Bengal High Court,
and twice he was ordered to be releas-
ed by the Dacca High Court, and as
soon as he was released, he was put
unider arrest again and taken back to
the jail. Later on, a few months ago,
after he had signed a bond, he was re-
leased.

He came back to Calecutta in Octo-
ber last. He has written to me.........

An Hon. Member: What was the
<harge agajnst him?

Dr. S. P. Mookerjee. An u:iesira-
ble person' He was arrested under the
Public Safety Ordinance.

Shrl Gadgll (Poona Central): Was
it not the reason that he was a
Hindu?

Dr. S. P. Mookerjee: The main
charge was thai he was a Hindu ob-
viously. but of course that could not
be written.

Now he is attempting to go buck to
Pabna for the purpose of sclling seme
of his properties. Some of his proper-
ties have been sold already, for so call-
ed inability to pay revenues. btut he
has still a house left in Pabna. and he
wants to make some settlement in re-
spect thereof. and for the last three
months he has been trving tn got a
visa to go back. Some of the niembers
of his family are there. He his written
to me a letter enclosing the copy of
the letters which he has written to the
Prime Minister
Minority Affairs. asking whether there
is any possibility of any relief coming
from any quarter. This is not . 180-
lated example. We have a large nun.-
ber of such cases. [ have fgot at the
moment three telegrams which I got
yesterday. The wordings in the tele.
grams are as follows:

"Our sufferings for acqulring
passnort visa repatriation papers
intolerable solicit relie? snyhow'

This telegram i=s signed by 32 per-
sons Another telegram ronds:

“Thirty-ninthk day attended
Pakistan office for passport visa
fruitlessly our affairs in Pakistan
ruined pray do something"

The third telegram reads:

“Getting Pak-Bharat travel pa-
pers nllmost. Impossible pray move

and the Minister of -

last day foi:ie.n.h Jun: ary (hree
muntus to seve us ey ds Seer.’

As You know, Sir, 13th January;
1504 uas been nxed as the ueau line—
1 have not got the cuttiugs here, but
only last nighi | got a tewphuiic rmes-
sage {rom Calcutta ‘that Paiistani
newspupers are publisning and vir-
culating this as widely as ,pussible that
if by I3th January, the inhabitants
who are living there are vot in a pusi-
tion to fulfil the terms of the new re-
guiations, then their properties will
be confiscated or that they wiil be put
under arresit. It is true that the Gov-
ernment is not doing it.

Pandit Thakur Das Bhargava;, What
are the new regulations”

Dr. S. P. Mookerjee: The now re-
gulations are that they must make their
declarations before the :uthorities
concerned whether they are Pukisiani
or Indian citizens. Threats 2re being
held out that uniess they fulfil :hose
conditions, their properties will be
confiscated or they may be put under
arrest. This is not done by Govern-
ment as such but this is the sort of
atmosphere, the paniz which s
sought to be created there by
the authorities of East Bengal so
as to harasg the_ minorities and
push them out. But what is it
that we are doing? The point which I
mentioned at the very beginning was
this. How is the Government here
golng to i1eact to it? I can understand
my won. friend's point of view that
‘If the East Pakistan Governmgent does
not withdrew the passport s)stem,
what can the Government of Irdia
do? I quite understand it. because it
must be a bilateral act. and it cannot
be done bv the Government of India
as such. But the Government of India
can put pressure in various ways.
The Government of India by its deal-
ings with Pakistan Governmeni can
make it realise that this procedure
which Pakistan is following will not
be tolerated by Governm...t in India
and may in various ways resct on
Pakistan.

How is it that we are etting such
treatment from Pakistan? I would
like to give you a few instances From
East Bengal to West Bengal.,"there are
dues to the tune of about Rs. 25 ero-
res, being losns taken by Central! Co-
operative Banks, wnen the two Ben-
gals were one province, and nunder
the Indo-Pak Pact, this amount of Rs.
25 crores—and mind you, it represents
the money mostly of pcor people or
of prople belonging to middle class
families— is to be repaid to the West
Bengal Government But it appeared
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in the Calcutta papers ‘:cently that
the East Bzngal Government has in-
forined the West Bengal Government
that it is not going to make the pay-
meat. aud that if it is desired, the mat-
ter can be setitled between the
two Central Governments at Karachi
and New Delhi. Day before yes-

Mr. Tyagi in the Council
of ° States announced that =i
though 15th August was the date from
which repaymernit of the loan taken by
Pakistan irom lnciia was to i.ave star-
ted. tour moaihs have passed and vet
no payment has been made. and that
the Government  is awaiting for the
next conference tu be held between
the two Finance Ministers ol Pusiisian
and Iudia. We have hedard of the de-
plorable counditivia of our uwn bDeuple
in ind.an po.s<u.s watlun Pakistan.

So far as the Khasi and Jayanihia
bills in Assam arc con.erned. Euast
Bengal has stopped the e¢xpurt of or-
anges. potatoes. spices «ic. which were
previously exported to sylhet in large
quantities. Day bufare yester !ay thore
was a telegram from Ass:im indicat-
ing that about 7000 boats in cne area
in the subdivision of Karimg:ni alonc
are sitting idle. thereby putting prac-
tically 1406y persons out »f work. Does
it mean that East Bengal is not taking
anything from us? Far from it It is
making its choice. It wants a sufficient
quantity ol limestone to be sent to
East Bengal. and it is being sent from
Assam for their vement factory.
Pakistan has stopped the export of
betel leaves but we are Laking their
betelnuts. My charge against Govern-
ment is that there is no atiempt what-
goever at putting some pressure on
Pakistan. If Pakistan wants limestone
to get its cement factory going on in
East Bengal. well, vbviously the Gov-
emment of India can say: ‘Well. look
here. this will not do. You cannot take
whatever Yuu ne-d. when jou refuse
to take things that we could supply to
you and which we have bcen supply-
jog to you for the last so many years.'
The Chief Minister and the Gowvernor
of Assam visited these areas about a
week or ten days ago. and I was read-
ing from an Assam paper an extract
from the sneerh~s which they deliver-
ed, full of soft words, full of sympathy,
and full of assurances, What .re the
agsurances given? “We have big plans
for making roads. so that these areas
will not be dependent on supplles to
and from Pakistan.” Then the Chief
Minister of Assam said in an expan-
sfve mood: ““Why worry about a few
lakhs in Bast Bengal? We have 36
crores of people in the whole of India.
Your oranges will run from cne part
of India to another. Why are you

worrying about East Bensal people?”
He held out before them fanciful pro-
jects of cottage industries, that jam
will be manufactured, jelly will be
manufactured, and that marraaade
will be manufactured, that ill sosts
of help for vottage industries will come
ete.  Poor people, unfortunute iiite-
rate spokesinen humoly ask, “What
about our immediate present? If we
can manage to live for the next one or
two years, then we will see abcut .taia
jarn. jelly and marmatade. What about
the nex. Lwen'e months? Wbat are
yOU guing W do to save us from im-
mediaie desiruction”™ Of course, to
that. there is no reply.

I have given you au instance alrearly
'+ ith 1egard t> aupply of paddy. As
you know. tivber comes from that
area. And ab.out 5000 pieces were dealt
with last year—I am taking this
from publist.ed cer.orts where some
indications hmve been  givea  as
to how East Bengal is \iually
carrving on a policy of econumic
san-tion  only  sulied to 1!s own
needs. the discriminatory policy of
ceonomic sanction which has aiready
been pursued by the East Bengal Gov-
ernme it This year. the number remov-
cd 1o East Bengal durlng ine last few
months. is vven iess than 60. The nor-
mal price for oranges last year was
Rs. fiftv. but now it has dropped to
Rs. nine.

So far as the number of persons who
have been given passport by our Indian
o.Tire is concerned. in Karimgan]j alone,
534 persons have been Ziven passports.
But nut une single visa Y:.s been given
by East Bergal authorities sitting in
Assam. In Apgartala. 3.5 passports
have been given by our authcrities,
and only one visa nas bven given up
till now by the East Bengal authorities,
The question 'hat I would like to put
to Government is this: Are you really
so helpless? Are you so imbecile and
so powerless as to do nothing in such
a matter? We are receiving kicks from
¢very side. and yet we ‘are guing on
giving them all supplies tiiat they may
want. Obviously at some stage, the
Government must move. My friend
Mrs. Chakravartty referred to the
movement going on in East Bengal
against the passport system. That is all
right. we do not dislike it, we shall
give support to such movements, by all
means. let this be continued. But my
friend will be living in a paradise of
her own if she thinks that there is en-
ough scope for carrying on agitation
within East Bengal so0 as to be able
to alter the deliberate policy which is
now being pursued by the East
Pakistan Government. We are not
against peace. She referrsd, 1 believe
to the Communist party, when she sald
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that there were reactionaries in West
Bengal. and alsu in East 8engal. but
that it is not a question of reactiona-

ries alone. It is a question of the men--

taiity ot the powers that be. She re-
ferred w0 Janab Suhrawardy a friend
of mine. | know how Janab Suhra-
wardy saved himself nearabout 15th
August., 1947 by wearing a torn lungi
and a torn eenyi. 1 cannot forget that
sight  when [ saw mim in that state
witn Gandhiji 1n Calcutta in August,
1947. Of course he then showed that
he h®l changed his mind., that he be-
lieverd parutzon waps wrong. and so he
wanted  to devole his whole time to
peaceful work Later, he ;an away 1o
Pakistan, and 1 wizh him good luck,
But it is not a guestion »f what Junab
Suhrawarrly can Jdo. What we are dis-
cussing in this Parliament is this.
What can our Government ao® We cun-
not pass and roesolution. or make aay
sugpestion campeiing the Vast Paicistan
Covernment z: such 1o tuke any ac-

id,

I (o believe, that if the Pakistan
Covernnient is detei mined to (olow a
policy of economic -anctions of a dis-
criminatory characicr which hits us
extremelv.  then we can also  devise
means to countéract this: there are a
numb>r of important commn«lities with-
out whi-h the East Beng:! Governnsent
¢ionnet carry on for more thar a few
veeks. Our Government shou!d take
1:0 this attitude: 'Very well, if you rro
coed in this way. then we also «an go
aslong and impose bans and make it
impossihle for certain things ta go to
East Bengal or pass through India
which are of an essential character.
But that requires courajze. that re-
quires certain strength of mind. that
requires certain determination to do
the right thingz. 1 know that there is
no solution with regard 1o this pro-
blem unless and until [fast Bengal
comes into the Indian Union. There
is really no other solution. We shall
be tinkering with the problem until
and unless conditions are crecated—I
hope with the willing cooperation of
the mass of the people—whereby
either these two provinces become one
or East Bengal remains a separate unit
hut becomes part and parcel of the
Indian Union or has some treaty with
the Indian Union.

Dr. N. B. Khare: Just like Kashmir.

Dr. S. P. Mookerjee: T will not auote
Kashmir. We can have a better arrange-
ment. But so far as the uj*timate solu-
tion is concerned, that is the c¢nly solu-
tion. ¢

I would only remind the Government
that the present policy of drift which
they are pursulng {s disastrous. We do

joge:

not find Government moving in the
matter at all. All these cunplsints
which are coming to us :nust obvious-
ly have come to the Ministers in the
various departments in Delhi. I know
the Ministries in Calcutta arc flovded
with such protests. We have to put
our heads together and find ouvt some
way out of the present iiv.sse. And.
il we fail to do so. from ihe way in
which public feelings have been rous-
ed, I do not know which way exactiy
this movement will go. We huve wit-
nessed during the last iew weeks an
India-wide agitation. There were pro-
tests made by the Congress that such
an agitation might take i communal
turn  As the House knows tkis ‘East
Bengal Day’ which was observed
throughout the country passed of ex-
tremely smoothly. There was no com-
munal disturbance. in fact, and the
speeches which were delivered from
overy platform throughout the length
and breadth of the country made ne
commmunal references at all. It is a first-
elass political problem. It is a situation
which is bemg created out of the de-
liberate obstinacy of a  (overnment
which today our own Govern:nent due
to weakness and timidity has helped
iu keep in its own position o strength
and stability. Therefore. it is essential
that before it is too late our Govern-
ment must suggest in what way it will
procecd to avoid a catastrophe.

1 like the amendment which my
friend, Lala Achint Ram has proposed.
It is a practical proposition. Let us
at lJeast make this declaration that
members of the minority community
who wish to come out to India frem
East Bengal either to West Bengal or
to Assam will not be harassed for
want of the necessary legal dncuments
which we may otherwise require such
mifrants to produce according to the
normal law of the land. I am hoping
that the spirit of the amendment will
be accepted by Government. because
I know that many of the people who
are in East Bengal have failed to pro-
duce the necessary documecnts. Some
members of their families are here in
West Bengal or in Assam: others are
in East Bengal. And persons have writ=
ten to us most pathetically. Some mem-
bers of their families have fallen seri--
ously ill: they are being detained in
East Bengal and for the last six weeks
their people are being prevented from
gn}ng from West Bengal to East Ben-
gal.

Now the remedy which can be found’
out must obviously be found out by
the Government. I do not want that &
situation should arise when the peo-
ple will take the law into their own
hands. That should be the last thing~"
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that people should do. But if our Gov-
ernmenit govs on i the oresent Man-
ner. [ de net know how matters will
deve'on.  And then it will recoil pot
oy on the head of the ‘ekistan Gov-
crament but it will recoil very heavi-

I7T A w gt WA &
feg It iz ‘Fezg ( Pormit
syvatem) a7 i furza (Pass-

Iy ot the head of ourr own Government

wineh we are all anxious to a:void.

N 9o QT AN TFT RART,
] T A E FF it am it Fragay
71357 (Refugee problem) Fart 7
B @I AITA AT F AT AT WL
w37 wif 3 a3 & w9 aIw=
#ez ( S:ho luled Caste) w33 2
1 & Arf s Ad feq war
W g arsi & fg A
2 AT Sl F1 AT AT 73T 3
f& viaqir a7 A2 3 A7 F3 A
§3 FBT & aR & FI0 | @ FE,
g | F 1 WA ¥ oamwem %,
AT AF AT IT KWW FJAT TEF,
FR2WY AT EF A A fr
IT T AT FTIA & ATHA AT FTFS A
TF AUF 1 IT ACE F fEw FTAT

Ceolll s B A
[ BERI PATASKAR int t/e Clair]

o% AT 9¥ . SfFT 50y #
Tz @ A8 e

sfto Mo gA>  TIWAIN : ZTEH AV
T = & wiFr amm &t
ygraA. A 7

qaxfe WAt D g dYo Fa: 71 7T
At v At 53 dfag

st o QAo TMNA 4 M
d§ W 7t FhT 8% <o, wo
@ air Gz ¥ F I F

port  system) Faar TUE ag
T TTAT &1 g % wrk afeeTw
M A F oAl § ey
M aaFsAL SFTR@IT ﬁ'm
¥ A8 = % 1 gy arfezma ag 7z
AT EfRag A gD @i g
Th AN ) M F A gart deTe
wEZ F AT F w0 FRIAZ WA
amng i AN fAIImEwE 3TN
TF I TRI AT AT A A A
TIFT F13 B wfAT A7 A5 w7 9867
wl fe afer 37 T v A FTA R
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qTTAT FATATIIH TFT A | GATA JTHT
F 33 F9 F71 vfer @ fr a3
qTETT FY TR IT KT O FL)
afsT 7rq & 7 9% w30 IENE T
AT QA FUE AT A ¥ A0 d
IT A agT FaT AN E M AT YA
1 218 A F S FEO
f& IT i Fr 277 F 781 FH AN
sifra swA 7 fed 37 +r muagasT
FARF T AOT T NG, Y farar
TR FAT 7 A A q7W q G
f& g ¥t /@ IAN AR 14T Aiad
T 7l yHT AT | A wFFS war
W wA wxT W PR IT AN |
Fra w1 A AsAE 1 AR,
Fcqr, @31 fe@rze §F g¥
SV & In qg §VqA wE fE
A IR ®Y A FT /YT ALY A
iR Rar "W A @ £ FFITR
I AT Far q2q9r | F A
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AN £ fF 37 &1 qmemm g7 ZIAH
¥7 foqy nqn £ | @AY I A7 3,
97 93 forg 78 3 & e 7 B
fory wfmar o1 w7 & 9™
MMFT AqT A NN TEARZT § A
T 3T AT A 7 IT AT AR ALY
FAT ATEAT | FfFA G IT A FFAT Irgav
gfy qff ama § N =TT I
F AMEITAR A TG AR Z
T 23, #1 ZHPT A &, TAr
STYT FTEZ HEIIA I ATEH A IRf
fafaezr 7 Mm@ q, I A g7 TAY
Fra ol fragi MATTfAr v &
az IR gy fe =0 fafaczy &8
I A1 74 =Y, Maw fer mfrens
#Yz F7AA T, 3 gt § d W
7 Fzar | 7oy ofofafa & o
¥ =m 3 guve sEfarz aré e &
a9 g7 a8, FEA S fE ra (prace)
I wifeg, fm A gw o T=R F,
#fFa s fw # ofe 7 g4 F7 g
g Framafess & A7 7 [T ET
HG E IA R BN &0 T & Fa
araw A1 IEAr Y osfeq

4 1 M.

anft A Top wwaEt 7 w7 fF fes-
am 7 % 3 fwar ofsAm |
, 3% Al fEar @ 41w F/
A9 (support) AT o A
(oppose) #4T & | a8 37 FT arfer)
IF & &1 AN FI I F I
feaar &« aro T T1feq | 7@ A
I A& fF oo ave T faar
T ) 7E fegr oy ® AT wg € e
wg ag (el 94 & faors O, o
AT ag ARt &A@t qW AT IR
g0 ot Fafedi( equality )aey &
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77 faeAY 780 1 4 2139 & A7 fafez
23 T T 9 g fa | A=A
ez fr@siy & 77w Avy AT A
AT N7 12 FTiforr w7 T ANr
T W SAIT 5T § qET AT A9,
W& 33 & M dar Ay & wwr
#1787 7z a2 Arn F mawe (fund)
Z, #afz 37 F FRTEAAT FAT F
37 33 ATE 3T F 17 AF7 T FZ14T
fomet 3, *fem gg =01 § M7 G947
TA % o o f53 2isTee Fez AT
F1 3 T3AT€ 21 A 2 1w ifmaae
TR ANS 4% & Fr A g3 e ¥ 39
HTAT ATRY % I A TF 7 glaar
3) AT | FW FT THTE FT AT 9T
T 21 5w F) IR A gL Ar A
N AT | A wgi AT AR E ) F
T aen f& s AT LA T A
g, FfEx 3 W [y I aar av
T FE7 o 7T 79 @@ w1 ez
FRg ezt 1 Ar=m@fArgnd
AT @A FT AT E | T HEWA 72T
frgq TR QT & TR FH I
T3 wgiA Fg:-gagmmw azifeaw
2 o a Al w1 wafom §
AT WiA3 qrET A1 3 7@ OF arians
F7f=Y  ( martial commun-
ity ) ¥ % =@ srifa faaer
FIOTE FRAEIN@mIT@ T
a9 F I g A d 49 g
@ FARAR AR AR FE RN
§atamT ¥ gy wwm Fm g fE
HTY A AL KT STTST§ SARTAEEHL |
W7 AT IA  F A ARL FOT av
Tg IX Q¥ o ag = @ A
e A qdf Te F fazwre avec
FAE agi 93 gV &, wIBAG N>
g1 g ey Rudrs & gow

JTuis
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st 3 g A A NA A oA
FAFmAs g ag A g Fg-
a‘uifmi YTz 7 FTAG w9
wtfen § e wr ma= i gd
-ﬂﬂaﬁgmgmﬁgfrﬁﬂ?mm
ag e gt o1 | Afew are f 7
7 feofem & owm @ g SR A
frgfufeRsm g1 uan | 3fer g T
ard fax oA fea @ md, I AW
Frgfig 1w oy @ 7@ g g
@ arer 4 wg 1§ fx gwA maAET
WA A 2 I w A9 FTAT
A IT T Y fam § o7 FT A
FEFT T ALY €TATE AT IT A AR
fY faman 21 A qg AATS A9 AW A
%) AT AT A e AA s E
e A m A I NEm N 2 R
A A E DA EfE At awRe A
AT E3 FFT I A 4T 9 v 37 )
ez =M Zon g or SM AR
mwgzqmmmmm
WEG ¥ Z 1 RET M AN AW R
wnmmvr&maﬁmﬁa
¥ D ¥ ¥ ¥ A F6 A Af
R L A
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FT7 AFE 1 TWTW 177572 &} AT

T £ A 39 9 T A T el

oY fyg g8 Y F94 mxq {1 v
T e ¥

wemey AgIey A A AW qwa faan ¢
™ % fon w2 g s A
¥ g e arqwma @ 7 fxq § emrt
fafaee s 37 ®1 waw § WG

Shri Tek Chand (Ambala-Simla):
That the passport system is pernicious
in the exireme admits of no doubt. It
requires no debate. It has been rea-
lised by our Government as much as
by the people of this country that it

is full of difficulties and it has created
a considerable number of compkca-
tions. But. is this the matter in lasue,
is this the subject-matter of the debate
this afternoon? My contention before
you is that if there was an appropriate
occasion when we could air our views,
when we could let loose our bottled-up
feelings as to the conduct meted out
to us by Pakistan. perhaps that would
be the proper occasion when we can
give vent to our feelings and senti-
ments and. in all probability, when the
opportunity arises, a large number of
hon. Members will be more or less of
one voice, But, so far as the amend-
ment before the House is concerned,
to my m'nd. it is just a logical issue
of what has to follow. The acceptance
or rejection of this amendment does
not mean that our Government is
wedded to the passport system for all
time to rome or even for a single day
if the Pakistan Government were to
relent and realise their errors. The
passport system is a painful necessity—
{ do not say it is a retaliatory mea-
sure—but such a system is absolutely
necessary when one Government /'n the
exercise of the powers that it. no
doubt. possesses. but with a view to
commit hardships on others. imposes
such a svstem. Not as a retaliatory
measure. as I said. but as a defensive
measure the intreduction of the pass-
port system in this country as well,
becomes imperative. That Jt involves
rigours admits of no doubt: but those
hardships may be ameliorated. And.
my suggestion to the Government is
that the hardships that are to be vis.
ualised may. for the sake of conveni-
ence. he put into two categories.
F rstly there are. hardships on those
members of the minority community in
Pakistan who are desirous of entering
this country of ours finally and for all
time to come but are driven back by
the lawless !laws. and by the unklnd-
ness of those people. So far as those
people dre concerned who wish to
migrate to this country. they should
have free access. without any hind-
rance. wth-nt anv difficulty. and with-
nut any legalistic faormalities. They
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should not have any difficulty on the
sround that Pakistan has not given
them any passport and therefore our
-doors are banfed against them We
may be over<rowded. we may be el-
bowed out. but that does not mean
that we should not receive them with
-open arms. If we have not got suffi-
cient food to egive. we will prefer to go
-on half rations. We are not going to
raise th's legalistic wall in the way of
their entering this country if they so
wish to. Therefore. 1 utilise this oc-
«casion to press uoon the Gnvernment
‘that in the way of those entrants into
our country there should be no bar or
hindrance,

In the second category are those
Hindus. members of the minority com-
munity who are in that countrv «r who
from our countrv wish to enter Pakis-
tan. No doubt. anv Government in
‘the exercise of its sovereiegn rights can
create laws and imoose difficulties’ and
there is nothing to stop them But we
have to remember the definition of
citizenshio as laid down in our Cotsti-
tution. [ have nn doubt whatsoever
that if you were logically to accept the
definition of ritizenship as laid down
in our Constitution. the vast majority
of the members of the minoritv cumn-
munity in East Pakistan are entitied
‘to the citizenship of our countrv, and
if 1 mav say so. and to our national
status if thev wish to acquire it
Therefore anv difficultie< visitecd aoon
them are difficulties visited upon »sur
vitizens. and as Dr. S. P. Mookerjee
said, there mav be occasion or oc-
rasions to imoose economic sanctions.
But one thing has tn he realised by
our Government. and I have no cloubt
‘that the Government is cngnisant of
‘the feeling of nationa! ire that is
sepething all over the countrv as a re-
sult nf the treatment which i< keing
meted nut hv the Pakistan Govern-
ment tn our nationals. The cuo of
‘our oatiencre is almost fulll and if
snome active measure is not taken in
hand quicklv, the fuo of our patience
will snon overflow. Thersfors it is
Yiigh time to bring diolomatic oressure
We need not necessarilv adopt a
vreilistie or pugnacious attitude, We
need not show the mailed fist, but at
the same time. the fact. that we pos-
sess a mailed fist should not admit
of anv «doubt, If and when the o~
rasion arises, that mailed flst should
he gvailable for the defence of our
vitizens and for the protection of
thelr rights.

So. this occasion may be utilised by
our Government for assessing and
®auking the feelin€s and the anprehen-
sions in our minds. They should re-

ni:mber 1hat our countrymen voice
v 'th nne ‘eel’ne the resentment that
we a:a natnon fecl against the conduct
anc attitude of the Pakistan Govern-
ment. So long as the passport restric-
tiong are imposed bv the other swe,
we shall have to acioot similar measures,
but we should reiax them as far &s
we can in order to see that no hard-
ship is caused to the people who want
to come to our country, and they sare
people who have the right to come to
our country. Thercfore. I may be ex-
cused for deviatine a little from the
subject matter of 'ue amendment, but
taking the cue from the other \em-
bers who have spoken about their
feelings on this subfect. although
they are not strictlv germane t» the
issue, I am also utilising this oppor-
tunity to suggest to Government that
thev should take note of the feelings
in our country and see that while this
amendment is necessary and ought to
be passed. the day it becomes feasible
they should tighten the thumb screwsy
and there are olentv of thumb screws.
They should twist the tail of Pakistan
and make their Govermment. realise
that we ran. if necessary, retaliate.
So. far. if we have erred. we have
erred or the side of zenerosity. If we
have committed mistakes. we have
committed mistakes on the side of
justlce. But if the Pakistan Govern-
ment adoots this tyoe of course. and
oersists n it. then the time will not
be far off when we would be driven
to the vosition ~f retaliation and re-
turnine the compliment with our
mailed fist.

aw vwarte fee  (rardam
ofyaw) : waNfraEiRy, ag ot fawg
2, fom q@ g2 I3 fa Y gy omamy
7™ fagg ¥ wfaw @t = o 2,
AN NTFT 7 7 AR
4 R 3 TN ¥ TAw AT { A
vt §, faqg v g, e ww &
F7 I favg ® zew=r ¥1 faww
af T g ) arg v gy oow
M THAR ZAT F fod moa g A
TR AT FRAATE fF Ay argamw
W3 az,afr 2m T wife sk qw
TH AR A THARY Few FIAT Y o
I Aty ks off T
71 qfeit T3 faer &7 7 9q @74
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(I TwmArrgw fig)

TF AT74I9 I 97 | W A FIE
¥3--¢2 FIT ATAATHT OF WA JTAT
® I 41 ) WTH ZAIIE L AT,
™ ¥ gy 1 rfwgr ofyema w1
21 A% Frmx 3. ag3 7 = oA
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IM= F ) 3T A ag F9 o0 AN
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QI I35 3, 3IF ANT AT IW
TR A @ w1 Zmm e gw S
77 fedl sfer o, gvry WS ama
F1 AT FATLATZ FT AT F, bt
Favd wmhmama @ feqr o
§ amT [ Smoe Tm far g,
A T K WA FAT AN ) T S
T AN F oww oo am w §AR
fez 7o v wma & o oy 4
WX AT A X' I ot F a3
=1 & Ifsam w7 F frat g
% qTT 3T Az gw v ayfey &
A7 Iz zmw Am oFAw 3 oA AT
mimw%:nﬁ:gw#nﬁiawﬁm,
Featmm I e, e a7y
¥E A S AT fr ¥ gt ot 3
ﬁﬁméw@'é_rqﬁrmﬁq@m
wifea fe gar7 2§ @Ay i g
vt arft ;e gfrar & felt e &
Wt #1t wfem wra & T F
o fewnr mfe 7 g ww
At 3T K T § o -7y v mA_
W FT AN AT AN F mx qTEQ ¥
¥ 6T &, ST fggeTa & By ars
q wg 7w 7, frgera i E
Nrgawngfer oo o
AT FATAE, I ITHE, X amq WY
w™ § § W odt o % fod ¥
AT R TTFEIW R )

Y mRi%a, TR ATEAT &
Torar & wroram faAy @w o cu
FrEAM 3 IAE v w feqoew
AATIR T AR AT W AN AT
Tay qEraw 3 By afs woaag s
WEF T g g am A ag
Y 39 ®Frg 73 A7 a1 Tfed,
TR g 2, gty g0 I F1 AT
TARA 2 | A3 § a7 7% fa 0 T
TE & RA9X 2w g AT @A TS
IAT & it g e Ry ST Wi
TET A 95 (a1 qr xq A FEAL
T~ FEqfs swIanmd ? A,
71 A1 feY o agy At T sgraa
1. 2fe 7a S gar F fwar @
AT ATT A g ZyM, dOT @I T T
fa=, Ta7 g3 € 4, Aq AT ¥ F7A7
A A1 Iury o oy g 1 S g
7 agr AT A am agarEi § e
=M wa & fe v w7

mfr Tgrm, 4 FAT AT
NN N IO AT FCAT
ait dn W ¥ ofe swafa .
Tg TTETT HT AL K7 AWGT 7 FTAE
fer  gZa &7 wwer Zrn wife@d w
% wem  f& afx sy e gy ar
QA IV F A% &, 77 ¥ foq
g wfed,. s g wfid, Ferr
%7 & wrE FH AL O 7AFN AT AT
§ FT ® IWET ¥ A TE FEA
g g fe s ew sy §7, a1 A%
T gW g & 1 AT & W fw e
#TT STE A A FO KA & (T
Fxa e qon i A gw AT
T EA § M IUT A3 AT qEER
g6 ga o o o arr v |
g 3T A am v §) oferag
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xafig iz afi s d,
FRAENIZ WA & | A @A IW
g mé & e g o reg o
f gz & w1 | w AR 1 F I
gfe gz & ¥ ofoom g d,
ST qrq £ ag +f oA £ e a1 2w
7w &K afa g ¥ fed dae At
g I T, aw o ot A gfr
% @ W A ow Al @ e
a1 w5 &7 sfrara 7y Y E e 9@
g faR o | F A s g
Iq TET I F T Y AT A A
Ay g ARt ¥ ag f& ®@r &
@ T oA wfgg 1 I9 awd 4§,
FN AT A1 FA TG FLAwA € |

» » - - LJ » L]

& qwafa St o ¥ T 9T AR T8
qffam §ITFAZY g GTNE
T T\ T IR g WS A s fE
I gW A FT gSd a1 HF T
3® AN TFAE EEATE | FA F A
A A1 98 sgn & fr ag a7 §7 <
%y & I ¥ T faw d gFew
ar

Fy onfl eTmy TR qES AT
7 & o e IuT F A AW 56 A
T g, 3fer nfsamm & ' ¥
Lt CIEALGITGIE (SR k2
M & e § 57 qrear IS ?
Fgd € [ gmar ¥ A ag Ay
faed), sk X ¥ g At A1 Az Ry
A REITH TFIT FT qama 31 ar
st wrFgw ? e Fwgar g e
Y B FAT E I AT FEIR AT Il
7 fr w1 §, A% 5 fawg F go@ g
g19@d 7 qeasmarw oS §

*Expunged as ordered by the Chair.
394 PSD

& 1w A @ AfEd 8w
YA T HY AT QAT anfgg | 3 A
g agal & feel i, S &t & feel
T Fflaa g, e i fr g &
oy A E 1 e @ ¥ foq wE
WETT ¥ IO SR § F1G AT A% §
fory & oY g SR & AT A S
¥ AT W TN AN A A
A & 1 T AT Ty AT A A
&1 91 fr 79 aa § a0* faes a7
g1 @A M amaart o A
TE %O T[T FFTAA &1 A I AR
AT wgx € e qETfes e
(Economic sanctions) a1 4,
i, AR I & a1 §2
F | a1, e w@ea, & 54 Q)
q A ¥ AR AT X 9 FE,
IR MAFRAFTHAFCRE AT A
w1 f& WS e R g8 F &
£ 31 gUR A I &7 F A8 &
qqT it 7 *7) fF ‘T w4,
gwafy mereg, a7 & FEv g fw
¥¢ are vfeer & gog g€, a1 F, aF
g€ 3 ggl a7 AT FT X Jwr dET AW
g f& g i A o ot & geonfaw s
fear, 3fer oiffmma ae 78 #¢
TEFFNEA ! SR Ao & 7
T wgeg, ¥ &9 a7 T4 fon
RN M AT F
fiet wfc ¥ g A

saiq fey &t am Ad dm efex
g1 7 g g fx @ sefodl 7 ar
&t # 3 §8 7 {4 & 0% aw
3T AT F AEET € AR @A T
A A1 A fee (2 & 0% & W%
I wom | qfeEra & @ A
ar gy gk & o arc e v
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[ Twroam fag)

N w fow gy R, fes T 3,
for AR e@A T 1S TR EET
g ® owafor fwra s s £
% qg A6 e wgm f& g3 W
o €, ¥fen ¥ ¥ w7 TEen md
* T 9T S X qifesTa § T
N AT awd § fr qiffera 3 0 4
AR W W A A XN )
WATITFAZ T FB FA
wmm RT|FFT W H =
T T LT I g T W
Qmi Ao ety AE
g wgm 5 gv Aw RN qE A g
FT AT OF IF AT FFS FA
fetdsg fF & 33 7= = §)
g enife A Ay
FT wRATIRG ¥ AR AT FIT
femg @A smafid 1 amm
@ I g8 A whed, s
of@, = a1 T f§ Tm
o arfial & AT & 39 ST
v 291 g Ad fF w6 o g e
I A Wy AP g T N
aF A | AT FBF
AN s Wfag 1 ax T T A DS
f& 1t sz o= TEn A T
N EHl g
T T & TVoA ¥ TE & 7% ¥ 7w
Fiaf e T awn @ | T Ah
festn At g8 a8 N
W )

vafed g 54 S §U A 6 faw
fartw v f o ol et & v
T| w2 ol Y ¥ 5w FT A
w NI@ FA FHES IGAT |
I Tx T ST T A9

T e AR A A E o s
gm | AR s o A ¥ g @
W XA E A

Dr. M. M. Das (Burdwan—Reserv-
ed—Sch. Castes): My hon. friend
Mr. Rajabhoj ventilated some grie-
vances of the Scheduled Castes before
this House. His speech gave an oc-
casion to this House for light enter-
tainment. In the midst of the dull
and drab proceedings of this House
his speech provided this House wilh
an opportunity to laugh. But as a
member of the Scheduled Castes my-
self. coming from Bengal. I stana by,
and 1 think my other friends of the
Scheduled Castes should also sland
by every word that he spoke. Al-
though it was taken by this House
in a jovial manner. what he said is
the true word that every Member be-
longing to the scheduled castes i
this House wants to speak before
you. Sir. and this august House.

They say that history repeats itself,-
Eastern Bengal. now Eastern Pakis-
tan. was not always a Muslim-majori-
ty province. The largest aumber
among its population were the Sche-
duled Caste people. It iz the Sche-
duled Caste people who made that
province a Hindu-majority province.
And when these Scheduled Castes. for
some reason or the other better
known to this House, embraced Isiam
the province became a Muslim-ma-
jority one. I do not want to place
before you and this House the reasons
why large numbers of Scheduled
Caste people in Eastern Bengal em-
braced another religion. Perhaps it
will suffice to say that just before
partition the treatment accorded ‘o
these unfortunate people was worse
than that given to the Muslims. The
treatment that a Muslim could get
from our big brothers (I mean the
caste Hindus), the Scheduled Caste
people could not expect even now in
that part of the country. We, the
Scheduled Caste people are suffering
much worse than perhaps the other
classes of the Hindus. We are suffer-
ing In the same manner and we
cannot but think that perhaps it is
the atonement of the sin committed
by our society in the past.

I do not want to dwell upon this
particular point because it 1s the
bleeding wound in the heart of every
Scheduled Caste Member—not only
Member but every Scheduled
Caste person who has been euu
cated and who has gathered Some
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amount of education, learning and
reasoning. I had no intention to in-
tervene in this debate, but I thought
it my duty to utter a few words to
voice forth the grievances of tbe
hundreds of millions of my Schedul-
<ed Caste brethren who are still living
in Eastern Pakistan. They are illir
terate people; most of them are ag-
riculturis's; they do not know the
the intricacies of laws. Today they
are the worst victims of communal
frenzy.

I appeal to my own Government,
only to do this much that the gates
of India may remain ever open to
these people whenever they find an
opportuniiy to come here. This much
Iwant from the hon. Minister who is
piloting the Bill. And if by accept-
ing the amendment. about which my
hon. friend Dr. Syamaprasad Mooker-
jee has spoken just now. it will be
possibie to keep open the gates of
India for those unfortunate sons of
the Indian Union, the Minister may
kindly do it. No question of prestige
should stand in the way when the
life and honour of hundreds and
thousands of our people are involved.

Shri K. P. Tripathi (Darrang): 1
have listened to this debate and one
point which I want to emphasise is
that certain remarks made by Dr.
Afookerjee in this House have evoked
tonsiderable response and 1 feel that
I should oppose one of them and sup-
oort the other. Dr. Mookerjee in
the course of his speech said
that the solution of this pro-
blem will lie only in the merger of
East Bengal with India. I think this is
an unfortunate statement to be
made in the Parliament. The chances
of merger of East Bengal with India
do not exist and therefore any man
with any sense of responsibility should
not make such statements. I re-
member before Hyderabad was attack-
ed. Sardar Patel did not speak of
this question at all. One never knew
that Hyderabad was going to be at-
lacked and it was attacked and the
police action took place.

Dr. S. P. Mookerjee: If you advo-
cate that. I shall withdraw my sug-
gestion.

An, Hon. Member: On a point of
order, Sir, He has made a statement
that Hyderabad was attacked. It
was merely a police action.

Shri K. P, Tripathl: No point of
order is involved. I should proceed.
Certain facts are such that they can-
not be washed away. We should be
more careful when speaking, parti-
cularly those things which we do not
want to do. And here is a fact

which has already been consum-
mated. Therefore making such state-
ments does not lead us anywhere. It
has lead us nowhere. It leads to un-
fortunate consequences in East Bengal
because this statement will be pub-
lished in bold headlines in East Ben-
gal and it will be held before the
people of Pakistan and they will......

Dr. S. P. Mookerjee: The hon.
Member has perhaps forgotten that
what 1 emphasised was that I hoped
that with the willing carpperation of
g:ople of both the areas, there will

a union in that area. There is
nothing objectionable in that. The
Prime Minister made such a state-
ment.

Shri K. P. Tripathi: If there is a
question of a willing union. it is an-
other matter. So. the emphasis <hould
be on the willing union. If that is
the statement. 1 kave nothing to say
in the matter but whenever such a
statement is made. we must be very
careful to qualify it completely. It
must not be an unqualified statement.

The second statement whichk Dr.
Mookerlee macde and which I want
to underiine strongly is with regard
to the situation in border areas. Dr.
Mookerjee has tried to emphasise one
point which 1 feel Government often
forgets. That is the treatment of
people living in border sreas by
Pakistsn. What has happened in
Assam? You will realise that there
are tribal arcas. the Garo Hills, the
Khasi Hills and Lushai Hills. These
people are tribal. They were having
tradc relations with areas in Pakis-
tan. Now what has happened? The
Pakistani police has been placed there.
The merchandice—pofatoes. oranges,
etc.. which used to go to [Pakistan
have been completely blocked. The
other day when a question was put
here to the Commerce and Industries
Minister whether there were economic
sanctions applied by Pakistan with
regard to the movement of these
commodities, he said *No" but at that
very time. we know as a full fact that
all these things were not allowed to
move into the Pakistan territory al-
though from the same place limestone
was being taken because it is neces-
sary for the purpose of running
cement factory there. Limestones
should go, but oranges shall not go
because they do not want them!

Dr. S. P. Mookerjee:
not make cement.

Shri K. P. Tripatbi: My friend. Dr,
Mookerjee, in his marmalade and
jelly speech has wvery rightly em-
phasised this point but he has unfor-
tunately cast a reflection upon the
Chief Minister of Assam but I may
tell you that the Chief Minister of

Oranges do
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Assam, in his own way, has tried to
help the problem in Lushai Hills.
The movement there is very difficult.
Rice has to be carried on backs of
men and by the time it comes to the
extremity, it costs Rs. 100 per maund
and this is being sold at the control-
led rate and Assam is subsidising
this. Formerly rice wused to come
from Sylmet area to these areas. Now
Sylbet bas gone. The result is people
there are on the point of starvation.

Now, Dr. Mookerjee tried to em-
pbasise one point, namely, that Gov-
ernment should behave with Pakistan
as a gentleman but it must continue
to. feel and realise that Pakistan may
not behave as a gentleman. There-
fore they should have a policy in
advance that if Pakistan behaves in
a certain way:in the border areas,
we should have ready plans to divert
our trade. This is the point which he
tried to emphasise and 1 will, with
all the emphasis at my command, un-
derline this. I tell you, Sir, that
Government has not been fully aware
of this problem. Until the last Octo-
ber session. when this question was
raised from the point of view of
Assam., Government did not consider
it worthwhile to ensuire into this.
Then they sent an Expert Commit-
tee. The committee enquired and
have submitted a report to Govern-
ment. In the meantime these people
are starving. The other day, my
friend, Mrs. Khongmen was writing
a letter to the hon. Prime Minister.
She was drafting it. I saw it, It
was a pathetic letter. She was des-
cribing in most harrowing terms the
conditions of the people living in
these border areas. ey had cul-
tivated certain paddy on the border.
Up comes Pakistan police and fires
upon them. These poor fellows run
away. I put a short notice question.
This was not allowed. Up till now
no statement has been made by the
Prime Minister. The result is paddy
lies unreaped. What will happen to it?
This is a situation which is most un-
fortunate and Government should
have taken it into account. It has
not shown sufficient awareness of the
seriousness. Therefore this question
has arisen. You know. these people
cultivate oranges and betelnut which
are their commodities for exchange
by which they live, I think question
was put this morning about betelnut.
Here is the betelnut grower. If this
is not allowed to be exported, all the
betelnuts go in waste. How shall
these people live? Therefore, I say that
Government should have a policy.

Sir, I tell you this cordoning by
Pakistan is not an economic blockade

merely as Dr. Mookerjee has stated.
It is a deep-seated policy because
Pakistan thinks that the tribal people
of Assam are not completely Indiani-
sed. You will realise, that there was
a constant attempt by the British
people to keep these tribal areas as
g hinterland for themselves. As
a matter of fact, a great civilian of
England wrote a book In which he ad-
vocated that these hill areas should
be cordoned off and along with Nor-
thern Burma they should be made
into a separate territory. That pro-
paganda was there and that propa-
ganda is still continuing. 1 know of
one gentleman from Europe who is
still continuing in the Digboi 'ea.
He is a great friend of the aga
people who are not joining your elec-
tions. He is carrying on nefarious
propaganda there. But, Government
is unaware of this. It is most un-
fortunate,

Some Hon. Members: Who is that?

Shri K. P. Tripathi: Now. the
policy behind this is this. If econo-
mic pressure can be put upon the
Eeople of Garo hills, Khasi hills and

ushai hills, what will be the result?
The result will be that these hill
peope will try to go out of India.
They will think that it is better to
be in Pakistan than in India. It is
with this political motive that econo-
mic pressure is put. The same eco-
nomic pressure is not put on the West
Bengal side. Therefore the Gov-
ernment thinks that everything is
‘OK’ there. But. unfortunately in
these areas about which people do
not know at all, this most insidious
and continuous economic pressure is
being put so that the people of these
hills may be alienated from Indian
loyalty and made to go over to Pakis-
tan. Therefore, I completely under-
line this statement of Dr. Mookerjee
that Government should have a
policy, a forward policy, that
so far as Pakistan is con~
cerned, we will be cent per cent.
gentlemen; but, we must have the
Eolicy that if Pakistan is not be-

aving as a gentleman, then our
peorle on the border areas should not
suffer and they should have their
normal trade and there should be a
reovly method by which their produce
and werchandise could immediately
be switched over to other areas. It
was said that roads are being built
You will realise, Sir, that road-build-
ing in these areas is very difficult.
Two years ago, Government of India
gave a lot of money. Then, Mr.
Santhanam came out with the state.
ment that Assam was wasting public
funds, because it is so difficult to
build roads there, Therefore, Sir,
even if you sanction enough money it
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will not be easy to build roads there.
Therefore, some quick method has to
be devised in order to save these
people. to keep their loyalty intact.
No quick method 1is devised. §Of
course, rice is being distributed. That
is the only saving feature, 1 feel,
Sir, that sufficient attention from the
Government of India will help to
solve this problem, and our national:
will not be tampered wilh in point
of loyalty.

I learn further that in the Khasi
hill border. there were mile posts, de
marcation pecsts which have been uo-
rooted and thrown into our territory
and a lot of land which belonged to
India has been encroached wupon by
Pakistar:,. Nothing has been done.
How long shall this continue? There-
fore. from this point of view. on the
border areas. Government of India
shouldd have 2 policy They should
find out what are the border areas
in which there are chances of con-
flict, chances of a trade blockade.
These border areas should get a
strategic nriority if that is possible,
and a military priority if it could be
given. Otherwise, you would not be
ablc to kecp these people with you
1 say there arc many things which
canuot be spoken in this way. They
have to be realised and felt and thouety,
inn advance. That is what is called
policy. What the people expect from
the Government is oolicy. a defirite
policy of running the country: not in
so many words and legislation. Ylere
is an amendment of Lala Achint Ram.
This amendment we should not have
at all. In legislation. we should be
on part with Pakistan, in the same
wav as nne nation should be with o+~
other. These are matters 1o be
carried out through policy. If the
Govermunent of India were resource-
ful enough and thoughtful enough,
and had a volicy, such guestions
would not arise.

Shri Gidwani (Thana): That is our
regret from this side.

Shri K. P. Tripathi: I think the
Government of India will, hereafter,
find out what those areas are in
which such a danger exists, the
danger to put our people under eco-
nomic crisls, and thereby tampering
with thelr loyalty. I think these
wareas will be datermined and adequ-
Bte measures taken,

Mr, Chairman: May I make a sug-
gestion to the House without trying
to curtail l4witimate discussion in
any wav? This Bill relates to the
reoeal of the Influx from Pakistan
(Control) Act. necessitated by the
fact that the permit system has been
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abolished by Pakistan. Therefore,
so far as the question of repealing
that Act is concerned, I do not think
there is much of opposition. The op-
position is ta the effect that because
Pakistan has done certain thing
several courses have been suggeste
to the Government to follow. But, I
think, if we carry on that discussioi.
though relevant, only on that basis.
and repeat argumenfs more or less
the sameg, it would not be proper
from the point of view of any side
of the House, Though no closure
motion has been moved, ¥ thought
that hon. Members of this House may
feel convinced that, after all, they
have made almost all possible sug-
gestions that could be made. Al-
though that is not directly in issue
so far as this B‘ll is concerned. There-
fore, it would be better and there
will be savin® of money and time of
the Heuse—I do realise that the
question is a very important one;
but by making all these suggestions
and repeating them, this problem is
not gning fo B¢ solved by this mea-
sure obviously if hon. Members
agree, I would like to call upon the
hon. Mlnister. I do not want to
stifie discussion.

Shri Sarangadbar Das (Dhenkanal—
West Cuttack): I only have a few
words to say, Sir.

Mr. Chairman: 1 believe the sug-
gestion probably is not acceptable to
the House.

Some Hon, Memberx Yes,

Mr. Chairman: Unless there s
a closure motion, I will allow. Al
the same, I would make one sugges-
tion. Oi course, the time at my dis~
posal is very short. I will have to
be particular that the same argu-
ments are not repeated and the same
suggestions made,

Shri Sarangadhar Das: I may assure
you, Sir. that T am not In the habit
of repeating arguments and I always
try to finish in flve or ten minutes. I
am always unforturate not to get more
than ten minutes. I do not have to
o over the same fleld agaln as Dr.
Mookerjee has very eminently given
all the facts. There are one or two
points about Government's being firm,

One is. there are Pakistan pockets
in India and Pakistanis are given all
the advantages, by our Government.
while there are Indian pockets in
Pakistan where the Indian citizens do
nat get equal advantaces from the Gov-
ernment of Pakistan. This iz one
thing in addition to what Dr. Moogker-
jee and the other speakers have given.
I was surprised at what Mrr K P
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Tripathi said just now about the tribal
areas, and that Government does not
take any action Iin those strategic
areas, We know from the British
times that the British officers who ad-
ministered these areas, had carried
on propaganda and Induced particu-
larly the Nagas to ask for indepen-
dence and they are demanding tnow.
If there is an Englishman dolng any
missionary work in that area, ! can-
not understand how this Govern-
ment is allowing that man to earry on
such disruptive propaganda as was
detailed by Mr. Tripathi. This must
be stopped. The third point that I
want to press is the strengthening of
the Assam Railway link, which alone
can help the people in Assam to carry
on thar trade direct with India. After
these few additions, I want to say that
t feel very sorry that in this House

every time when there is a dis-
cussion of the Bengal question, there is
no seriousness displayed by the Mem-
bers of the House, particularly in the
Government benciies. and all kinds of
obstruction are put in. I belleve most
of the Members of the House know
that I come from Orissa. I am not
a Bengali, but coming from......

Mr. Chalrman: Is the hon. Mem-
ber likely to take some time?

Shri Sarangadhar Das: Yes.

Mr. Cbalrman: Then, the House
will stand adjourned till 1045 am.
tomorrow.

The H then adjourned till a
Quarter Eleven of the Clock on
Saturday, the 68th December, 1952,



